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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW
BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 392/2022

IN THE MATTER OF: -

PRASOON PANT & ANR. . .APPLICANTS
VS.

UNION OF INDIA & ORS. ... RESPONDENTS

SHORT PRELIMINARY REPLY ON BEHALF OF
RESPONDENT NO. 11 LE. TRIDENT EMBASSY

. The instant reply has been signed, verified and filed by Mr. Gaurav
Kumar, who has been duly authorized by Respondent No. 11 i.e.,
Answering Respondent vide its authority letter dated 10.01.2024.
The Authorised Representative is also aware of the facts and
circumstances of the present case on the basis of information,
derived from the records of the Answering Respondent,
maintained during its normal course of business. Copy of authority
letter dated 10.01.2024 is annexed herewith as ANNEXURE-R/1
(Page No. th___ of the instant reply).

. It is most respectfully stated that all claims and averments, made
in the subject application are false, frivolous and meritless. The
Answering Respondent expressly and specifically denies each and
every allegation made in the subject application. None of the
contents of the subject application are deemed to be admitted for
lack of specific denial herein unless specifically admitted.
Furthermore, it is humbly submitted that the instant reply is
restricted to the fact that no cause of action survives against the
Answering Respondent and the Answering Respondent seeks

leave to file a detailed reply on merits at a later stage, if required.
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3. The captioned application has been preferred by the Applicant gua
the alleged illegeﬂ extraction of groundwater in Bisrakh block of
Greater Noida, Uttar Pradesh. As per the contention of the
Applicant, the statutory authorities have failed to prevent the
alleged illegal extraction of groundwater resulting in depletion of
groundwater level in the area identified as ‘overexploited’ as per
the assessment of CGWA. The prayers sought by the Applicant
pertain to stoppage of all illegal groundwater extraction being
done by the project proponents, imposition of fine on the
defaulting project proponents, holding the authorities accountable
for the alleged illegal extraction. The relevant prayers qua the
Answering Respondent are reproduced hereinbelow for ready

reference;

“(i) Direcl the respondent authorities (o take action including sioppage
of all illegal groundwater extraction being done by the privale
developers al construction stage, post compleiion, as well as sealing of
all illegal borewells of high-rise societies, commercial projects and

other projects.

(i} Direct the CGWA, CPCB, Chief Secretary of Uttar Pradesh, UP
Ground Water Department, the UPPCB to impose a fine on private
developers exiracting groundwaler for profiteering motive”

4. That vide order dated 05.07.2022, this Hon’ble Tribunal took note
of the fact that the grievance in the subject application pertains to
illegal extraction of ground water by the project proponents
operating in Noida which have been impleaded as respondent Nos.
(09-48, and this Hon’ble Authority was pleased to constitute a joint
committee of Central Pollution Control Board, State pollution
Control Board and District Magistrate, NOIDA to verify facts and
furnish an action taken report in this regard. It is relevant to
mention that vide order date 05.07.2022, this Hon’ble Tribunal
was pleased to direct that any project proponent was to be put to

notice only In the eventuality that the report of the joint committee
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finds any violation committed by it, which is evident from
paragraph 3 of the said order dated 05.07.2022 wherein this
Hon’ble Tribunal was pleased to state that:

“3. In view of above, we consider it appropriate fo require a joint
Committee of CPCB, State PCB and District Magistrate, NOIDA to
verify facts and furnish an action taken report in the matter within two
months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF
If any adverse material is found by the Commiliee, the qffecied parties
may be put to notice of these proceedings and a copy of report be
Sfurnished 1o the said pariies for their response, if any, before the next
date.”

Copy of the said order dated 05.07.2022, passed by this Hon’ble
Tribunal is annexed herewith and marked as ANNEXURE — R/2

(Page No. fg to U7 of the instant reply).
. In compliance of the said order dated 05.07.2022, a joint

committee was constituted and initially, a total of 33 group
housing projects out of 63 were inspected by the committee.
Pursuant to the field verification of the said 33 projects by the
officers of the committee, the joint committee filed its report dated
07.10.2022. It is brought to the notice of this Hon’ble Tribunal that
in table no. 1 of the said report dated 07.10.2022, row no. 4 records
the findings of the committee qua the Answering Respondent. The
findings clearly show that the Answering Respondent has ‘nof
installed’ any borewell. The report further observes that out of the
total 63 housing Projects, 33 nos. of project sites have been
inspected and 25 nos. of projects have installed borewell. It is
clarified that the Answering Respondent’s project is not part of the
25 defaulting projects. It is further important to note that in
stipulation no. 5 bearing the heading “Proposed Action and
Recommendations of the Joint Committee”, the joint committee
has proposed payment of environment compensation by the

defaulting project proponents, which does not include the
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Answering Respondent. Copy of the compliance report dated
07.10.2022 is annexed herewith and marked as ANNEXURE —
R/3 (Page No. | B #©bBO of the instant reply, also at Page

Nos. 55 to 118 of the court record)

e This Hon’bie Tribunal took cognizance of the said report
dated 07.10.2022 vide order dated 15.11.2022 and observed
that 25 housing projects out of the 33 were found drawing
water illegally. It is reiterated that the Auswering
Respondent was not part of the said 25 defaulters. This

Hon’ble Tribunal was pleased to observe:

“4, Vide order dated 05.07.2022, the Tribunal constituled a joint
Committee of CPCB, State PCB and District Magistrate, NOIDA 1o
verify facts and furnish an action taken report in the matter. It was
directed that if any adverse material is found by the Commiliee, the
affected parties may be put to nofice of these proceedings and a copy
of report be furnished to the said parties for their response, if any,
before the next date,

5. Accordingly, the joint Committee has filed its veport dated 07.10.2022
after field verification. Field verification was undertaken for 33 group
housing projects. 25 out of 33 were found drawing water illegally. ...”

It 1s submitted that vide order dated 15.11.2022, this Hon’ble
Tribunal had reiterated the fact that any project proponent was to
be put to notice only in the eventuality that the report of the joint
committee finds any violation committed by it and this Hon’ble
Tribunal was further pleased to direct that the joint committee may
continue the work of inspectton of the remaining projects and
cover the action taken in the next report. A copy of the order dated
15.11.2022 passed by this Hon’ble Tribunal is annexed herewith
and marked as ANNXEURE ~ R/4 (Page No. 81 10 96 of the
instant reply).
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6. In compliance of the abovementioned direction, report dated
15.05.2023 and supplementary report dated 30.06.2023 were filed
by the committee. It is noteworthy that even in these reports, no
illegality is attributed to the Answering Respondent. Furthermore,
these reports also do not propose any penal/ adverse action against
the Answering Respondent, further cementing the fact that the
Answering Respondent has not made any violations as alleged by
the Applicant. It 1s worth pointing out that both the supplementary
reports dated 15.05.2023 and 30.06.2023 have tables showing the
defaulting project proponents and the final calculation of the
compensation to be paid by the defaulting project proponents. It is
worth highlighting that the said tables do not include the
Answering Respondent. Hence, it i1s clear that the Answering
Respondent does not come under the purview of the defaulters
against whom compensatton has been suggested by the authority.
Copy of the compliance report dated 15.05.2023 and the
supplementary report dated 30.06.2023 is annexed herewith and
marked as ANNEXURE — R/5 (Colly.) (Page No. 92 10 13}
of the instant reply, also at Page Nos. 225 to 317 of the court

record).

7. Subsequently, this Hon’ble Tribunal took note of the reports dated
15.05.2023 and 30.06.2023 vide order dated 08.12.2023 and
recorded that this Hon’ble Tribunal had constituted a committee to
submit a factual report which committee had submitted its report
in ﬁhich it has made field inspection of 63 group housing projects
and found violations in 33 group housing projects. It is reiterated
that the Answering Respondent is not part of the said 33 group
housing projects which were in violation of the law. Copy of the

order dated 08.12.2023 passed by this Hon’ble Tribunal is annexed
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herewith and marked as ANNEXURE — R/6 (Page No. ’_QE to
Y ).

It is noteworthy that while the Applicant has chosen to respond to
the Compliance Report dated 15.05.2023 and Supplementary
Compliance Report dated 30.06.2023, it has chosen to not
challenge the joint committee report dated 07.10.2022 in any
manner whatsoever and has virtually agreed with the findings of
the said joint committee report dated 07.10.2022. It is further
brought to the notice of this Hon’ble Tribunal that even while
objecting to the Compliance Report filed by the UPPCB dated
15.05.2023 and Supplementary Compliance Report dated
30.06.2023, the Applicant has restricted himself to observations
qua limited project proponents, which do not include the
Aﬁswering Respondent. A copy of the objections filed by the
Applicant to the Compliance Report filed by the UPPCB dated
15.05.2023 and Supplementary Compliance Report dated
30.06.2023 is annexed herewith and marked as ANNEXURE —
R/7 (Page Nos.! ?f to 530_7 of the present reply, also at Page Nos.
i totﬁ'-g_of the court record).

In view of the above, it is humbly submitted that in light of the
report of the Joint Committee dated 07.10.2022 (in compliance of
the order dated 05.07.2022 passed by this Hon’ble Tribunal in the
captioned matter), which, pursuant to investigation, has absolved
the Answering Respondent of any illegality, no cause of acﬁon
survives against the Answering Respondent, and hence, the
Answering Respondent deserves to be dropped from the array of
parties. It is reiterated that the instant reply is restricted to the fact
that the cause of action gua the Answering Respondent does not
survive, and the Answering Respondent seeks leave to reserve the

right to file a detailed reply on merits at a later stage, if required.
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10. It is relevant to mention that the Answering Respondent has

11.

always kept development at the core and sustainability at the heart
of everything. The policy of the Answering Respondent is to create
to give back more to nature and pave the way for a better
tomorrow. The Answering Respondent has embraced and invested
in sustainability to tackle climate change. By upholding its
commitment to utmost fransparency and ethical practices, the
Answering Respondent focuses on caring for the environment
with mindful efforts that reduce carbon footprints. The policies of
the Answering Respondent align with its objective of creating
sustainable habitats with advanced technologies. The Answering
Respondent’s efforts are streamlined towards making operations
sustainable, reducing the pressure on the environment and building
a nation that flourishes on sustainable practices. The Answering
Respondent also takes pride in being India Green Building Council
(IGBC) certified, which substantiates its effort toward creating
green surroundings and maintaining the well-being of the
community.

Furthermore, the project in question i.e., Trident Embassy is one
of Noida’s best residential developments, from the Answering
Respondent for nurturing aspirations. With excellent connectivity
through FNG expressway, Central Noida and Pari chowk, Trident
Embassy offers well-planned and well-crafted premium residential
apartments, with access to ample dreams. Spread over 7.5 acres,
Trident Embassy allows the residents to live with like-minded
cormmmunity in tranquillity while being close to key city attractions.
Loaded with amenities, every moment spent here is a stride
towards healthy and premium lifestyle. Trident Embassy is a
premium residential development brings together rich experience

of on-time delivery commitment & contemporary construction
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technique of the Answering Respondent. It is submitted that

Trident Embassy has well-designed green & open landscapes

offering pollution-free environment, provides inhabitants of

Trident Embassy with an ideal solution to their hectic lifestyle.

12, It is further pertinent to mention that the Respondent has received

the following clearances/ sanctions /permissions/ NoCs qua the

project in question i.e., Trident Embassy:

i.

iil

i1

iv.

vi.

Occupancy Certificate dated 18.12.2017 issued by Greater
Noida Industrial Development Authority.

Environment clearance dated 26.02.2018

Occupancy Certificate dated 15.7.2019 issued by Greater
Noida Industrial Development Authority.

Consent to establish dated 03.12.2020 issued by Uttar
Pradesh Pollution Control Board.

Consent under Section 21/22 of the Air (Prevention and
control of Pollution) Act, 1981 (as amended) dated
01.02.2021 issued by Uttar Pradesh Pollution Control
Board.

Consent under Section 25/26 of the Water (Prevention and
control of Pollution) Act, 1974 dated 26.01.2021 issued by
Uttar Pradesh Pollution Control Board.

13. It is humbly brought to the notice of this Hon’ble Tribunal that

initially the Answering Respondent utilised STP water purchased

from authorised water sellers for the purposes of construction but

a while after receiving the occupancy certificate for the first phase

of construction, the Answering Respondent moved on to utilising

water from the STP installed by the project proponent for further

construction. Invoices and statements for purchase of STP water

by the Answering Respondent from authorised seller are annexed
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herewith and marked as ANNEXURE ~ R/8 (Colly.) (Page Nos.

.99_% fo & [7of the instant reply). The compliance reports gua the

14.

15,

16.

quality of STP water submitted by the Answering Respondent
before the regional officer, UPPCB are annexed herewith and
marked as ANNEXURE — R/9 (Colly.) (Page No.{(é e‘ow of
the instant reply).

It is also brought to the notice of this Hon’ble Tribunal that the
Answering Respondent has given possession of 90% of the units
in Trident Embassy and the residents are now using water from
GNIDA for their needs. It is pertinent to bring to the notice of this
Hon’ble Tribunal that the Answering Respondent has duly
installed the flow meter, as recorded in the joint committee report
dated 07.10.2022, and a detailed record of the meter readings and
daily consumption of water in the form of a log book is being
maintained by the Answering Respondent. Copies of water bills
issued by GNIDA are annexed herewith and marked as
ANNEXURE — R/10 (Colly.) (Page Nos. A5 10 252-of the
instant reply).

Hence, in view of the aforesaid it is humbly submitted that the
Answering Respondent has purchased STP water and utilised
water from its own STP plant for the construction of the group
housing project and has never extracted any groundwater illegally.
Also, the Answering Respondent has also never extracted any
groundwater illegally to meet the water demand for the residents
of the group housing project but the same was being purchased
from concerned authority/ seller.

It is vehemently submitted that the Answering Respondent has
never contravened any provisions of the Uttar Pradesh Ground
Water (Management & Regulation) Act, 2019 or any of the
scheduled acts under the National Green Tribunal Act, 2010.
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Furthermore, the Answering Respondent has never illegally
extracted any groundwater and the Answering Respondent stands
firm in its resolve to ensure compliance of all statutes, rules,
regulations and policies to ensure sustainable development.

In view of the abovementioned facts and circumstances, 1t is
crystal clear that joint committee report dated 07.10.2022 has
absolved the Answering Respondent of any illegality and the same
has been agreed by the Applicants herein. Hence, no cause of
action subsists against the Answering Respondent.

Further, it is humbly submitted that no show cause notice has been
issued against the Answering Respondent nor any allegation of any
type of illegal water extraction has ever been levelled against the
Respondent Company under the present proceedings.

To summarise, it is humbly submitted that the reports filed by the
committees pursuant to detailed field verification clearly show that
the Answering Respondent has never extracted any ground water,
the Applicant has not challenged the observations gqua the
Answering Respondent, the flow meter has been installed and the
water used by the Answering Respondent has been STP water
during construction phase and now water from GNIDA for the
residents is being used. Hence, it is apparent that no cause of action
survives against the Answering Respondent.

Since, it is apparent that no cause of action exists against the
Answering Respondent, hence, the Answering Respondent is
neither a necessary nor a proper party in the present matter.
Therefore, in the interest of justice, it is humbly prayed that the
Answering Respondent be removed from the array of parties, in

the present matter.
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21. Attention of this Hon’ble Tribunal is drawn to the observations
made by this Hon’ble Tribunal in Skantanu Sharma v. Union of
India, 2018 SCC OnlLine NGT 1810, wherein, on the basis of the
status report absolving the Respondents of the illegality, this
Hon’ble Tribunal was pleased to delete them from the array of
parties. The relevant paragraphs are reproduced hereinbelow for

ready reference:

“26. Accordingly, status report has been filed before this Tribunal on
07.09.2018 by the MoEF&CC stating that ng flv ash is generated in 13
States/UTs namely Goa, Himachal Pradesh, Jammu & Kashmir,
Kerala. Manipur. Mizoram, Nagaland. Sikkim. Tripura. Andaman and
Nicobar, Chandigarh, Daman & Diu,_ Dadra & Nogar Havell,
Lakshadweep and Pondicheriv. Accordingly, the said States awnd
Union _Territorvies and their _aquthorities be deleted from the
array of parties.

27. Twenty States have given ltheir action plans. Only
State of Arunachal Pradesh has not furnished any action plan. Since
there is nothing to show that there is any flv ash generation in the said
State, the said State or_its_authorities are also deleted from
array of parties. We do not understand why deletion of unnecessary
parties was never sought.”

{(Emphasis Supplied)

22. It is reiterated that the present is a limited reply and the Answering
Respondent seeks liberty to file a detailed reply on merits as and

when required or directed by this Hon’ble Tribunal.

PRAYER
In view of the above, it is humbly prayed before this Hon’ble
Tribunal, that this Hon’ble Tribunal may be pleased to:-
(a) Dismiss the subject application against the answering
respondent i.e., Respondent No. 11 Trident Embassy and/ or
delete the Answering Respondent from the array of parties;

¢ and/or
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(b)Pass any further orders as this Hon’ble Tribunal may deem

fit and proper in the facts and circumstances of the present
Forind~ 1Py “iivate Limi2d

case.
cignaicry

.
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 392/2022

IN THE MATTER OF: -
PRASOON PANT & ANR. ..APPLICANTS
VS.
UNION OF INDIA & ORS. ... RESPONDENTS
AFFIDAVIT

I, Gaurav Kumar, S/o0 Sh. Jaiveer Singh, aged about 30 years, AR
of the Respondent No. 11, having office at 310, Prakashdeep
Building, 7 Tolstoy Marg, New Delhi — 110001, do hereby

solemnly affirm and declare as under:

1. That I am the Authorized Representative of the Answering
Respondent and fully competent to swear and affirm the
present affidavit.

2. That the accompanying reply, on behalf of the Respondent,
has been drafted under my instructions and the contents of
the same are true upon my knowledge, received and based
upon the records, maintained by the Respondent Company
during the normal course of its business. That nothing
material has been concealed therefrom. That the legal

averments contained therein are true upon advice received,

-

and believed to be true.

led

ﬁ.
=
=
=
i}
>
=
=
=
b
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BUILDING THE NATION

T0 WHOMSOQEVER IT MAY CONCERN

This is to inform that the 1 Parvinder Singh, Director of Trident Infrahomes Private Limited (referred as
“Company”), do hereby further delegate the authorisation and appoint below mentioned persons to
represent the Company in connection with the below mentioned matter before competent
Authorities/Courts/Tribunal/ Appeilate Authorities/ Courts/ Tribunals and for and on behalf of the Company

" and to do all necessary acts, deeds, and things incidentai thereto.

| authorise Mr. Gaurav Kumar and Ms. Divya Lamba, severally as true and lawfu! authorized representative
of the Company to appear before Competent Authorities/Courts/Tribunal/ Appellate Authorities; to
sign/issue/execute and submit replies, applications, plaints, complaints, criminal complaints, affidavits,
petitions, written statements, counter claims and any other forms/papers/documents/deeds and
undertakings as may be required to be filed before Competent Authorities/Courts/Tribunal/ Appeliate
Authorities for and on behalf of the company and/ or to appoint advocates & sign and execute their
vakalatnamas to represent the Companyin all the legal matters/proceedings before any authority(ies}), Courts
and Tribunals-and to do all such other acts which are incidental and expedient in the best interest of the
company in connection with the following matter:

Original Application No. 392/2022 titled as “Prasoon Pant & Anr. Vs, Union of india & Ors,” before the
National Green Tribunal, Principal Bench, New Delhi.”

All the acts, deeds and things done by the above stated authorized employees/persons shall be binding upon
the company until the authorization is withdraw by the company In this behalf or upon there cessation as
employee of the company, whichever is earlier.

For & on behalf of
Trident infrahomes Privage Limited

For Trident Infrahcings o2 Limits

Parvin ngh
Director

DIN: 09672852
Add.: 46, Block G, Third Floor,

Jangpura Extension, Delhi 110014

Date: 10.01.2024 AV

Place: New Delhi
TRUE COPY

TRIDENT INFRAHOMES PRIVATE LIMITED
Corporate Office: H-58, Ground Floor, Sector - 63, Noida, Gautam Buddlha Nagar - 201306, Uttar Pradesh {India)
Registered Office: 310, Prakashdeep Building, 7 Tolstay Marg, New Delhi < 110001 {India}

aExURe - R4 8

+31 1204100093 | www.indentrealty.coin | info@Uridentrealty.co.in

GSTIN: D9AADRCTG111F3Z1 | Promoier RERA No.: UPRERAPRRA 1568 i Prcgcct RERA No.: UPRERAPRI7S5019 | Cif: U74110DL2010PTC 200005
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Item No. G2 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 392/2022
Prasoon Pant & Anr. Applicant(s)
Versus

Unicn of India & Ors. . Respondent(s)

Date of hearing: 05.07.2022

CORAM: HONWBLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMEBER

Applicant: Mr. Ruchin Mehra, Advocate

ORDER

1. Grievance in this application is against illegal extraction of ground
water by the builders operating in Noida, impleaded as respondent Nos.
09 to 48 - Gaursons Or Gaur Builder, ACE GROUP, Trident Embassy,
Eros Sampoornam, Coco County, ATS Rhapsody, Aastha Greens,
Mahagun Builders, ATS Infrastructure Ltd., Nirala Estate, Gulshan
Bellina, Parampunt Emotions, Capital Athena, Apex Goli Avenue, La
Residentia, Arihant Arden, Stellar Jeevan, Divyansh Flora, Galaxy Group,
Lucky Palm Valley, Sikka Kaamya Greens, Bulland Elevates, Supertech,
Ajnara Group, Cherry County, Mangalya Ophira, Aims Green Avenue,
VVIP Meridian, Vihaan Villas, Sindhuja Greens, Patel Neotown, Novel
Valley, JNC The Park, Emencx La Solara, JM Florence, Amaatra Homes,

Panchsheel Hynish, Samridhi Grand Avenue, Ratan Pearls and Rajhans

Residency at NOIDA.

S 1
TRUE COPY
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2. According to the applicants, the statutory authorities have failed to
prevent illegal extraction of ground water for commercial purposes
resulting in depletion of ground water level in the area identified as ‘over-

exploited’ as per assessment of the CGWA.

3. In view of above, we consider it appropriate to require a joint
Committee of CPCB, State PCB and District Magistrate, NOIDA fo verify
facts and furnish an action taken report in the matter within two months
by e-mail at judicial-ne@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF. If any adverse
material is found by the Committee, the affected parties may be put to
notice of these proceedings and a copy of report be furnished to the said

parties for their response, if any, before the next date
List for further consideration on 11.10.2022

A copy of this order be forwarded to the CPCB, State PCB and

District Magistrate, NOIDA by email for compliance.

The Applicant may serve a set of papers on the CPCB, State PCB
and District Magistrate, NOIDA and file affidavit of service within one

week.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

July 05, 2022
Criginal Application No. 392/2022
AB
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- The Registrar,

The National Green Tribunad,
Principal Bench,

New Delhi

E-mail- judicial-npr@gov.in

Sub:  Repont of The Joimt Committee in compliance of the order dated-05.07.2022 passed by
Hoen'ble National Green Tribunal, New Delthi in Original Application No. 392 of 2022
Prasoon Pant &Anr. Versus Union of India &Ors.

Sir, pity
That in compliance of the order dated 035.07.2022 passed by the Honble National Green

Tribunal, New Delbi in Original Application No. 392 0r 2022 Prasoon Pant &Anr. Versus Union of
india & Ors., report of The Joint Committee is annexed herewith and forwarded to you with the
request that the same may be placed before the Hon'ble Tribunal.

Yours Sincerely

e

(Bhuvan Prakash Yadav)
Regional Officer

Enclesure- As above

Copy to:

1. Shri Pradeep Misra, Advocate on Record, Hon'ble Supreme Court/ NGT. New Delhi for

persual and necessary action please.

Chief Environmental Officer, C-1 ., U.P. Pollution Control Board. Lucknow for

information please.

3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary
action please.

P
.

-

7

Regional Officer
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Compliance Report
In

Original Application No. 392/2022

Prasoon Pant &Anr.

Versus
Union of India & Ors.

Order Date — 05.07.2022
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Repoert in compliance to direction issued by Hon'ble NGT on dated 05.07.2022 in

malter of OA No. 392/2022, Prasoon Pant &Anr.Vs. Union of India &Ors.

1. Introduction/Background

Hon'ble NGT on dated 05.07.2022 in matler of OA No. 382/2022, Prasoon Pant & Anr.
Vs. Union of India & Ors. has passed following erder: - -
*...1. Grievance in this application is against illagal extraction of ground water by the
builders eperating in Noida, impleaded as respondent Nos. 09 to 48 - Gaursons Or Gaur
Builder. ACE GROUP, Trident Embassy. Eros Sampoomam, Coco County, ATS
Rhapsody, Aastha Greens, Mahagun Builders, ATS Infrasiructure Ltd, Nirala Estate,
Gulshan Bellina, Paramount Emations, Capital Athena, Apex Golf Avenue, La Residentia,
Arihant Arden, Stellar Jeevan, Divyansh Flora, Galaxy Group, Lucky Palm Valley, Sikka
Kaamya Graens, Bulland Elevates, Supertech, Ajnara Group, Cherry County, Mangalys
Ophira, Aims Green Avenue, VVIP Meridian, Vihean Villas, Sindhuja Greens. Patel
Neotewn. Novel Valley, JNC The Park, Emenox La Solera, JM Florence, Amaaira Homss,
Panchsheel Hynish, Samridhi Grand Avenue, Ralan Pearls and Rajhans Residency at
NOIDA,
2. According to the applicants, the statutory authorities have failed to prevent illegal
extraction of ground water for commercial purposes resulting in depletion of ground water
lavel in the area identified as ‘overexploited’ as per assessment of the CGWA.
3 In view of above, we consider if appropriate to require a joint Committee of CPCB, State
PCB and District Magistrate, NCIDA fo verify facts and furnish an action taken report in the
malter within two months by e-meil at judicial-ngt@gov.in preferably in the ferm of
searchable PDF/ OCR Suppord PDF and not in the form of image PDF. If any adverse
matarial is found by the Committee, the affected parlies may be put to nolice of these
proceedings and a copy of report be furnished to the said parties for their response, if any,
before the next date

Lizt for further consideration on 11.10.2022."

2. Verification of facts/field Inspection

In compliance to the order passed on dated 05.07.2022 by Hon'ble Tribunal's, District

-
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Magistrate Gautam Buddha Nagar vide lefter dated 18,07.2022 constituted a joint
committee comprising following officials:

a. Chief Development Officer, Gautam Buddha Magar

b. Representative of Central Poliution Control Board, New Delhi

¢. Representative of, Greater Naida Induslrial Development Authority

d. Assistant Engineer of Minor Irrigation. Gautam Buddha Nagar.

e. Nodal Cfficer of U.P. Ground Waler Depariment, Gautam Buddha Nagar.

f. Regional Officer, UP Pollution Control Board, Grealer Neida.
Copy of letter dated 18.07.2022 is annexed as Annexure-1,

All above concerning departments have nominaled their representative for
compliance of Hon'ble Tribunal's order dated 05.07.2022.
A meeting of the Joint Committee was held on dated 24 08.2022 to ascertain ihe
facts of the case and to discuss the course of action to be taken for ensuring compliance of
said ordar, Minutes of Meeting is annexed as Annexure-2.
As discussed in the meeting. site inspection of group housing projects in guestion
was carried out by the Joint Committee comprising of following officials:
a. Smt. Suniti Parashar, Scientist-C, Central Pollution Control Board, New Delnl.
b. Shri Kapil Singh, Sr. Manager(Jal), Greater Noida Industrial Developmient
Authority.

¢. Shri Himanshu Gautam, Assistant Engineer, Minor Irrigation, Gautam-Buddha
Nagar.

d. Smt. Ankita Rai, Hydrologist, U.P. Ground Water Department, Gautam Buddha
Nagar.

e. Shri Ranjeet Singh, Assistant Environment Engineer, U.P. Pollution Control
Board, Greater Noida.

A total of 33 group housing projects out of 83 were inspected by the joint
committee. Summary of inspected Group housing Projects are presented in Table-1.

Table-1
Sr. Name and Date of Constructed Bore well ‘ Main observations found |
j MNo. Address of inspection | /Under ! Installed/ during Visit n
. Project ] Constructio Not | i
;n Installed |

Certif.@/‘é/? rue Copy
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‘1. |Gaur City Mall [1309.2022 linstalled | a. Project has not
i {Promolers-M's | {17 maintained rscerds I
, } Gaursons I HPX2Nos) | regarding water |
' Promoters (P) | i consumplion in
| Ltd), Gaur City-1, ; , construction lLe. water
| Sector-4, Greater | | tanker procured from |
' Noida West, G.B. Under | ' sTP. |
1 Nagar. Construction ‘ b. Ground water abstraction I !
t | i ‘ is being dong by project |
| proponent without |
obtaining statutory
permission from U.P.
' Ground Water |
I Department. e
2. | M. Stellar | 15.09.2022 | Completed/ | Not Project has installed flow
Jegvan occupied |Installed |meter on water source
{Promoters-M/s provided by GNIDA, _but]
Stellar during inspection no record
constellation i is being maintained for water :
;l projects Pvt. Ltd), f | consumption.
{ GH-03, Sector- ' : '
| 01, Greater Noida
f} West, G.B. Nagar r
'3 Paramount Group | 14.09.2022 | Completed | Not Project has installed fiow |
A Companies., Installed |meter on waler source ;
; Paramount provided by GNIDA, but
Emactiens, GH- during inspection fiow meter
05A, Sector-01, was not working and no
Greater Noida. record is being maintained

Project has installed flow

for water consumption.

waler source

meter on

provided by GNIDA, but|

4
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during inspection no record |
is being maintained for water |

consumption.

‘4 | Ws Trident 14.09.2022 | Completed | Not Project has instalied flow |
1 infrahomes Ltd.. Instailed .' meter on water sourca _;
Trident Embasy provided by GNIDA, butj
GH-01, Sector- during inspection no record ;
01. Greater Noida is being maintained for watar ‘
West. consumption, E
I - fea o cgle s o o ake.iy)
AB ACE City, city 14.09.2022 | Completed ! Installed a Ground watsr abstraction |
. Developers Pvt. ‘ 1 Nos 1I_is being done by p:ojer_:i
Ltd., GH-01, (SHP) ! proponent without |
Sector-01, ¢blaining statutory f
Greater Noida . permission  from U.P.
Ground Water |
Department and no record |
| is being maintained. |
‘ b. Unil has not instailed fiow [
| meter on source waler |
i ,I from GNIDA and no;:
recerd is being maintained |
regarding consumgtion. |
16 | Capital Athena, | 16.00.2022 Under | instailed | a. Ground water aﬁéi,-“a‘EﬁEn‘i
[ Capital Athena, Construction | 2 Nos (3 is being done by project |
| GH-12A2, | HP+1.5 proponent without
| Sector-01, Gr. HP) cbtaining statutory
Noida [ permission from U.P.|
Ground Water |
g' Department  and no
f ' record is being |
j maintained.
! b. Project has nct
5
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—

, maintained records
regarding watker
| consumption in
construction ie.  water
tanker procursd from: STP
7. | Lucky Plam Velly, | 16.08.2022 | Completed | Installed | Ground water sbstraction is
Khasra No. 784, .17 Nos. being done by project
' Vil-Bisrakh .near L(15HP | proponent without obraining
éSzeiIar eavan, | each) statutory  permission  from
{ Sector-1, Br. - U.P. Ground Walsy
| Neida west. Depariment and no record is
I ‘ belng mgintained.
i
; B, IhUs ATS 16.0_9‘2,022.2 Under 1 Nos {10 |a. Ground waler sbstraction
‘ Infrastructure ftd., censtrustion | HP) is being dene by project
‘ ATS Destinaire proponent without
, phase-182, GH- obtaining statutory
| 14A, Becior-1,.Gr permission  from  UP.
Noida Ground Water Department
and no record is being
maintained.

b. Project has not mzintained
records regaerding water
coneumption in
construgtion e, waler

: ~ tanker procured from STP
T8 U ATE frastuture | 16.09.2022 | Gompleted | Instalied | a. Ground waler abstraction
E Lid . ATS 1 Mos it being done by project
‘{ fhapsody, GH- proponent without

l 1214, Bector-1, ebialning statutory

E Gr. Noida permission from  UPR.
= Ground Water Department

E and no record is being |
? maintained.

L

- Ee;?v;.,i CQW




2044

58

“Tb. Project has not maintained !

! records regarding water !
|' consumplion In
' construction  Le. waler

i . | tanker procured from sTP
10, | Supertech Lid., 17.09.2022 | Under | Not Project has not maﬁﬁfﬁ&?—;
Ecovillage-1, Plot Construction | Installed | records  regarding  water |

i No.-8, sector-1, consumplien in construction
Gr. Noida i.e. water tanker procured '

from STP |

= 11. | Rajhans 17.09.2022 Under | installed Q. Ground water abstraction
. Residency, Construction | 2 Nos (7.5 | is being done by project
' Raihans Infrateh ' HP each) preponent without ‘

ip) Itd., GH-06B, obtaining statutory :

Sector-01, Gr. permission from UP. |
Noida west. Ground Water Department '
and no record is bemg;

. maintained. '

i ' b. Project has not maintained |
records regarding waterl
_ consumptien in '

‘ construction ie. waterl

- tanker procured from STF |
12. | Mfs Arihant 19.09.2022 | Completed | Not Project has installed fiow

F Infrastructure, Installed | meter on water source |
¥ Aribant arden, provided by GNIDA, buté
GH-07A, sector-1, during Inspection no record

Gr. Noida I is being maintained for water
consumption. I

13, | M/s Panchsheel | 16.09.2022 | Completed | Instalied | Ground water absiraction is
Hynish. GH-08BA, ' 2Mo. (20 |being done by ;.*.'c,‘ecti

Sector-1, Gr.” ! HP) proponent without obtaining

7
Copy
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statutory permissicn from
U.P. Ground Water

Department and ne recerd is 1
being maintainad.

{74, ] Mjs ACE Infra city | 19.09.2022 | Completed ' Installed | Ground water abstraction is
i developers (P) |2 Nos being done by project.
L.td.. ACE Aspire, : {10HP proponent without obtaining |
| GH-05B, Sector- | each) statutory permission [rom :
1. Gr. Noida west U.R. Ground Water |
f Department and no record is :
! being maintained.
| |
15, | Mis Apex 19.09.2022 | Completed : installed | Ground walter abstraction s |
developers Ltd., | 2 being done by project
Apex Golf | Nos(5+3H | proponent without obtaining
Avenue, GH-01, i ‘ P) statutory permission from
Sector-1, Gr. 5 LLP. Ground Water
Noida west, ! Department and no record is
f | -; being maintained. i
{ | !
"6, | Gaur City-2, 13.09.2022 | Completed | Installed | Ground water abstraction is
J: Gaursens | 25 Nos being done by project
Promoters Pvt. proponent without obtzining
I Ltd., Gaur city-2, statutory permission  from
I plot no- GH-01, Uu.P. Ground Watef
E sector-16C, Gr. | Department and no record is
Noida being maintained.

17, | Gaur T5.063033 | Complatad | Insialled | Ground wiater absiraction is
Saundaryam, 8 Nos being done by project
Gaursong Realty preponent witheut obtaining
Pvt. Lid., Gaur statutory permission from

3

Y
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and no record is being |
maintained. |

Saundaryam, Plot | ; U.P. Ground Water |
MNo- GH-05C, { | Department and no record is
Techzone-1V, Gr. " | being maintained.
Noida 1
18. | Gaur City Mall, 13.09.2022 | Completed | Installed | Ground water abstraction s
Gaursans Hi- g~ ! 01 Nos being dons By gproject |
Tech infrastruture | proponent without cbtalnrngi
Pvt. Ltd., Plet No. |, | statutory  permission  from
C-1BiGH-01, ! i U.P. Ground Waiar |
sector-4, Gr. I Department and no record is
] Noida ; being maintained. |
(| i
19. | Gaur City-1, 13.09.2022 | Completed ' Installed | Ground water abstraction is|'
Gaursons Hi- | 18Nos |being done by project
Tech i propenent withsut obtaining
Infrastructure Pvt. ' statutory permission from ]I
Ltd., GH-01, Gaur l - UP.  Ground  Water|
City-1, Sector-4, ’ | Department and no record is |
Gr. Noida E being maintained. 'l
| |
20. | M/s Shirja Real 21.09.2022 Under | Installed @a. Ground water absiraction
Estate 80th Construction . 1 I| is being done by prcjecr§
Coco county | {7.5HP)} | proponent without |
GH-03C, sector- r obtaining statutory
' 10, Gr. Noida | | permission from UP
- 'I Ground Watar Department |
|

b. Project has not maintained

records regarding water |

consumption in !
construction

tanker procured from STP

, |
Le. walsr |
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i

i_i‘!_“_!\.r'i.s"s_'é‘iﬁl:é_ ﬁﬁ@}ﬁﬂl Under ;1nstalled a. Ground water abslraciicn:
! | infratech (p) itd. | Canstruction | 2Nos(2HP is being done by projsct |
|| Sikka Kammya | ’ each) proponent without |
E Green | obtaining statutory i
GH-02B, sector- permission from U.P. !
10, Gr. Noida Ground Water Department |
| | and no record is being |
; | maintained.

{ [ P Project has not maintained
} records regarding water
; i consumption in'
! construction ie. water

[ tanker procured from STP
22. | Mahagun 21.09.2022 Under i Installed @a. Ground water abstraction
| Maantra-2 Conslruction i 1Nos is being done by project
‘ GH-01/A, sector- | (5HP) proponent without
' 10, Gr. Noida obtaining statutory
:* permission from U.P.
Ground Water Department
and no record is being

maintained. !

b. Project has not maintained
records regarding water
consumption in
construction ie. water

,. s tanker procured from STP

53 Wis Mahagun 71002022 | Compleled | Instalied | Ground water abstraction is
! {Indig) Pvt Ltd. 1 Nos being done by project
i Mahagun (7.5HP) iproponent without obtaining

Maantra-1 statutory permission  from
i GH-01/B, seclor- UpP.  Ground Water
E 10, Gr. Noida. Department and ne record is
i | ! being maintained.
| |
|

10
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Ground water sbslraction |

(24, [ Mis Mahagun 22092022 | Under |Insialled R
: {india) Pvt. Ltg Construction | 5Nos is being dene by project
{ Mahagun (7.3HPX2 proponent without
l mywood (Phase- +10HPX3) obtaining statutary
1, Phase-2, ] permission ‘from U.P
Phase-3) round Water Depariment
GH-04, sector-16, and no record is being .
Gr. Neida ] i maintained,
i b Project has net maintained
! records regarding water
| | consumption in
o : construction e, walsr
| tanker procured from STP

25. | Mis Divyansh 22.09.2022 | Completed | 1Nos Ground water abstraction is
Infra hight (P} Ltd. (5HP) being done by project
Divyansh Infra propenent without obfaining |
GH-03H, sector- | stawtory permission frem
16c, Gr. Noida | UP.  Ground  Water

Department and no record is
being maintained. "
| |

26. | Cherry County 23.02.2022 | Completed | Not Project has inslaiied ﬂuwg
M/s ABA group- Installed meler on waler source!
county provided by GNIDA, but.

N Infrastructure (P) during inspection no record |
= Ltd. | is being maintained for water |
GH-05B, ! consumption |
Techzone-1V, Gr, I' |

Noida west.

27. | ATS Home Craft | 21.09.2022 | Compieted | Instalied | Ground water abstracton is
(Happy Trails) ESHF’X?NO being done by project
Shndhara fs proponent without obtaining
Infratech (P) Ltd. . ! statutory permission  from

SRR S 11

~ ~ T %

Certiﬂ%’f rue Copy \ 0 ;‘\}U *
U v




2049
30

U.P. Ground Water |
Department and no record is |

p—_

" TGH-02A sector- |
: 10, Gr. Noida

|

1
i being maintained. |

(26 [ Nirala Infratech | 24.00.2022 Urder | Net Project has instalied flow |
] i(F’} Lid. Construction | Instailed meter on walsr source
' | Nirala Estate i ' provided by GNIDA, but|
! | GH-04, sector- | | during inspection no record |
!I Techzone-4, Gr. | | is being maintained for water |
Noida consumption. .

| , e b J. : o
2% | La Residentia 24.08.2022 Under Installed | 3.Ground water absiraction
i La Residentia ! Construction | 2 Nos(1.5 is being done by project
- | GH-06A sector- ! HP+18HP proponent without
‘ Techzone-4, Gr. ) cbtaining statutory
| Noida permigsion from U.P.
i Ground Water Department
and no record Is being

|

J- : maintained. !

i b. Project has not maintained ‘

' records regarding waterg
consumption in |
construction i.e. water

tanker procured from STP

records regarding water

12

30 | s Galexy Vega | 24.09.2022 Under Installed . Ground water abstraction |
.' M/s Galaxy Construction | 1Nos | is being done by project
If | Infrastructure (P) | —{10HP) propenent without
; : Lid. ' obtaining statutory
' | GH-08C, Sector- permission from  U.P.
: ' Techzone-IV, Gr. Ground Water Department
f iNoida west. and no record is being
| i maintained.

l’ ' b. Project has not maintained
i

|

s S 1T DY
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b - .' | [ consumption in
'- | construction e  waler
| | tanker procured from STF
31. | Mis Eros | 27.09.2022 Unger | Not i. Project has instalied flow |
Sampooranm Construction -' Installed meter on water scurce
(M/s Samporanm } provided by GNIDA, but
g management Pvi | during inspection no !
' Ltd.), GH-01, ‘ record is being maintained |
Sector-2, Gr. i' for watar consumptlion.
Noida west. | b. Project has not maintained

records regarding waler |

consumplion in:
construction Le. water |
tanker procured from STP

32. | M/s JM Florence, | 27.09.2022 | Completed | Installed Ground water abstraction is |

Plot No. DV-GH- 2 Nos being done by proect

09C, Sector- {7.5HP | proponent without obtaining |
Techzone-4, Gr. each) statutory permission frem |
Noida west. . U.P. Ground Water |

. Department and no record is
| being maintained.

33. | M/s NewTown 27.09.2022 Under | installed @&. Ground water abstraction
(M/s Patel Cosntruction | 1Nos is being done by project |

Infractructure Pvt. \F (7.5HP) proponent without
Lid.) Plet No.GH- obtaining statutory
}
4

01, Sector- permission from U.P.

Techzone-4, Gr. l‘ Ground Water Capariment

Noida west. } and no record is being
|

maintained.

b. Project has not maintained 1'
i racords regarding Waterf
' consumption ini
construction ie. water |

-

13
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3. Observation of the Joint Committee

iii

It is mentionad in cemplaint that Housing Pro}ec:s!BuiIaars are abstracting greund
water illegally without obtaining Permission/ NOC from U.P. Ground Water
department. Out of total 83 Housing Projects 33 nos of projects site inspected and 25
nos of projects have installed Bore well and inspection of rest prejects is under
progress

It has been observed that Ground water is being used by the said projects despite
the availability of water supply provided by GNIDA.

During inspection it was found that no record being maintained by projects regarding

source and quantity of water consumption

iv. During inspection of many projects, the project representatives mislead the

inspection team about the water source existing in the premises, as they have own
water source (Borewell) in the premises and water supply facility from GNIDA.

4. Action Taken Report

< A letter dated 07.09.2022 was issued to 63 projects to produce required
information in a format regarding source of water, quantity of water requirement
NOC from CGWB/SGWD etc. Copy of same is annexed as Annexure-3.

< Notices have been sent by UPPCB to concerned 25 no. of projects out of total
inspected 33 no. of projects, where adverse material was found during
verification of jeint committee in compliance of order dated 05.07.2022 of Hon'ble
NGT in the matter. Copy of same is annexed as Annexure-4.

<+ No reply has been produced by any of the concerned projects w.r.t. to notices

issued for the compliance required.
# However only 7 of the projects have produced their information in the fermat.

Copy of same is annexed as Annexure-5.

' tanker procured from STP

Y. R e iy
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5. Proposed Action and Recommendations cof the Joint Committee:
» Housing Projects/Builders at serial no. 1,56,7.8,9.11.12.14,15,16.17,18,18.20,21,
22,23,24,25,27 29,30,32,33 of Table-1 should be directed to permaneéntly dizmantie

all bore wells unless permission cbtained from competent authority.

. En.vlronmental Compensation should be ‘calculated for ilegal withdrawai (after
considering the necessary rebale due to pandemic) as per Notification No.
S.0.3289(E), dated 24.09.2020 of MINISTRY OF JAL SHAKT! (Department Of
Water Resources, River Development and Ganga Rejuvenation) (CENTRAL
GROUND WATER AUTHORITY), Government of India.

+ Environmental Compensaticn should be imposed by District Ground Water Council
on recommendation of U.P. Ground water depariment against defaulter Housing
Projects/Builders for illegal abstraction cf ground water,

s GNIDA should continue uninterrupted supply of water to Group housing
Projecis/Builders.

» Housing Projects/Builders should be directed to maintain proper logbook regarding
source and quantity of water consumption.

+ Projects may be directed to give undertaking regarding water consumptions only
from GNIDA supply.

« Under Construction Projects/Builders should be directed to use only STP treated
water in construction and ground water should not be used in any circumstances.

» It is submitted that in the matter of O.A. no. 438/2018 Arti Vs. CGWA & Ors, related
to Hotel, Resort elc. Regional Director, CGWEB, Lucknow vide leller dated
09.09.2022 has asked to Nodal Officer of UPGWD to take the following remedial
action against projects which are abstracting ground water without valid NOC :-

1. Tubewell/Borewell may be sealed if Project Proponent does not hold a
valid NCC,

2. Environmental Compensation may be calculated for illegal withdrawal
(after considering the necessary rebale due to the pandemic). with
necessary coordination for its recovery, as per CGWA guidelines notified
on dated 24.09.2020 at SI. No.15.

3. Operation of Tubewell/Borewell crily be ailowed to operate after cblaining
proper NOC.

The letter is annexed as Annexure-8
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India i this s ogainst Tllogal extraction of ground waler by (he builders operating in
'm‘.,.:—....lw i { Now. 09 to 4§ < Oaursohs Or Gaur Bullder, ACE GROUP, Trident iy
“Clm County, ATS Rhapsody, Assthe Greens, Mahegun Bullders, ATS [nfrastructure L1,
e Estate, Gulthan Belling, Paramount Bmotions, Caplini Athena, Apex Golf Avenue, La Resideniia,
Niralo wden. Stellar Joevan, Divyansh Flora, Galaxy Croup, Lucky Palm Valiey, Sikka Keamya 4
Aribant gb-.lm Supartech, Ajnata Oroup, Cherry Counly, Mangalya Opbire, Aims Green Mmﬁl‘ﬂf" o)
m vihaan Villas, Sindhujs Greeas, Patel Neatown, Nuvel Villey, INC The Park, Emenox La Solara, JM
Florence, Amanire Homes, Panchsheel Hynlsh, Snmridh! Ornd A\'unlm, Itatan Pearls snd Rajhars Residency a1
NOIDA, According to the applloants, the sututory authorities have filled fo prevent iliegal extraction of ground
water for commencial purposes renulting I depleton of ground water level In the arca tdenified s
~overexpiofied” ps per assessment of the COWA. -
In view of above, we consider I appropiate to require a joint Committee of CPCB, Sune PCB and
District Magistrsre, NOIDA 10 verify faels and furnish sa ection raken report In the matter within two oty
email gt judicial-ngté@@gov.in preferably In the form of searchable FOF/ OCR Support PDF and not in w“""rm"h =
Image PO If any adverse materiul Iy found by the Committee, the affected parties may be put 1o notice of these
f report be furnished to the yald partles for their response, If any, befire the next date”
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L
Address of Project

1101, Ovar Cly 1, Sector 4, Noids, Uitar Pradesh

L 2N S.No, N
2 - Eme of HQ!I.SI
. |Ctursang Pra .ng Gmup N
|2 mIters Pyt Lig ¢ of Project Sige
& Ghar Gl |
e |Siur Ciry2

Ace Diving

nEmcity Devel : St Cly P
upen Priy : e |Onr ity |, Sesfor 4, Oreater
Private Uiviieg Ace Clly T-sewiar-01 Greater Nolds (West) rester Noida, Uttar

Seclor 16C, Vyeat,Grenter Noida, Uttar Pradesh
CHA03 C, Teahzons 4, Ureater Noids, Utlar Pradesh

GH-0

Aga Aopire

114

TTidew I P o=
Pidenl Infraliomcs Pt L Ftikent Finbusy:
h m ¥

e
i"lat No, G - 01, Sestor 3, Greuter Noids,

Ples No. GH - 01, Bector 2, Groster pida, Littar Prudesh

l-:ROS UW‘ s K ) mepnormem 2
I : ..\ww‘m'l Grenler Bros 5 |

GH-000, Grenter MNolda W Rd, Seetor 10, Greater Noida, Ultar

Gr1-04 Secior-0, Orester Noids, Uttar Pradesh

ST e
i Avstlis Groeny _
_-'TIL'" ;::n\ltnh}rgr&m UNDIR) PRIVATE My woors Finse | G O4 Sacior T6C, Ot Clly 2, Greater Noids, Utiar Pradesh
g Wywaodh Phise 3 ot No-OHI-04, Sectar-16 G&_m_,_m_, Thiar Pragesn

L. " Mahugug Maisiesa | wmm.mmvmwmmmw
| - I Maluguu Mantraa 2 Pl o, GH -0 1A, Seetar 10, Greater Maids West , Ltiar
r"‘*l?——iﬁm Infrastricture Limited ATS Pheperdy PLOT MO GH-12/1 Seetor 01, Grenter Noida, Uar Padesh
| - ATS Destinaire Phoce 1 & 2 |GH-T4A, Blsrakb, Secter 1, Oreater Noida, Uttar Fradesh

L ATS Kabono High Fiog No-C-01, SECTOR -04, Huibatpur, Oreater Naids, Untar

N TS tomdaadt Fappy i e o Tt T, Gt 7, T3S, Sector 63, Mo

1"hally

15 Colony, Sesizr 4, Gronter Novds, Uttar Peadesh

|ATS Hovackialt Notalaty

Zema |, Geanter Nosda, Unir Pradesh

|——_ 2} [ IALE Doloe iz 2 e
{ 22 Nirals lafrasech Pt L | Mizala Estase GH-04, Tech Zome IV, Naida Exiznsion, Patwari, Greator Noida,
j Ligteiz Prodlesh
23 |Guishan Homz Pyt L:d |Guishan Bellina Plot No GH-027A, Ssetor 16, Veidpura, Greater Noida, Usiar
24 Prramount Groups of Companies | Paramount Emotions _ammmml.mmﬁmw
|25 |Copiul Athena Crptal Adhens PiotNo. G 12A-2, Seetor 1, G, Noids (Wes), Uttar Pradesh
24 |Apex developers Pui Lid |Apss Goll Avenas Plat No. GH 11, Sector 1, Greater Noida West, Uttar Pracesh
27 |Lx Residentio La Mesidentiy Plot No GH-08A | Seetor Tech Zons 4, Crester Noida, Uttar
P
| 28 |Asihont Infrahomes Pyt Lid. Arihant Arder Plot No-GH-07 A, Sestor |, Greater Noida, Vitar Pradesh
I 20 |STELLAR INFRASTRUCTURE Sieliar Jecvan Piot No. GH -03, Sector 1, Greater Noida, Ulter Pradesh

AFROJECTS PRIVATE LIMITED
i Divysnsh Flora

Plet No. 3H, Sector 16C, Gaur City 2,Grenter Noids, Utiar Pradesh

r 31 [Galaxy Infrastracture Private Limited Calusy Reyule Gaur City 2, Grester Noida, Uttar Pradeth
|———-?- [Frls Avene Plat No-GC-3, Seclor &, Oreater Naide, Uttar Pradesh
iT .1 !.«..,.m Avare-[l ::loc R, GH-02/4, Gausam Budhdisa [oad, Grester Noids, Lrtar
oy 'Galn-_u. Ve GH.GEC, Tech Zone 1V in Greater Noida, Utlae Praded
m ﬁlh‘)‘ Pluza
!_—_39"_ Caliny Dlmgony Maze C-14 Sevtor 3, i{aibalpur, Grearer Noioa, Utiar Pradesh
5 gal!uy Shoppe Seetor 16C. Gaur City 2, Grester Nuid, Uttar Pradesh
i ] J aleny Blise Sophhi - } -
et ] e Sophhirg :1« No. C-£3, Uivater Noida W Ry, Sector'd, Greator Noldy, Unar
9 Lacky Palm Valicy fl-u-‘by Palm Vidhey Sector 1, Crenter Noids, West behind Swellar feevan, U
3 o Uniar
o Siika Infratech P L Sikka Kaamyo Greene OH-U2A, Secior Creater Uttar Pendesh
gy DULLAND BUILUTECH FVT LTD. Hulland Elevates Pl No (":H-aa. :::;ucr Nui:d :::'am -

__‘/I_-://;_' Cert j irue Ccp)" Y/




/A

rester Noida

Flol No. 8, Seetor-1, Bisrokh, , ©
Tlot Fn, 3 Secior - 96, Cireaier Noide, Lt Pradesh
5 ; MNoida, Unar Pradash =4

Plot Ne G106, Sestor 168, Greatee Noidd,
; ot o, B -0 1C, Bector 27, Lreatsr Nofde Weat, Uttor Prsddesh
- : e
N L T — Sikkn Kusmya Greana TH-U3D, Sector 10, Oreater olda West, Uttar Pradesh —
43 Ajnara Sports Clly Piot No. SC-02C, Sport Clly Sec-27 Ureates West, Utar FIaesd
49 Aloara Tomes GHA03, Saciur- 168, Greater Noiga West, Utiar Pradesh Bad, Ustar
fiar Vv Rd, Sector 160, Gliazinbad, LUtar
5 e Ajnara Le Garden Piol No GH 2, Grealer Nolda W Rd, |
5 Cherry Counity Flot o O11 5B, Gremter Molda west, Tzch Zone-4, Qreater Noide, |
1 Mangnlya B Tdtec] {tor Pragesh r
FRTING K Mangalyn Ophirn Piok no-NCI W4, Unnamed Rond, Aimnsoad. Greater Noida.
52 |AIMINFRASTRUCTURE Piv e Littar Pragdech "
mel’mmumu PRIVATE [ Almis Green Avenve Fiol Mo, GH-04 - Sector 4, Greater Nojde Mest, Uttar Pradesh
s =
: ;i :"M :-:uuv Infin Private Limited VVIP Meridian Fiot No-IC -2, Sector 16, Oreoter Noida, Utas I'radesh
oty e Vilumaa Vil Secior 1. Noidn Phase-2, Bisrakh Jalaipur, Greater Noida, Ultar
| 1% R - { i - -
\ ad SIFIMI Greens ls‘"dhqi. am‘ _&ﬁ"wﬁﬁhl" VW, Sector 10, Vndpurll Cirenter Noida, Littar
< i T —
5 f" Puel Neotown | Paic] Neetown Phot na- HCQR-3C2, Teghrone, Uttar Pradesh
il Novel Valiey [Novel Vallcy Seecor 105 Nolus Pxienslan, Orenier Noids, Ultar Pardesh
38 INC The Park JHC The Park Sector [0 Greater Noida Wesi, Uttar Pardesh
50 |Emenox La Solars Emanox La Solars Fiot Mo, GH-04 B, Secior 16, Greater Noide, Utter Pradosh
_60 M Fhmee JM Floreace Techzone 4 Crenter Noidn Wast, Utlar Pradesi:
61 Amaatra Homes Awnatia Momes Plot Na. GM- 02C, Secter- 10 Greater Noida, Noida, Utter Prodesh
, 62 |Samridhi Grand Avenue (Panzhaheel Hynish Flot No_ GF <08, Sector-1, Greater Naida, Ultar Pradesh
63 Ratan m‘ ;Knifm Purra. Plot No-GH-01D, Sector 18, Creater Noida, Uttnr Prudesh
64 Rajhans Residency Tkr.r.mu Hegrdeicy z'ﬂl Na GH-268. Sector 1, Greater Noidr Weet, Bisrakh, Ullar
1 1 M_ 1

Ce
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Format for Information on Source of Water and its use by project

abstraction
a) NOC obtained (Yes/ No)™

proponent
i 1. | Name of the project : e R
"2, T Name of Builder/Name of. Housing
' Group
3. Address of the project : i
I ]
4. Name of the Contact Person ‘ !
{ Contact detalls (Mob, E-mail) e {
| 5. | Spatial co-ordinates [ J
. | (Latitude & Longitude in Decimal !
. Degrees) |
6. | Status of project (Completed & ‘ [
' cccupled/under construction & .
| | occupied/under construction)# '
7. | Total area under the project (m-)
| 8. Constructed/under construction area of
_____project (m?)
' 9. | Project approved from Authority/RERA
| (Yes/No)
16 Number of fiats/sh cps constructed/to : ‘|
____| be constructed |
_11. | Number of inhabitants e |
| 12. | Completion certificate obtained from : B
|| GNOIDA (Yes/No)*
| 13. | Occupancy certificate obtained from
.| GNOIDA (Yes/No)* 1
14. | Name of Groundwater Block
T15.  Type of Block
(Safe, Semi- Critical, Critical, Over- |
. iExpleited) | i
16. | Sources of water + -
! (Groundwater/Surface water/ Recycle ’
L water) i
' 17.  Quantity of water requirement !
Ground water (In KL}
Surface Water (in KL) = ]
“Recycied Water A KLy [ |
| | Water supply from GNIDA "
"18. | NOC f-om CGWB for ground water {
i

| b) Applied (Yes/ Na)*

Cerﬁ#’l‘ rue Copy
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Permmissible Groundwater withdrawal 1 1. No. of Borewell:

| ‘ ’quantity (KL) . a) Commercial =
J [ b) Domestic =

—

19

{ | 2. Withdrawal of
| groundwater permitted:
' a) Commercial (KLD)=
b) Domestic (KLD} = |
_C) Others (KLD) =

e T G S e e e LIS ———. |9
[ Flow meter available at borewell i
(Yes/No)#

] Logbooks maintained or not :
. (copy of loghook for 3-months to be |
atachey |

20, Use of Recycled Water

| Source of Recycled Water
| Mode of receiving recycled water
{Pipeline/Tankers/others) |
Agreement with recycled water provider [
F (Yes/No)* |
f No. of Tankers recycled water i ,

| received#

| Quantity of recycled water received
| (RL) . _

: | Receipt/Logbook maintained for : |

| | recycled water (Yes/No)* o

| I'rAvailabi_lltv of Bills /invoice for purchase : ] ,
| of recycled water, if any (Yes/No)* | !

*Relevant documents to be provided with duly filled format

# Photographs to be attached
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Farmaot for Information on Sourcae of Water and its

H,___g 7

use by projact

proponent
(17 [Name of the projece ~--~-,—-:—-—.(;‘__--..__QJ =y S
2. | Name of Byiidar/Name of Hous| s Qtt:l ot E
i i ousing (3.,?;3.4»; Wo-beais 1 ,1]3«_ akhechay.
3| Address of the = vy | wl. Uﬁ : = S YT
s, project [ Q“;si g (?mu. (-1, Seetps -4,
4. Name of the Contact Person N'ib-h . 10
. Conm detalls (Mob. E-mall & oy
. p. ¢ 3
(Latitude & Longitude in Decimal \o4: 24 612500
Degrees) o low ! B34 219%0
6. | Status of project {Completed & 7 V
occupied/under construction & MW
occupied/under construction)#
7. | Total area under the project (m?) <o 221b _q"“\“
e ! 1 S )
8. | Constructed/undar construction area of R ]
, - ” '3
—praject (m?) | 81s35% g
| 2. | Project approved from Authority/RERA
' (YesrNo) - ’ Nes
et L 1 |
, 10. | Number of fiats/shops constructed/to | ] N |
| | be constructed | I AL |
11, | Number of inhabitants I - P55 |
12. | Completion certificate obtalned from | TR !
GNOIDA (Yes/No)* [ Tet
13. | Occupancy certificate obtained from j
| GNOIDA (Yes/No)* | |
14.  Name of Groundwater Block { &a&w [
715, | Type of Block
{Safe, Semi- Critical, Critlcal, Over-
| Exploited)
16. | Sources of water Gf o p) odth
(Groundwater/Surface water/ Recycle
water) .
7. | Quantity of water requirement
! Ground water (In KL) ! aQLys e
SUrface Water (in KL) K i 00, 1o
I' Recycled Water (In KL) q 2€. ™
Water supply from GNIDA TnAufli uakwiel Free Gre 4
M5 | NOC from CGWB for ground water
b tlon 3]
? s;;a?uoc obtalned (Yes/ No)* N
: - s = VT
[ | pY Applied (Yes/ No) — ] e
Cediﬁ%‘fme Copy
N
11 .v i
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; 19,

T Permissible Groundwater withdrawal

quantity (KL)

1. No. of Boreweli: L
a) Commerclal =
b) Domestic = &
2, Withdrawal of
groundwater permitted:
a) Commerclal (KLD)=
b) Domestic (KLD) =
c) Others (KLD) =

| Flow meter available at borewell
| (Yes/No)#

‘Logbooks maintained or nat
(copy of logbook for 3-months to be
attached)

in case of use of Surface water

Permiission from Surface Water taken
_from {rrigation departrent (Yes/No)

I
I

Source of surface water intake (Name
| of river/canal etc.) 2

i Quantity of surface water intake (KL)

|
| Flow meter available at Intake point
| (Yes/No)#

| Logbooks maintained or not
| (copy of logbook for 3-manths to be
attacned)

|

Use of Recycled Water

"Source of Recycled water

ST wio [ Tioadtd] |

Mode of receiving recycled water
(Pipeline/Tankers/others)

(A

I Agreement with recycled water provider

| (res/No)*

| No. of Tankers recycled water
| received#

Quantity of recycied water recelved

| (KL) o 9aL kL |
Receipt/Logbook maintained for 1_
recycied water (Yes/No)* NeA

| Avallability of Bilis /Invpice for purchase
of recycled water, if any (Yes/No)* -ch,{_

*Reievant documents to be provided with duly filled format

# Photographs to be attached
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|

Form
&t for Information on Seource of Watar and its usa by project

(Safe, Semi- Critical, Critical, Over-

!I | Exploited)

['16. | Sources of water
(Groundwater/Surface water/ Recycle !

C\'\’W 0 OTES

{

| 15. ‘Type of Block i '
|
|

) Bropanant
1. Name of the project e ""‘“"'"—"’ —GW—q_-H
2. | Neme of Bullder/Name of
usl
Group Pl (\%IJ&ML {ormalely ‘I
3. |Add fth — : o
1__ _Jh ress of the project : rG(w-'U f!a‘-b'hrﬂ é.j
4. | Name of the Contact Pars BERRR a w— v ' s H
£ IConmct detalls (Mob. E-:naiZl [ 19 b weﬂ.-lh G}Wﬂ‘
5. | Spatial co-ordinates D I
E,L:;rt:uég & Longitude In Declmai [ e 20 6LE dl?o
' f Status of project (Completed & il }I ﬂ Ees 4-!‘} jh' _”‘}
i - occupied/under construction & { | ‘
| | occupled/under construction)# ]
'| ¥ - Total area under the profect (m?) }_\ e} Gl v 17 ,g,r. i
|
[8 Constructedfunder construction area of | ot
.  project (m) 1 LUSZLQA*HﬂV
I'9. | Project approved from Authority/RERA |
! (Yes/No) W ( Mt ir
|
'10. | Number of Mats/shops constructed /o ¥
.l be constructed G 49,693 ]
11. | Number of inhabitants i = RFT) |
"12. | Completion certificate obtained from : ]
_____| GNOIDA (Yes/No)* Nl J
13, Occupancy certificate obtained from . ‘ |
| | GNOIDA (Yes/No)* 4 '
14. | Name of Groundwater Block : (% I adih ‘
|

11 water)
[ 17. | Quantity of water requlrernent
' Ground water (in KL} I 3 ac2l
{ .

L 23%00 |

MRacyslaa Water (In KL) :
[_-— R l""'ll!th _————F'I_oﬁ LA

Water supply from GNIDA

“Surface Water (In KL)

T8 THOC from CGWB for ground water J

abstraction N
NOC obtain ('m/yé)“
;3 Appll:d R i/ N Nes

irue Copy




]

2089
70

3 19. | Permissible Groundwater withdrawal i | 1. No. of Borewell: 7
l I quantity (KL) l 1 a) Commerc?lzzl =j'£ j,
| . b) Domestic= 24< |
! - 2. Withdrawal of
! l groundwater permitted:
l
1

a) Commerclal (KLD)=
b) Domestlc (KLD) =
5 i o o c) Others (KLD) =
| Flow meter available at borawell : \{q

| (Yes/No) #

‘ “Logbooks malntained or nE"th"_h"“""T T R et

(copy of logbook for 3-months to be
attached) .
20, | In case of use of Surface watar
| Permission from Surface Water taken |
| . from Irrigation department (Yes/No) |
| Source of surface water intake {Name
: L.‘.’f river/canal etc.)
\ | Quantity of surface water intake (KL)
|
| Flow meter avaliable at intake point
| (Yes/Nc)#
' Logbcaks maintained or not
| {cepy of logbook for 3-months to be
' attached) ST |
'21. Use of Recyclad Water 'S
f Source of Recycled Water [ T ST wWekt ¢t Tisaked )
| Mode of recelving recycled water : ( P 2
| | (Pipeling/Tankars/others) L}’M
! Agreement with recycled watsr provider | :
| (Yes/No)*
| No, of Tankers recycied water
| received#
! Quantity of recycled water received I 1224 KL
(KL)
Receipt/Logbook malntained for :
recycled water (Yes/No)* M

e a—

Avaliability of Blils /invoice for purchase | : 4
of recycled water, If any (Yes/No)* L

spelevant documents to be provided with duly filled format

# Photographs to be attached
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Fo
rmet for Information on Source of Watar and Its use by project

proponent
Name of the project —— —_T - L;l'i e
— I l
Name of Builder/Name of Housi : et
i / ousing Cl Gt s - o !M—FA UHuahie,
- | [ f
3. | Address of the project i —(.‘LHL 4h-0%, Lahi 4
4. | Mame of the Contact Person e Loyl
Contact detalls (Mob. E-mall) o ﬁﬁ fbandad)]
3. | Spatial co-ordinates T ! 2u)
| g..at!mdj & Longltude In Decimal Wnde 27 (4 340
| 6. | Status of project (Completed & | Jﬂ%“‘m
’ occupled/under construction & , Lol fndedl
| occupled/under construction) 4 [
F'?. | Total area under the project (m-) : 6%, 214 "‘if“J"
| | f - %
| 8. | Constructed/under constiuction area of | . | R
| o - 1 3
o Broject (m?) &, LL3ur By Lyt
'S. | Project approved from Authority/RERA : 1
' (Yes/No) a e
L :
| Number of flats/shops 9n§ﬁuctedfto F AKO
be constructed ( -
.| Number of inhabitants ™ D
. | Completion certificate obtained from Fa \l <A _}
| GNOIDA (Yes/No)* i =
. | Occupancy certificate obtained from . !
| GNOIDA (Yes/No)™ il =
Name of Groundwater Block J i ?.Mdn
Type of Block |
(Safe, Semi- Critical, Critlcal, Over- ’
Exploited) =
Sources of water i & rwnd wWodey
(Groundwater/Surface water/ Recycle
ot TS '
A yantity of water reguire - :
Ground water (In KL} ! f L Lds re
Surface Water (In KL) ; g0 .= |
Recycied Water (in KL) & | 4pg. "
i 1 ﬂ » i » “
Watar supply from GNIDA [ I hm{hwa wedeh F"’jcj“ BA
NOC from CGWB for ground water |‘ l‘
bstraction "
& a) NOC obtuined (Yes/ Ngrj fl‘d?l Sl S

b) Apglied (Yes/ No)*® .

Certi#f rue Copy
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5 {19. ] Permissible Groundwater withdrawal v | 1. No. of Borewelli: L
‘ | quantity (KL) a) Cornmercial = gL
| 1 b) Domestic =
| 2. Withdrawal of
} ‘ groundwater permitted:
| a) Commerclal (KLD)= \
| : b) Domestic (KLD) = {
L c) Others (KLD) = |
Flow meter available at borewell ! N2y I\
| (Yes/No)# i N I
‘! | Logbooks maintained or not - L_‘aL“.k Housadel ~dd ll
_ | (copy of logbook for 3-months tc be |
A || attached) -
[ 20. | In case of use of Surfaca water
| Permission from Surface Water taken | : |
' from irrigation department (Yes/No)
| Source of surface water intake (Name
| | of river/canal etc.) 1
, 1 Quantity of surface water intake (KL} i
| |
| Flow meter avallable at Intake point B
| (Yes/No)# 1 l
| Logbooks maintained or not i |
: f (copy of loghook for 3-months to be ‘ |
_ attached) |
| 21.  Use of Recycled Water |
, ' Source of Recycled Water : [ &id 1
, | Mode of receiving recycled water 3 3
;  (Plpeline/Tankers/others) F fh llr\{.
! | Agreement with recycled water provider | 2
r (Yes/No)*
! | No. of Tankers recycled water : 1
! | received# |
| ' Quantity of recycled water received !
j (KL) Ja5kL |
| Receipt/L.ogbook malntained for A
' | recycied water (Yes/No)* N
' Avallabllity of Bills /Invelce for purchase | 5
! of recycled water, If any (Yes/No)* N <A

Y

tRelevant documents te be provided with duly filled format

# Photographs to be sttached

Certa#’l“rue Cepy
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=
ormat for Information on Source of Wator and its use by project

proponent
1. | Name of the project ;
CoL o Souw =
2. Name of Bullder/N : 3
; Grovp /Name of Housing R [FTCTeT 'UEII
. |
3.7 [Address of tha project T — s
prege tQMJﬂwW,FL.{ upLe.,

Name of the Contact Person

| Contact detalls (Mob. E-mall)
’5- Spatial co-ordina

(Latitude & Longitude In Decimal

e b (g edaif

tod ! R 60¢ L
(n\.i‘. %« 42 240

Crendlded

.| Degrees) L=
8. | Status of project (Completed &
| occupled/under construction &

—— = e e
]

i | led/under construction)# '
| Occup 8 on) | |

7. | Total area under tha project (m*) I #1 PR
™ project (m*) ‘:{-J_JL 0. o= ]

8. ! Constructed/under construction area of | . | | - . |

2. | Project approved from Authority/RERA 2

{Yes/No) : N4 l

| 10. " Number of flats/shops constructad,to A Y ‘:
| | be constructed S okt |
[1i. | Number of inhabitants : § =205
[12. | Completion certificate obtalned from :
! | GNOIDA (Yes/No)* \"e-:i |
| 13. | Occupancy certificate obtained from - '

1
—e 4

"14. [ Name of Groundwater Biock

.| GNOIDA (Yes/No)* p ___ .
[ 5] Elstakn
=i e

+ 15, | Type of Block

f | (Safe, Semi- Critical, Critical, Over-
' LExpioited)

| 16. | Sources of water . 4 '!’
(Groundwater/Surface water/ Recycle G ol Wedd,

water)
"17. | Quantity of water requirement

| Ground water {In KL}

| A262 10

Lol

l -
MSurface Water (Iin KL)

¥ |5 60

Recycled Water (in KL) o : = |
Water supply from GNIDA Tn ,!,a-ldviﬁug}- Mﬁ"f"‘

18, | NOC from CGWS for ground water : ;
abstraction ,
a) 1OC obtaineg (Yes/ Mo |0 '
b) Applled (Ya/ No)™ ] e - SR S

Cen‘i#’? rue Copy
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3 {19, | Permissibie Groundwater withdrawal

i

|
1
|

y

L quantity (KL)

i
I
|
!
!

1. No. of Borewel: & j
i

a) Commercial =
b) Domestic = &
2. Withdrawal of

a) Commerclal (KLD)=

groundwater permitted: \

b) Domestic (KLD) =
c) Others (KLD) =

B

| Flow meter available at borewell
| (Yes/No)#

N

“Loghooks maintained or not
(copy of logbook for 3-months to be

| attached)

}

ernk Mavadened

20. | In case of use of Surface water

| Permission from Surface Water taken
_from irrigation department (Yes/No)

Source of surface water intake (Name
' of riverjcanal ste.)

["Quantity of surface water intake (KL)

| Flow meter avallable at intake point =~ |

| (Yes/No)#

[ Logbooks maintained or not
| {copy of logbook for 3-months to be
| attached)

"Z1. _Use of Recycled Water

Source of Recycled Water

4

| Mode of receiving recycled water

/=% f
 (Pipeline/Tankers/others) ?‘MLM
| Agreement with recycled water provider :
 (Yes/No)*

| No. uf Tankers recycled water
received#

Quantity of recycied water received
(KL)

Wi 0 Kl

| Recelpt/Logbook maintained for
| recycied water (Yes/No)*

4

“Avallability of Bills /invoice for purchase
| of recycled water, if any (Yes/No)*

-

My

tRelevant documents to be provided with duly filled format

# Photographs to be attached

e
e / € g 2

: I. \ f. L1
' '\ f__’\ _,'I :

| &
) |
- ot =3

PP
)

Certi#’f rue Copy
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Format for Information on source of water and its use by project proponent

S.No | Condition T | Reply s |
1. | Name of the project GROUP HOUSING PROIECT i
2. | Nameof Builder/Nama of Huu;frt_g Group T |viFLORENCE 1
3. | Address of the Project Plot No. DV-GH-09C, Tech |
Zone-4, Noido, Goutam Budh
Nagar, Uttar Pradesh
4, | Name of the Contact pegon contact detail | Mr, r"}_arayan Gupa T
(Mobile, Email Mobile no. 8717341852
S _ narayangupta87@gmail.com |
5. | Spatial co-ordinates (Latitude and Longitude in | 28°35'33.63"N |
| decimal degree) ' 77271112 E J
6. | Status of project [Completed &_Gccupied/under Full project is completed, andf
| construction some towers Is cc pending from |
GNIDA |
7. | Total area under the project (M2) 33,537 _,J
g Constructed/under construction area of project | Full project is completed |
L (M2) |
5. | Project approved from Authority /RERA [Yes/No) | Yes |
10. | Number of flats shops constructed /to be | 1400 :
constructed
11. | Number of Inhabitants 750
b 1 3 I Completion certificate abtained from GNIDA (Yes | Obtoined
| [Noj |
13, Occupancy certificate obtained from GNIDA | Obtained
! Yes/No)
14. | Name of Ground Water Block) Tech zone-04 |
15. | Type of Block (Safe, Semi-critical, critical, over | Over Exploited |
exploited ) .
16. | Source of water (Ground water/surface | Municipal Supply
water/recycled water) ils I
jl A 17.-T“Quant|tv of water requirement _ | 662 KiD S _____{
I’ Ground Water (In KL) 3 n | fjfih Water 445 KLD ____;
: | Surface water {In KL) B .-.._._*.___.._12_-. e 87, L
| Recycled Water (In KL) | Treated woter 182KLD
' Water supply from DNIDA | Required I -
18. | NOC from CGWB for ground water abstraction | No S |
I ] A) NOC obtained (Yes/No) [Block is over Exploited)
B} Applied (Yes/No) 4,

Cerﬁ#’r rue Copy
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| B) Applied (Yes/No)

|

|
]
f——

19. | Permissible Ground Water withdrawal quantity | No. of Bore well:2 Nes (7.5 HP
(KL) each)
Commerciol= 0
Domestic=0 i

Withdrowal of ground water
parmitted: 0
Commercial (KLD)=0
| Domestic {KLD}=0
. =l | Others (KLD)=0

| Flow: meter available at bors well (yes/No) | yes i

Loghook rmaintained or not (Copy of log book for | No |
.3 Maonths to be attached) o
1 | Incase of use of surface water o
- Permission from Surface Water taken from | No

irrigation department (Yes/No)
| Source of surface water intake{ Name of | No

{ r_{verfcanal etc. . iy _k 1
| Quantity of surface water intake (KL] | Nil
Flow meter available at intake point (yes/io) No |

| Logbook maintained or not {copy of logbook for 3- | Not Applicable
months to be attached )
2. Use of Recycles water

. Source Recycles Water Tonker Supply (Bharodwaj
| | Buildteck)
' | Receipt is  ottached as l
i - ananexure-01 |
' Mode of receiving recycled water | Tanker Supply j
(Pineline/Tankers/Other) Bharadwaj Buildteck) |
_Agreement with recycles water provider (ves No) | No |
| No. of tanker recycled water received | Nil l
Quantity of recycled water{KL) 224 KL (1/07/2022 to |
1y, o 31/07/2022 |
| Receipt /Logbook maintained for recycled water | Yes |
| (Yes/Na) l
| Availability of Bills/Invoice for purchase of | No |
| recycled water, fany (yes/No) §

Cert?#’rwe Copy
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Information on Source of Water and Its use by project proponent

s e e e -

Stellar Jaevan

| Name nf thoﬂoL_ot RN b
Name of Bullder/Name of Housing
Group

Stellar Constellation projects
Pvt. Lid.

. Address of the profscl

GH-03, Sector-1, Grealer
Nolda West

-._._

* Name of tha Cenlacl Person
Contact dalalls (Mob. E-mall)

alial co-ordinates

!
[°5.
I tLthuda & Longltude in Decimal

Mr. K.K. Saraswat
9910156833,

faclitymanagerjeevan@nfmpl !
)
Lalitude : 28.56615 I
Longitude :77.44823 !

=

Degreas) Al S
" Biatus of project (Complated &
. occupled/under construction &

T Compacted £ Occupled

Building pholo attached

'
|
|

-

| occupied/under _construction)# nnexure-2)
i Tot&ﬂ area under the project (mz) 72642.0
8. F Consh'uctedfun&‘er construction area of 301261.95 !
| roiect (m?3 | |
9. groject approved from Authority/RERA J Yes I
_(Yes/No)
10. | Number of flals/shops constructed/io : 71873 Flats and 50 Shops 1
| be constructed L1 4ol STAM oy
[ 11. | Number of inhabitants [ : 8878
12 T Completion ceriificate obtained from Yes (Aftached Annexure-3) |
{ GNOIDA (Yes/No)*
3 | Uccupﬁnc(; ce?Eﬁ?ltEﬁ[é obfained from Yes
| | GNOIDA (Yes/Noj
"1¢. | Name of Groundwaler Block Bisrakn |
|15 Type of Block Over-Exploited 1
(Safe, Semi- Critical, Critical, Over , i
L, sExj:ulo:lemr : | .
[ 16. ources of water : Municipal water ( Great
| far;t:;dwater!Surface waler/ Recycle ]l ‘ Noldia zu":‘;”g,{ o l
If 17. | Quantity of water requirement 1300 KL
_ | |_Ground water {In KL) sl Nil |
'| |_Surface Water (in KL) Nil
" |_Recycled Water (In KL) i | 200 KL
|_Water supply from GNIDA || 7200 KL i
18 l NOC from CGWS for ground water :
abstraction
I a) NOC obtained (Yes/ No)* NO
[ I b) Applied (Yes/ No)* NO
.I-_.....-___.._l_l e — i)

Cerli
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' Permissible Groundwater withdrawal
! quantity (KL)

ok &

79

1. No.of Borewsli:~Nil
a) Commercial =

b) Domestic =

2. Withdrawal of
Groundwater permitted:
a. Commercial KLD =
b. Domestic KLD =

c. Others (KLD) =

S e

h’low meter available at borewell NA
| {(Yes/No)#

Logbooks maintained or not Authority water supply Log book
(oopy of logbook for 3-months to be maintained

| Attached)

20 | In case of use of Surface water NO

j Permission from Surface Water taken from NA

| trrigation department

| {Yes/No)

Source of surface water intake (Name of river/canal NA

etc.)

" Quantity of sudace water Intake (KL) NA

—rlow meter avallable at intake point NA
fYas/No}#

Logboolrs maintained or not (copy of logbook for 3- NA

I months to be attached)

For Irrigation and surface cleaning

5; | Use of Recycled Water

" Source of Recycled Water Own STP
| Mode of receiving recycled water NA
I (Pipeline/Tankers/others)
" Agreement with recycled water provider NA
f {Yes/No)*
Ne. of Tankers recycled water NA
receiveds
Quantity of recycled water racelved {KL) NA
| Receipt/Logbook malntained for recycled water Yes {Annexure-4)
+ (Yes/No)*
| Availabillty of Bills /invoice for purchase of recycled NA

i water, if any (Yes/No)*

"Relevant documents to be provided with duly filled format

#Photographs to be attached

Certi rue Copy
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“T permi
._quaﬁtﬂ‘(’ (KL)

"Logbooks
(copy of l0g
attached)

I*Fﬁo.w' me
(Yes/No)#

N8> 5He

L. NC;. g:’ Borewell;
= mmercial =

b) Domestic -.—.i SHp
2. Withdrawal of

groundwater permitteq.
a) Commercial (KLD)=
b) Domestic (KLD) =
c) Others (KLD) =

v available at borewell

malntained or not
book for 3-months to be

f use of Surface water

Tin case ©
“Permission from Surface Water taken

_from irrigation department (Yes/No)

“Source of surface water intake (Name

of ri_v_e'r,'canal etc.)
" Quantity of surface water intake (KL}

Flow meter avaliable at intake point

| (Yes/No)#

"Logbooks maintained or not

| (copy of logbook for 3-months to be

| attached)

: i_yse of Recycled Water
S

ource of Recycled Water

[ Mode of receiving recycled water

| (Pipeline/Tankers/others)

| Agreement with recycled water provider

| (Yes/No)*

i

No. of Tankers recycled water
| received#

| Quantity of recycled water recelved

| (KL)

| Receipt/Logbook maintained for
Lrecycled water (Yes/No)*

! Avaiiability of Bills /involce for purchase
| of recycled water, If any (Yes/No)*

*Relevant documents to be provided with duly filled format

HDPRA*Anranhie ta Lo cxie =t o o
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R\t
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

By Video Conferencing)

Original Application No. 392/2022

Prascon Pant & Anr. Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Dafe of hearing: 15.11.2022

CORAM: HON’ELE MR. JUSTICE ADARSH KUMAR GOEL, CHATRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE PROF, A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ruchin Mehra, Advocate

Respodentis]: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCB
Mr. Atlf Suhrawardy, Advocate for CPCB
Mr. Deepak Dahiya & Mr. Mohit Yadav, Advocates for Gaursons Hi-Tech
Infrastructure Pvi. Lid.

ORDER.

1. Issue for consideration is the compliance of judgemnent of the Hon’ble
Supreme Court in MC Mehta v. UCI, (1997) 11 SCC 312 for regulation: of
indiscriminate boring and withdrawal of ground water for sustainable
water resource management. Regulatory measures expected in terms of the
said judgement are water conservation, rainwater harvesting, recycling
and reuse of water, afforestation, protection of water bodies, awareness
and education. This includes mapping/survey, regulated extraction
ensuring replenishment. While a specialised regulatory agency — CGWA
has been created with powers of Central Government under section 5 of

Environment Protection Act, 1986, other statutory regulators, including

W
TRUE COPY
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the District Magistrates and the Pollution Control Boards have to play their

respective roles.

2.  Grievance raised by the applicants is that there is illegal extraction
of ground water by the builders eperating in Noida, particularly forty
named in the array of parties as respondent Nos. 09 to 48 - Gaursons Or
Gaur Builder, ACE GROUP, Trident Embassy, Eros Sampoornam, Coco
County, ATS Rhapsody, Aastha Greens, Mahagun Builders, ATS
Infrastructure Lid., Nirala Estate, Gulshan Bellina, Paramouat Emotions,
Capital Athena, Apex Golf Avenue, La Residentia, Arihant Arden, Stellar
Jeevan, Divyansh Flora, Galaxy Group, Lucky Palm Valley, Sikka Kaamya
Greens, Bulland Elevates, Supertech, Ajnara Group, Cherry County,
Mangalya Ophira, Aims Green Avenue, VVIP Meridian, Vihaan Villas,
Sindhuja Greens, Patel Neotown, Novel Valley, JNC The Park, Emenox La
Solara, JM Florence, Amaatra Homes, Panchsheel Hynish, Samridhi Grand
Avenue, Ratan Pearls and Rajhans Residency at NOIDA, (to be called the

project proponents — PPs)

3. According to the applicants, the statutory authorities have failed fo
prevent illegal exiraction of ground water for commercial purposes
resulting in depletion of ground water level in the area identified as ‘over-

exploited’ as per assessment of the CGWA.

4., Vide arder dated 05.07.2022, the Tribunal constituted a joint
Committee of CPCB, State PCB and District Magistrate, NOIDA to verify
facts and furnish an action talen report in the matter, It was directed that
if any adverse material is found by the Committee, the affected parties may
be put to notice of these proceedings and a copy of report be furnished to

the said parties for their response, if any, before the next date.

N
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5. Accordingly, the joint Committee has filed its report dated
07.10.2022 after field verification. Field verification was undertaken for 33
group housing projects. 25 out of 33 were found drawing water illegally. It
has recornmended dismantling of borewells set up without permission, levy
of compensation for illegal withdrawal of groﬁnd water in accordance with
Notification dated 24.09.2020 of Ministry of Jal Shakti, Department of
Water Resources, River Development and Ganga Rejuvenation, Central
Ground Water Authority, Government of India. The PP should maintain
proper log book regarding the source and gquantity of water consumption.
Further recommendation is that the under construction projects should
use only STP treated water. The report also refers to earlier order of the
Tribunal dated 09.09.2022 in O.A. No. 438/2018, Arti v. CGWA & Ors,,
dealing with illegal extraction of groundwater by the Hotels. Finding large

scale viclations, the Tribunal directed following action :-

“1.  Tubewell/borewell may be sealed if profect proponent does not
hold a valid NOC.

2. Environmenfal Clearance moy be calculated for illegal
withdrawal (after considering the necessary rebafe due to the
pandemic), with necessary coordination for its recovery, as per CGWA
guidelines notified on dated 24.09.2022 at Sl. No. 15.

3. Operation of Tubewell/ Borewell only be allowed to operate after
obtaining proper NOC.*»

6. The Committee served notice cn the PPs but they have not chosen to
respond except M/s Gaursons (through Gaursons Hi-Tech Infrastructure

Private Limited).

7. We have heard learned counsel appearing for the parties and
considered the report of the joint Cominittee as well as stand of the

appearing PP and documents filed by it.

Y
TRUE Copy
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8. At the outset, we may notice that unregulated withdrawal of ground
water is defrimental to the environment and violates directions of the
Hon'ble Supreme Court in M.C. Mehta v. UQI, supra. The regulation is
necessary for water conservation which implies assessment of ground
water level and impact of withdrawal ensuring adequate replenishment so
that water leve] is not depleted and water balance is maintained. The
report shows that 25 out of the 33 PPs have installed borewells and have
not shown any permission for the purpose. Further, it is not shown
whether extent of extraction of ground water is within the permitted limit
as per piezometers and record and whether condition of replenishment

followed.

9. The appearing PP has filed copies of 3 permissions granted by the
Ground Water Department of UP dated 04.1.2022 for the period from
February/March, 2020 to February/March, 2025 only for one borewell
each, as against 52 tubewells found to be have been dug by the three units.
Adverse inference is to be drawn against those who have chosen not to put
in appearance. However, by way precaution, they will be given opportunity
to show permissions, extent of drawal of water and extent of
replenishment. In case of appearing PP, permissions are granted in
January, 2022 only though the same mention period prior to the grant of
permission and even prior to the UP Act under which permission has been
granted. The permissions do not ensure the compliance of judgment of the
Hon'ble Supreme Court in M.C. Mehta v. UOI & Ors., supra in teyms of
study of availability and ensuring replenishment. Applications for

permissions have been filed in September, 2021 only.

10. In our recent order dated 17.10.2022 in O.A. No. 438/2018, supra,
in the context of illegal extraction of ground water by hotels in the State of

Up, 70% of the establishments were found {o be extracting ground water

4
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illegally. Same appears to be the position in the context of the builders

covered by the present proceedings. The Tribunal observed:-

TR U 2 v & OOV KXt ieeritranmie i tenrieenre e XXX

13. From the above table compiled by the CGWA with the
assistance of District Magistrates, it is patent that more than 70% of
establishments have been found to be extracting ground water
illegally. Verified compliance status is said to be only for 55 units ouf
of 1903, which is less than 3%. Thus, situation is alarming as shown
by rampant violations, defeating the directions of the Hon’ble Supreme
Court in M.C. Mehta v. Union of India & Ors. (1997) 11 8CC 312
requiring control and regulation of groundwrater extractions. While a
specialized body has been constifuted in the form of CGWA, it is
difficult to say that it is effective as expected. Observations of the
Horn’ble Supreme Court that management of water resources is
to achieve overall aspirational goal of sustainable development
on principles of inter and intra generational equity, the
precautionary principle, conservation of natural resources and
environmental protection appear to have been compleiely
ignored.

14.  The Authority directed to be constituted by the Hon’ble Supreme
Court was for the following mandate.-

“7. ... The mandate of the authority needs to include the following:

*  To deploy river basins as the basis for regional planning for
sustainable water resource management (oalong with
commensurate land use).

* To prepare medium and long-term national land use plans infer
alia including agriculfural practices, human settlement
patterns and industrial typology in consuliation with
Ministries/ Departments concerned based on the regional
water supportive eapacity.

* To assess the present irrigation practices and cropping
patterns, with respect to high water consuming crops and lay
down National Agricultural Water Use Policy to encourage
Judicious use of water resources.

* To keep under review groundwater levels and quality,
and surface water quantity and quality fto devise and
implement pragmatic strategies at plan and programme
levels.

*  To ensure maintenance of minimum flows in the rivers
so as to fulfil the riparian rights, to protect the flood
plains, to as also to protect the vital ecological functions
of the rivers,

* To ensure techno-economic feasibility and fo implement
programmes on reuse of appropriately treated sewage for
agriculture, reuse of industrial wastewaters s

V7
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industrial process water, use of treated sewage in social
forestry and public parks in municipal areas and reuse of
treated wastewater in new housing complexes for non-
consumptive usages.

* To protect, conserve and augment traditional water
retaining structures.

* To protect, conserve and augment natural and manmade
wetlands in the country.

* Tp promote rain water harvesting in human settlement
practices, particularly in cities with more than 10 lakh
population in arid/semi-arid regions.

* To promote and implement modern and iraditionol
water harvesting technologies fo ensure minimal
expenditure in groundwater harnessing.

*  To design and implement programmes to arrest alarming
rates of decline in snowline in the couniry.

* To ensure catchment area treatment, including construction of
check dams, contour bunding, control of river bank erosion and
plantation of endemic fast-growing iree species to arrest soil
and water loss in all river basins.

* To ensure implementation of afforestation programmes for
achieving a minfmum of 33% forest cover as per the National

Forest Policy, 1988.

* To prepare and implement guidelines on water rate
structure for various water usages commensurate with
the production and scarcity value of the resource.

* To ensure community poarticipation with a view to
harnessing traditional knowledge at all stages in the holo-
logical approach to water resource manaogement.”

15. With evidence of large-scale illegal extraction of ground water
and data of depleting ground water levels, stringent measures are
reguired for sustainable water management. We have no other
option put to hold thoat there is all round failure of the
statutory oauthorities in complying with the mandote of
Judgement of the Hon’ble Supreme Court.

16. This Tribunal has been dealing with the issue since 2012.
Inspite of monitoring for ten years, the rampant non-compliance is
confinuing. There is unuwillingness or neglect by the Authorities in
performing their statutory functions which has also been recorded in
earlier orders referred to above. There is consequential adverse effect
on flow of river and streams which is obuviously leading to disruption
of aguatic ecosystems and food security. Salinization of soil is another
well-known adverse conseguences.

17.  Itremains paient that CGWA is ill-equipped to handle the
problem. Statutory framework is required fo be revamped io

give effect to the directions of the Hon’ble Supreme Court. The
appraisal process, essential component of regulatory powers,

[
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stands delegated fto the District Magistrates or other
authorities, without such authorities being equipped or
mandated to conduct necessary appraisal. The result is that
either groundwater extraction is taking place without any
permission and with no adverse consequences or such
approvals are being granted mechanically as o matter of
course unconditionailly or with conditions which are not
monrnitored. Alternatives to ground water extraction in the form
of re-use of treated water for secondary purposes are not being
adequately considered. This is resulting in shortage of potable
water for drinking purposes.

18. Vide order dated 20.07.2020 in Original Application No.
176/2015, Shailesh Singh v. Hotel Holiday Regency, Moradabad &
Ors., the situation was reviewed exhaustively. The Tribunal expressed
disappointment with the approach of the Authorities confrary to the
mandate as per judgement of the Hon’ble Supreme Court. Some of the
observations in the said order are:-

“27. In terms of the Tribunal’'s previous orders (dated
03.01.2019, Paras 29 and 31%, and dated 11.08.2019, Para 24}, the
core issues that are required to be considered are:

L. Has a robust institutional monitoring mechanism bheen
evolved

i. T'o define ‘assessment unit’ - wise carrying capacity
and accordingly set o) target replenishment levels
and (b} plan for permissible levels of extraction, of
ground water levels in OCS areas;

ii. to assign individual target replenishment levels as
a condition for granting extraction permits, and to
audit such replenishment by those who are
extracting groundwater; as well as to audit and
measure actual earrying capacity periodically;

iii. to monitor real-time implementation of conditions
for permitting extraction of ground water;
iv. to withdraw permits for extraction of ground water
fuiling target replenishment levels; as well as
. to sustain the flow of rivers in terms of e:flows and

sustain other water bodies?

b. Is there a provision for an impact study in light of
projected data for the next 50 years {in phased manner
with action plan decade-wise)?

c. Has an gffective and measurable plan been prepared for
preventing depletion and unauthorized exiraction of
ground water backed by requisite mechanism in the form
of manning and effective functioning of CGWA se as to
ensure sustainable ground water management in fterms
of the Hon’ble Supreme Court mandate by which CGWA
was created?

1 Quoted supra, Para 20
2 Quoted supra Para 23
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d. Is the compensation regime against violators adequately
deterrent?

28. The answeris 'no’. Ifimplemented, the current report would
nullify the mandate of the Hon’ble Supreme Court by seeking
to deregulate ground water extraction, ignoring its impact on
the eflow of rivers, water bodies and overall sustainable
management of scarce natural resources with emphasis on
industrial development, without balancing development and
environment. Irreversible damage cannot be allowed by
extracting woter beyond safe levels, without impact
assessment.

29,  We, thus, hold that as per mandate of sustainable development
under Section 20 of NGT Act, 2010, which has been held to be part of
right to life under Article 21 of the Constitution, the regulatory
authority must direct its policy towards preventing further depletion of
and upgrading the groundwater levels based on impact assessment.,
Extraction can neither be unregulated or allowed across the board
without individual consideration. For this purpose, there is need to
compile data by mapping all the assessment units individually
in terms af current and estimated water level, drawal and
replenishment and preparing a management plan for all such
units. The CGWA being a statutory regulator for the country has to
exercise cverriding power in the form of statutory regulatory orders. It
may have its own network and, to the extent found viable, ufilize the
network of existing Authorities like District Magistrates, Environment
Departments, Departments of Irrigation and Public Health etc. The
ground water assessment has to be done annually and placed on the
respective websites of the Districts or States. Any exiraction of
groundwater has to be permilted keeping in mind avcilability of
groundwater ensuring that there is no further depletion and ground
water level remains at safe level,

30. At this stage, we may notice that the regulatory mechanism of
the CGWA has not been adequate, as the report also notes. CGWA
does not appear to have requisife strength nor enforcement
mechanism nor strategies. This may be one of the reasons for failure
in effective monitoring, defeating the object of law. This has led fo large
number of petitions before this Tribunal pointing out that illegal
groundiwater extraction was rampant. The plans for rain water
harvesting and many other steps to a great extent remain
largely only on paper. Remedial measures rieed fo be taken in view
serious challenges in protection of groundwater level, to save rivers
and water bodies and the enfire chain of environment.”

Paras 31 10 35... X i e KX iarranianrniarrenaiaaareras XK

Review of pertinent case law re. Sustainable Development

36. The principle of sustainable development is well established.
We may refer to certain well-known decisions, In (1996) 3 SCC 212,
Indian Council for Enviro-Legal Action and Ors. v. Union of hdia &
Ors.,, the Hon'ble Supreme Court considered and explained the
principle and laid down that compensation has to cover cost of
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remediation.? The report in the present case s not compliant with this
principle as observed above. The principle of sustainable
development, as a balancing concept, has been further discussed and
explained in {1996) 5 SCC 647, Vellore Cifizen's Welfare Forum v.
Union of India & Ors.* The Public Trust Doctrine has been discussed
and explained in (1997) 1 SCC 388, M.C. Mehta v. Kamal Nath &
Ors.5 There can be no exemption to industries against
sustainable development principle as held in (2001) 2 5CC 62, AP
Pollution Control Board ITv. Prof. M. V. Nayudu (Retd.] & Ors.6 In (2004)
10 8CC 201, State of W.B. v. Kesorom Industries Ltd. & Ors., there
are observations to the effect that deep underground water belongs
to the State and is governed by the Public Trust Doctrine (Para
387). Use of water for irrigation purpose may be permissible but it
cannot affect reuse of water by others. Reference was made to the
Judgement of the Kerala High Court in (2004} 1 KLT 731 restraining
Hindustan Coca Cola Beverage from using groundwater for its plant.
It was observed that the State was under duty to protect ground water
against excessive exploitation {para 389). The issue involved therein
was justifiability of levy of cess on minor minerals by the Central Gouvt
which was upheld by majority. These ocbservations are in the minority
Judgement but on this issue, there is no confra view in majority
Jjudgement. In {2006} 3 SCC 549, Intellectual Forum, Trupathi v. State
of A.P. & Ors., the said principles have been reiterated.” We may refer
to the need for impact assessment fo give effect to sustainable
development and precautionary principle. In recent judgement in
{2018) 15 SCC 401, Hanuman Laxman Aroskar v. Union of Inding, the
environmental rule of law has been discussed as follows:

“35. The Constitution (Forty-second Amendment] Act, 1976,
which came into force with effect from 3-1-1977, inserted Article
48-A fo the Constitution which mandates that the State shall
endeavour to protect and improve the enuironment and
safeguard the forests and wildlife of the country. Article 51-Afg)
of the Constitution places a corresponding duty on every citizen
to protect and improve the natural environment including
forests, lakes, rivers and wildlife and to have compassion for
living creatures. Following the decisions taken at the United
Nations Conference on the Human Environment held ot
Stockholm (the Stockholm Conference) in June 1972 in which
India participated, Parlioment enacted the Environment
{Protection) Act, 1986 io protect and improve the enviroriment
and prevent hazards to human beings, other living creatures,
plants and property.

144, The environmental rule of law provides an essential
platform  underpinning the four pillars of sustainable
development — economic, social, environmental and peace [
United Nations Environment Programme, First Environmental
Rule of Law Report.... The environmental rule of law becomes a
priority particularly when we acknowledge that the benefits
of environmental rule of law extend far beyond the

367,685 70
49111015
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environmental sector. While the most direct effects we on
protection of the environment, it also strengthens rule of law
more broadly, supports sustainable economic and social
development, protects public health, contributes to peace
and security by avoiding and defusing conflict, and protects
human and constitutional rights.... Similarly, the rule of law in
environmental matters is indispensable “for equity in terms
of the advancement of the Sustainable Development
Goals (SDGs), the provision of fair access by assuring a rights-
buased approach, and the promotion and protection of
environmental and other socioeconomic rights ....

149. In 2015, the International Community adopted the 2030
Agenda for Sustainable Development and its 17 SDGs. These
17 goals are:

{ij Eradication of poverty;

(ti) Eradication of hunger;

fiti) Good health and well-being;

fiv) Quality education;

{v) Gender equality;

{vil Clean water and sanitation;

(vii) Affordable and clean energy;

{vifi} Decent work and economic growth;

{ix) Industry, innovation and infrastructure;
{x) Reduced inequalities;

{xi] Sustainable cities and communities;

{xii) Sustainable consumption and production;
{xiti} Climate action;

{xiv) Protecting life below water;

{xv) Life on land;

(xvi) Peace, justice and strong institutions; and
{xvii) Partnerships to achieve the goals.

150. Each of these goals has a vital connection to the others.
Together, they provide an agenda for human development:
development in a manner which accords adeguate protection to
the environment UNEP recognises that the natural
environment—jforests, soils and wetlands—contributes to the
management and regulation of water availability and
water quality, strengthening the resilience of watersheds and
complements investmenits in physical infrastructure and
institutional and regulatory arrangements for water acecess and
disaster preparedness.”

37. Inarecentjudgement, Madras High Court? cotisidered the issue
of regulation of the groundwateri, kK was also observed that drawal
of grounchwater without authority will be criminal offence of theft and
mischief under Section 379 and 425 [PC. Such extraction must be
scientifically monitored District wise with punitive consegquences
against viclations. Following order was passed:

% Dated 03.10.2018, M/S, Sarooja Agro Foods v, The Chief Engineer
46910 82
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The impugned order of regulation issued by the st
respondent in G.O.Ms.No.142, dated 23.07.2014 is

confirmed.

The respondents are directed not to grant licence, No
Objection Certificate (NOC] or permission for the
commercial establishments / person fo exfroact ground
water for commercial usage in the absence of fixation of
water Flow Meter on the Board outlet, which is to be
inspected.

The respondents are directed fo inspect the functional
guality and other established standards of the Fiow
Meters fixed by the persons, who all are applying for
permissions / No Objection Certificate (NOC) and at the
time of granting permission / No objection Certificate
(NOC), the Flow Meter should be sealed properly by the
respondents / Public Works Department (PWD} officials.
The Flow Meter must be sealed in such a way to prevent
any tampering by any person. Quanium of Water io be
extracted by individuals, are to be fixed periodically as
per the assessment to be made by the P.W.D. Authorities
as per the Regulations.

The respondents are directed to measure the quantum of
water extracted by the establishments / persons by
taking meter reading every Month and accordingly, the
same is fo be regulated.

The respondents are directed to follow all other terms and
conditions fixed for grant of licence / permission for
Extraction of Ground Water for commercicl usage as per
the guidelines issued in G.O.Ms.No.142, Public Works
Department dated 23.07.2014.

The respondents are directed fo register the Police
complaint in the event of identifying any excess
Extraction of Ground Water by tampering the Flow
Meters sealed or by any other means by any person.
The ease must be registered Under Section 379 of
Indian Penal Code (IPC). In addition, if the water is
wasted for causing wrongful loss, then Section 425
of the Indian Penal Code {IPC) will also attract.

The respondents are directed to suspend the
licenses by issuing show cause notices and by
providing an opporfunity to the persons, who have
involved in the offence of theft or violation of all
other conditions stipulated in the Government
Regulations, or if a criminal case is registered. If
any person is convicted, then he shall be
permanently debarred from getting licence for
Extraction of Ground Water.

The District Collectors of all the Districts in the
Siate of Tamil Nadu are directed to issue suitable
directions / orders to the Revenue Divisional Officer,
Tahsildars and all other officials concerned to
inspect and monitor the Extraction of Ground
Water by the persons for commercial usage.

The District Collectors of all the Districts are directed to
constitute moniforing committees fo monitor the

11
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Extraction of Ground Water by the individuals for
commercial purposes.

(11} Each Monitoring Commitice appointed by the District
Collector concerned, shall consists minimum of five
persons and the Committee is empowered to monifor the
Extraction of Ground Water for commercial purposes by
the individual persons and commercial establishments.

(12) The Monitoring Commitice shall consist of the
Jollowing persons:

fi) The Distriet Environmental Engineer from
Pollution Control Board of the State of Tamil -
Nadr.

fii] One qualified Public Works Depariment (PWD)
Engineer from Water Resources Department.

{iti) The Assistant Director of Zoology and Mining
of the Stute Government,

fiv) The Revenue Divisional Officer of the
concerned locality.

{vj One nominee from the office of the Chief
Engineer, Central Ground Water Board of the
Government of India.

(13) The Monitoring Committee is entitled to collect proofs and
documents in respect of the Extraction of Ground Water
illegally and excessively by any person and submit a
complaint / report to the District Collector concerned, who
in turn, after verifying the same, shall register a complaint
with the Jurisdictional Police for registering a criminal
case under the provisions of Indian Penal Code (IPC).

{14) Fis needless to State that, only in the event of compliance
of the regulations and conditions imposed in this order,
the persons / establishments shall be allowed to extract
the Ground water for commercial usage or for commercial
purposes.

{15) The 1st respondent / Secretary, Public Works
Department is directed to issue consolidated instructions
in this regard based on the order passed in the present
writ petitions to all the District Collectors, enabling them
to implement the Court orders promptiy.”

Directions issued by the Tribunal in the said order are:-

L4

39. Inthe light of the above discussion, we direct as follows:

€. MoJ8 may ensure reguisife manning and effective
Junctioning of CGWA so as fo ensure sustainable ground
water management in ferms of the Hon’ble Supreme Court
mandate by which CGWA was created.

b. Let CGWA and MoJS comply with the directions of this
Tribunal in orders dated 3.1.2019, 7.5.2019 and 11.8.2019, to

¥

TRUE COPY

12



2112
9=

have a meaningful regulatory regime oand institutional
mechanisms for ensuring prevention of depletion and
unauthorized extraction of ground water and sustainable
management of groundwater in OCS areas. Regard must be
had to water availability and safe levels fo which its
drawal can be allowed, especially for commercial
purposes, based on available and assessed duata in each
“Assessment unit”, Procedures for assessment of individual
applications and institutional mechanism may be clearly laid
down.

c. As per orders dated 3.1.2019, undertaking an impact
study in light of projected data for the next 50 years (in phased
manner with action plan decade-wise).

d. There must be no general permission for withdrawal
of ground water, particularly to any commercial entity,
without environment impact assessment of such activity
on individual Assessment units in cumulative terms
covering carrying capacity aspects by an expert
committee. Such permission should as per Water Management
Plans to be prepared in terms of this order based on mapping of
individual assessment units. Any permission should be for
specified times and for specified guantity of water and not in
perpetuity, and be necessarily subject to digital flow meters
which cannot be accessed by proponents, with mandatory
annual calibration by authorized ogency atf proponents’ cost. An
annuul review by independent and expert evaluation
must audit and record ground water levels as well as
compliance with the conditions of the permission. Such
audits must be published online for transparency and to frack
compliance and year-on-year change in ground water levels,
and swift action taken against those who fail audit, including
withdrawal of permission, blacklisting, initiation of prosecution
and recovery of deterrent compensation as per CPCB regime.
Records must be maintained online and for a sufficient and
reascnable time.

e. As observed in para Ofa) and 29fa) above, all OCS
assessment units must undergo water mapping., Water
Management Plans need to be prepared for all OCS
assessment units in the country based on the mapping
data, starting with Over-exploited blocks. The Water
Management Pluns, data on water availability or scarcity
and policy of CGWA must be uploaded on its website for
transparency and public involvement. Such exercise may
be done expeditiously, preferably within next three
months.”

20. The Tribunal further considered the matier vide order dated
25.02.2022 as noted earlier. Earlier directions were reiterated and
compensation levied in some matters but in the present matter, notice
to the affected establishments was issued so that principles of natural
Justice are followed.
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21, In the light of rampant violutions as found above, further
question is what further course of action is to be adopted. As already
observed, extent of compliance is only to the extent of 3 % and
established non-compliance is more than 70%. There is a grey area of
about 25% for want of information being furnished or collected.

22,  Under the circumstances, case appears to be made out for
directing sealing of all establishments operating without
mandaiory consents to operate as per Water Act, ¢l
compliance and registering criminal cases for theft of
groundwater against owners of the establishments. We have
already referred to, in para 18 above, the law on the point that
ground water vests in the State and extraction is not
permissible without consent of the State. Further, such
extraction can only be on payment of laid down charges. There
is also need to recover compensation for illegal drawal of
groundwater equal to the cost of such water with deterrent
element with reference to the turnover of such establishment
and also equal to the cost of restoring the environment. We
leave this course to be adopted as per low by concerned
statutory authorities.

23. However, we find it necessary to direct deposit of interim
compensation atleast at the floor level. We called upon learned
Counsel to assist as oabout the quanium of interim
compensation.

24. Learned Counsel for UP Jal Nigam suggests that interim
compensation may be as per guidelines dated 24.09.2020
{though found to be inadequate by the Tribunal in earlier
Judgement dated 25,2,2022 in 0A2015). According to him, such
interim compensation should be for atleast five years prior to
filing of this application as per section 15 of the NGT Act but
in any case from 1.10.2017 to 30.9.2022. It works out to Rs.
&0 lakhs per establishment having more than 100 rooms, Rs.
25 lakhs per establishment having 50-100 rooms and Rs. 10
lakhs per esiablishment having upto 50 rooms., This is
calculated at the rate of Rs. 80 per Klfcubic metre, taking
consumption to be 350 KL per room per day, which comes to be
Rs. 10,000 per room per year. For 100 rooms, it will be Rs, 10
lakhs per gear and for five years Rs. 50 lakhs. Same basis
applies to other calculations. No other basis is suggesied by
any learned Counsel. We find the suggestion to be acceptable.

25. After hearing learned Counsel for the appearing
establishments, we direct interim compensation af above rate
be deposited by all the establishments identified as extracting
groundwater without permission as well those not having
consents to operate under the Water Act, Any earlier deposit
will be adjusted in the interim compensation, subfect to
verification by the District Magistrate. This will be without
prejudice to further action by statutory regulators as per Iaw.
Deposit may be made within one month with the respective
District Magistrates, failing which theft cases be registered
againist the concerned establishments and borewells sealed.
The compensation deposited will be kept in separate accounts
by the District Magistrates for utilisation in accordance with
the respective District Environment Plans within six months for
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improving water quantity and quality, restoring water bodies
and taking other relevant measures in their respective
Districts. This task may be given specifically fo an officer of
level of ADM, who may report fo the District Environment
Commitiee already constituted as per directions of this
Tribunal dated 26.09.2019 in OA No. 360/2018, Shree Nath
Singh vs. Union of India & Ors.

26. We also direct the joint Committee constituted by CGWA,
mentioned in para 11 above, to assess final compensation as
per above guidelines, after giving epporiunity to the concerned
establishments, within three months. Any party aggrieved by
such orders can take their statutory or other remedies as per
law. This order may be served by the Committee by email on all
the identified violators individually within one week.

27. We further direct the Commiitee constituted by CGWA as
mentioned above in para 11 may verify the compliance staius
in respect of establishments for whom such status has not been
so far verified either on account of such establishments being
closed or having not furnished the information. This may be
done within one month. On such verification, above course of
action may be followed for them.

28. Action may also be taken for the establishments having
not taken requisite consenis under the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control
of Pollution] Act, 1981,

29. We further direct that while granting consents,
requirement of installing digital water mefres connected to
central servers may be laid down, Concerned establishment
may be required to furnish an ‘Appraisal report’ with regard to
the gquantity of ground water available for extraction in the
area and replenishment measures proposed by the concerned
establishment such as rain water harvesting, sewdage
treatment, use of treated sewage. Such Appraisal report may
be duly verified by the State PCB by an appropriate mechanism.
Such project proponents may also undertake measures to
compensate environment, particularly augmenting water
guantity and improve water quality by afforestation, education
and other measures which may be mentioned in the consent
conditions and NOCs for extraction of ground water. Further,
in respect of establishments having water supply from the local
bodies and also extracting ground water, there should be
separate digital metres in respect of both sources.

30. We also direct the concerned statutory regulators to look
into and regulate use of potable water for non-contact purposes
for which non potable water can be used to augment
cvailability of potable water for drinjcing. If consents/NOCs are
not applied for within one month, the establishmenfts may be
closed by the State PCB. If filed, such applications muay be
examined within next one month. Consent mechanism may also
cover conditions in terms of order of this Tribunal dated
23.07.2020 in 0.A. No. 400/2017, Westend Green Farms
Society vs., Union of India & Ors. applicable to such

establishments.
y\ / 15
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31. The Stutes other than Uttar Pradesh may also study
above directions and take further action by issuing necessary
SOP though their Water Resources Departments and State PCBs
within one month from today.

32. Though opportunity of hearing was available to all the
affected parties as they hoave been issued notices by PCEB/DiMs
about present proceedings and will also have opporiunity to
present their respective cases before the joint Commitiee, any
party aggrieved by the above order, who claims that
opportunity of being heard was not given by the Tribunal, is
Jree to avail such opportunity by moving an application in the
present matter, opart from stoatutory remedies against
assessment/recovery of compensation.

33. Report of status of compliance as on 30.04.2023 may be
filed by the UP State PCB, after compiling the relevani data
Jrom the concerned District Magistrates by 15.05.2023 by e-
mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF.”

11. Following the above order, we issue directions for sealing of all
illegally operating borewells and recovery of compensation for illegal
extraction of ground water in the past considering the cost of such water
with deterrent element and the cost of replenishing ground water level. In
absence of clear data on these aspects, interim/floor level compensation
can be equal to atleast 0.5% of the project cost of the PPs, apart from
remedial action for future. The PPs may deposit compensation with the
respective District Magistrates and the State PCB within one month from
today, failing which the Disirict Magistrate will be free to take coercive
measures inciuding filing of theft cases against the projects extracting
ground water without permission and stopping the engeing projects. Final
compensation may be assessed by the jeint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative,
representative of Uttar Pradesh Pollution Control Board and the District

Magistrate.

12. The joint Committee may also consider the data and view point of

the PPs, if any, filed. We also direct that while granting consents,
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requirement of installing digital water metres connected {o central servers
may be laid down. Concerned establishment may be required to furnish an
‘Appraisal report’ with regard to the quantity of ground water available for
exfraction in the area and replenishment measures proposed by the
concerned establishment such as rain water harvesting, sewage treatment,
use of treated sewage. Such Appraisal report may be duly verified by the
State PCB by an appropriate mechanism. Such project proponents may
also undertake measures to compensate environment, particularly
augmenting water quantity and improve water quality by afforestation,
education and other measures which may be mentioned in the consent
conditions and NOCs for extraction of ground water. Further, in respect of
establishments having water supply from the local bodies and also
extracting ground water, there should be separate digital mefres in respect

of both =ources.

13. We also direct the concerned statutory regulators to lock into and
regulate use of potable water for non-contact purposes for which non
potable water can be used to augment availability of potable water for
drinking. If consents/NOCs are not applied for within one month, the
establishments may be closed by the State PCB. If filed, such applications

may be examined within next one meonth.

14. The States other than Uttar Pradesh may also take necessary action
on the subject by issuing necessary SOP through their Water Resources
Departments and State PCBs within one month from today. The activities
which need tc replace use of potable water may be listed and mentioned in

congents.

15. Report of status of compliance as on 30.04.2023 may be filed by the

UP State PCB, after compiling the relevant data from the concerned District

‘)_)\/ 17

TRUE COPY



2117
9t

Magistrates by 15.05.2023 by e-mail at judicial-ngi@gov.in preferably in
the form of searchable PDF/ OCR Support PDF and not in the form of

Image PDF.

16. Other directions in the order dated 17.10.2022 in O.A. No.438/2018
to the extent applicable to present context may also be filed. The joint
Committee may continue the wark of inspection of the remaining projects
and adopt the same course of action as in the present matter and cover the

action taken in the next report.

Any person aggrieved by this order will be free to move this Tribunal,

if not satisfied with the approach of the Committee in the matter.
List for further consideration on 03.07.2023.

A copy of this order be forwarded to Chief Secretaries of all the

States/UTs by e-mail for compliance.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

Prof. A, Senthil Vel, EM
November 15, 2022

0.A. No 392/2022
A
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To,
The Registrar,
National Green Tribunal,
Principal Bench,
New Deihi.

E-mail : judicial-ngt@gov.in

Sub.: Report in compliance to direction issued by Hon’ble NGT on dated
15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr, Vs, Union of
- India & Ors,
Sir,
That in compliance of the orders dated 15.11.2022 passed by the Hon'ble National
Green Tribunal, New Delhi in OA No. 392/2022, Prasoon Pant & Anr. Vs. Union of India

& Ors., the report of the staius of compliance as on 30-04-2023 is annexed herewith and
forwarded to you with the request that the same may be placed before the Hon'ble Tribunal
for perusal.

Yours Sincerely

Encl:- As above.
}

{Vivek Roy)
Chief Environmental Officer,
Circle-1
. Capy to:
1. Member Secretary, U.P. Pollution Gontrol Board, Lucknaw for information.
2. Shii Pradeep Misra, Advocate, Horrble Supreme Court/ NGT, New Delhi for perusal
and necessary action please,
3. Law Officer-l, U.P. Pollution Control Board, Lucknow for information.
4. Regional Officer, UPPCB, Greater Noida. /
Chief Environmental Officar,
Circle-1
A - 129, Ry wvs, Wl 9, T.C.-12 V, Vibhutl Khand, Gomti Nagar,
TG - 226010 Lucknow - 226 010
g : 0522-2720828, 2720831 ; Phone : 0522-2720823, 2720831
é::l : 0522-2720764, 2720676 }&L//" Fax 1 0522-27 20764, 2720675
A P . B E-mail  :Info@uupch.com
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Report in compliance to direction issued by Hon’ble NGT on dated

15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr, Vs. Union

of India & Ors.

1. Brief backeround

Hon’ble NGT on dated 15.11.2022 in matter of OA No. 392/2022, Prasoon
Pant & Anr. Vs. Union of India & Ors. has passed following order: -

“.....11. Following the above order, we issue directions for sealing of all
illegally operating bore wells and recovery of compensation for illegal
extraction of ground water in the past considering the cost of such water with
deterrent element and the cost of replenishing ground water level. In absence of
clear data on these aspects, interim/floor level compensation can be equal to
atleast 0.5% of the project cost of the PPs, apart from remedial action for future.
The PPs may deposit compensation with the respective District Magistrates and
the State—PCB within one month from today, failing which the District
Magistrate will be free to take coercive measures including filing of theft cases
against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his
Representative, representative of Uttar Pradesh Pollution Control Board and the
District Magistrate.

12. The joint Committee may also consider the data and view point of the PPs,
if any, filed. We also direct that while granting consents, requirement of
installing digital water metres comnected to central servers may be laid down.
Concerned establishment may be required to furnish an *Appraisal report’ with
regard to the quanlity of ground water available for extraction in the area and
replenishment measures proposed by the concerned establishment such as rain
water harvesting, sewage treatment, use of treated sewage. Such Appraisal

report may be duly verified by the Statc PCB by an appropriate mechanism.

L\
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Such project proponents may also undertake measures to compensate
environment, particularly augmenting water quantity and improve water quality
by afforestation, education and other measures which may be mentioned in the
consent conditions and NOCs for extraction of ground water. Further, in respect
of establishments having water supply from the local bodies and also extracting
ground water, there should be separate digital metres in respect of both sources.
13. We also direct the concerned statutory regulators to look into and regulate
use of potable water for non-contact purposes for which non potable water can
be used to augment availability of potable water for drinking. If consents/NOCs
are not applied for within one month, the establishments may be closed by the
State PCB. If filed, such applications may be examined within next one month.
14. The States other than Uttar Pradesh may also take necessary action on the
subject by issuing necessary SOP through their Water Resources Departments
and State PCBs within one month from today. The activities which need to
replace use of potable water may be listed and mentioned in

consents.

15. Report of status of compliance as on 30.04.2023 may be filed by the UP
State PCB, after compiling the relevant data from the concemed District
Magistrates by 15.05.2023 by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDE/ OCR Support PDF and not in the form of Image PDE.
16. Other directions in-the order dated 17.10.2022 in O.A. No0.438/2018 to the
extent applicable to present context may also be filed. The joint Committee may
continue the work of inspection of the remaining projects and adopt the same
course of action as in the present matter and cover the

actions taken in the next report.

Any person aggrieved by this order will be free to move this Tribunal, if not

satisfied with the approach of the Committee in the matter. ”
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2. Action taken Repori:-

Summary:-

1. All 63 projects to whom letter dated 07.09.2022 was issued for procuring
information pertaining to source of water, quantity of water requirement
and NOC from CGWB/SGWB, have been inspected by the Joint
Committee. ‘

2. Out of 63 projects, in 41 projects illegal bore wells have been indentified
during inspections, in which Committee formed under Chairmanship of
ADM(E), Gautam buddh Nagar vide letter dated 30-11-2022 (a copy of
which is annexed as Annexure -1) in continuation to the previously
formed committee vide letter dated 18.07.2022, has sealed bore wells in
12 projects and 10 projects have dismantled their bore wells, 03 projects
have obtained NOC for ground water abstraction and rest 16 projects
have submitted their representation to District Magistrate, Gautam buddh
Nagar, regarding insufficient Wa'(f-:lj supply/no water supply by Authority
(a copy of which is annexed as Annexure-2).

3. As per the decision taken in the Joint Committee meeting dated
16.01.2023 regarding representation of PPs, further action has to be taken
by GNIDA to provide water in required quantity or UPGWD to comply

with U. P. ground water act, 2019, minutes of meeting is annexed as o

Annexure-3.

4. In compliance of Hon’ble NGT order dated 15.11.2022, regarding
deposition of Floor level compensation (0.5% of project cost as directed
by Hon’ble NGT) for illegal extraction of ground water, notices have
been issued by Regional office, UPPCB, Greater Noida, to concerning 41
projects for the same. Further, again directions have been issued o 38
projects for deposition of Interiny Floor Level Compensation by UPPCB
based upon the project cost available with UPPCB. No data of 03 projects

b
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pertaining to the cost of the projects is available with UPPCB. However,
UPPCB has requested GNIDA to provide data regarding the cost of the
projects and also has addressed it to Nodal officer UPGWD Gautam
buddh Nagar vide its letter dated 18.04.2023 in continuation to the

communication received from CGWB via email dated 18.04.2023, the

copies of which are annexed as Annexure-4 & 5.

. Further, UPPCB has initiated action under Water (Prevention and Control
of Pollution) Act, 1974 against 29 projects show cause has been issued by
the State Board. Apart from this, Show Cause Notices for imposition of
Environmental Compensation as per CPCB guidelines to the tune of
approximate Rs 2.21 Crores have also been issued.

. In cal_ﬁp]iance of Hon’ble NGT order dated 15.11.2022, UPPCB vide its
Jetter dated 03.04.2023 has requested to U.P. Ground Water Department
to take legal action against defaulter projects under Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019 also. A copy of the same
is annexed as Annexure- 6.

. Summary of the Status in tabular form regarding action taken against
projects with illegal water abstraction and defaulter found under the

provisions of Water Act is being given in fable 1 and 2 as below:-

Status of action against illegal water abstraction

Table-1

Total No. of Bore well Baore Not Project No. of Show
number | Projects | sealed by well seale | having valid | Cause notices

of in which Joint dismantl d NOC for issued for
projects | Bore well | Commiitee ed Ground water | deposition of
found abstraction interim/ floor
compensation

63 4] 12 10 [19%]| 03 38+

* 03 Project having valid NOC for Ground water abstraction & 16 projects

have submitted representation before Joint Committee,

*% 03 Projects have not provided any information regarding project cost
although Show Cause Notices have been issued against these 03 projects also.

Fo
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Table-2
Total Na. of Construction | Show Cause | Show cause Amount of
number projects work is closed | Notice issued | Notice under | Show Cause
of having CTE/ | since long time | under the process Notices issued
projects valid CTO | duetoitsown | provisions of for imposition
reasons Water Act of EC as per
CPCB
guidelines
{In Crores)
63 30 02 29 2 2.21

IL In compliance to the order passed on dated 15.11.2022, rest 30 projects have

also been Inspected apart from the earlier 33 Projects by the Joint Commitiee.

The status of which is anmexed as Annexure-7.

11l Assessment of Final Compensation:-

In compliance of Hon’ble NGTs order dated 15-11-2022 regarding assessment

of final compensation CGWB has nominated its representative vide letter dated

31 Jarmary, 2023 for assessment of final compensation in coordination with

UPGWD, UPPCB and District Administration. CGWA has also asked for data

such as period of EC comprising number of days, consumption of ground water

per day, total cost of project area and name of block area, regarding which

Regional Office, UPPCB, Greater Noida has writien vide letter dated 18-04-

2023 to U.P. Groundwater enclosing the list of 41 projects to providemthe data

for the assessment of final compensation. Final Compensation is proposed to be

assessed and imposed by the Joint Committee as per the directions of Hon’ble

NGT.

IV, Further Actions

i) U.P. Poltution Control Board is undertaking further strict actions

against the defaulters to ensure the compliance of Hon’ble NGTs

order date 15-11-2022 under Water and Air Act provisions.

fo_//
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Imposition of Environmental Compensation as per CPCB’s
guidelines is also under process against the defaulters as it shall act
as a deterrent for continuation of violation of Air and Water Act

provisions.
Final Compensation is proposed to be assessed and imposed by the

Joint Committee as per the directions of Hon’ble NGT.
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" Following the above order, we issue directions for sealing of all illegally operating borewelis

------------

and recovery of compensation for iflegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level..........."”
“ The joint Committee may also consider the data and view point of the PP, if any, filed.
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Mzhagun Mantraa-1, GH-D1/B, Sector
10, Greater Noida West, G.B, Nagar.

f1.

Bore well could not be sesled by the Joint Commilige. As per
representation submitted by PP, no water supply has been
provided by ONIDA and around 300 families are residing in

project,

l ™
5 | Galaxy Vega, GH-08C, Tech Zone-IV,
Greater Noida, G.B. Nagar,

Bore well could not ba senled by the Joint Committes, As per
representation submitted by PP, water supply provided by GNIDA
is insufficlent with respect to required quantity for 900 families in

profect.

| La Residentia, GH-064A, Sector Tech
Zone-4, Greater Noida, G.B. Nagar,

Bore well could not be sealed by the Joini Committes. As per
representation submitted by RWA, no water supply has been
provided by GNIDA and around 1300 families are residing in

praject.

| Divyansh Flora, Plot No.-3H, Sector
16C, Gaur City-2, Greater Neids, G.B,

Magar,

Bore well conld not be sealed by the Joint Committee. As per
representation submitted by PP, water supply pravided by GNIDA
is Insufficient with respect fo raquired quantity for 466 families in

project,

5 | Apex Golf Avenug, GH 11, Sector-I,
Greater Noida West, G.B, Nagar,

Bore well could not be sezied by the Joint Commiftee, As per
reprosentation submitted by PP, no water supply has been
provided by ONIDA and eround 450 families #re residing in

project,

YViP Meridian/Home, PLOT NQ. GC-
03K/GH-03,  Sector-16-C,  Greater
Noida West, G.B. Nagar.

Bore well could not be sealed by the Joint Committee, As per
reprosentation submitted by PP, no water supply has been
provided by GNIDA and eround 900 famifies are residing inJ

project.
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7. | Rahans Residency, GH-6B, sector -1, Eore Wcl:.ef;mlh: :t::g: s:zécd %}' éh?; Jutm; f
_ s per representati mitle R,
Greater Nolda, G.B. Nagar. supply hag been provided by GNlDAyand are, \'\JQ‘
_ famiiles are restding In project, ; &) ‘fy
8, | Lucky Palm Valley, Khasta No. 784, Vill- | Bore well could not be sealed by the Joint Co 3
Bisrakh, Sector 1, Greater Nolds, West, | A3 per represzntative, no water supply has .
behind Stellar Jeovan, G.B.Nager. provided by GNIDA and eround 200 families ¢
residing in project. ey g\
9. Mwmwmmmumw&mmqBmwmmmmmmwmmmm??-#
Gaur City 2, Grester Noida, G.B.Nagar.' As per representation subminzd by PP, wat<l :ﬁpé ﬂ§
provided by GWIDA Is tnzufficient witht Fo5P
required quantity for 4000 Smilies In pro ect'ernti Saal
10. | Geur City-1, GH-01, Sector.d, Greater Noida | As per information provided by PF, o gIPIDA and \\
West, G.B.Nagar. Tubewellz/Borewells are ~-"ablished b}ff ne by PP
no ground water ab <on is being 9° M‘
fiself, i 5706 opemﬁonal
11, | Gaur City-2, GH-01, Sector-16C, Greater | As per information provided by P by GNIDA and
Noida West, G.B.Nager, Tubswells/Borewells are established bY done by PP
1o ground water abstraction is beinE
itself, ——e—
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Following the above order, we issue directions for sealing of all illegally operating bor
onsidering the cost of such

------------

and recovery of compensation for illegal extraction of ground water in the past ¢

water with deterrent element and the cast of replenishing ground water fevelvirer

s ........The joint Commitiee may also consider the data and view point of the I’P:h: ifﬁ an%:;riffé voes
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1. | 3= Buliand Elevates, OH-034, Seclor-
16C, Greater Noida West, G.B. Nagar,

1¥

Bore well could dot be sealed by the Joint Comimitiee, A5 per
representative, no water supply has heen provided by GNIDA end
around 100 fanilies are residing in project but ne writen
representation has submitied,

2. | Mis Noval Velly (M7s AKJ real infra | Bore well could ot be sealed by the Joint Committee. As per
Pet Lid), Khasara Np. | representative, no water supply has been provided by GNIDA and
288,260,299,302, village-sabber, near | around 100 families are residing in project but no writen
sector- 168, Graster Noida west, G.B, | representation has submitted,

Nagay, .
3.| M/s Galaxy Blue Szpphlre Plaza, Plot | Bore welt could not be sealed by the Joint Commities. As per
B0, -3, Sector4, Greater Noida west, | represendation submitted by PP, mo water supply has been
G.B. Nagar, provided by GNIPA and it is & commercial mall, which is

operational,
4. | M/s Galaxy Diamond Flaza, Plot no. C- | Bore well could not be sealed by the Joint Commitice, As per

glgf Sector-d, Greater Nolda west, | reprosentation submitted by PP, no water supply has been
.B. Nagar, provided by GNIDA and it is a commercial mall, which is

operational,
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[ 5.]Mls ACE Divino, GR-14A, Sector-1, | Bore well could not be sealed by the Joint Commm&
" | Greater Notda West, Q.8 Nagar, representation submitted by PP, mo water supply has b% LT
provided by GNIDA and around 500 families are residing ") )
project.
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teeenieens Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future, The PPs may deposit compensation
with the respective District Magistrates and the Siate PCB withiin one month from today,
failing which the District Magistrate will be free fo take coercive measures including filing
of theft cases against 1ke projects exiracting ground water without permission and stopping
the ongoing projects, Tinal compensation may be assessed by the joint Commiitee comprising of
Regional "Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Polhetion Control Board and the District Magistrate,..........”
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- Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for {llegal extraction of ground water in the past considering the cost of such
water with deterrent efement and the cost of roplenishing ground water levei. In absence of clear data
on these aspects, interira/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future, The PPs may deposit compensation
with the respective District Magistrates and the Statc PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water withowt permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Poilution Control Board and the District Magistrate. ..........”
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N earrareas Following the sbove order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing graund water level. In absence of elear data
on these aspects, interim/floor level compensation can be equal to atleast 0,5% of the project
cost of the PPs, apart from remedial action for future, The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free fo take coercive measures including filing
of theft ¢ases against the projeets exiracting ground water without permission and stopping
the ongoing projecis. Final compensation may be assessed by the jeint Commiftee comprising of
Regional Director, CGWE, Northern Region/or his Representative, representative of Ultar Pradesh
Pollution Contro] Board and the District Magistrate..........."
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TV, Following the above order, we issue directions for sealing of all illsgally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water jevel, Tn abaence of clear data
on these aspects, interim/floar level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The Pi¥s may deposit compensation
with the respective Distriet Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take cocrcive measures including filing
of theft cases againyt the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by tha joint Commiltee comprising of

Regional Director, C3WB, Northem Regionfor his Representative, representative of Uttar Pradesh

Pollution Control Board and the District Magistrate.......... »
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor Ievel compensation can be equal to atleast 0.5% of the project
cost of the P'Ps, apart from remedial action for future. The PPs may deposit compensation
with the respective Distriet Magistrates and the State PCB within one month from teday,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Comumittee comprising of
Regional Director, CGWB, Northern Region/or his Reprasentative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate...........” '
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent efement and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedia) action for future. The PPs may depaosit compenrsation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free o take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committes comprising of
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- Pollution Control Board and the District Magistrate...........” .
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e Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal sxtraction of ground water in the past considering the cost of such

", warer with deterrent element and the cost of replenishing ground water level. ¥n absenee of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PP may deposit compensation

- with the respective District Magistrates and the State PCB within one month frem today,

_ failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water withont permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Dircctor, CGWB, Northern Regionfor his Representative, representative of Uttar Pradesh
FPollution Control Board and the District Magistrate........... ?
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e Following the above order, we issue directions for sealing of ail illegally operating borewelis
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level, In absence of clear data
on these aspects, inferim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective Distriet Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive messures including filing
of theft cases againit the projects exéracting ground water without permission and stepping
the ongoing proejects. Final compensation may be assessed by tiie joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Represeniative, representative of Uttar Pradesh
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failing which the District Magistrate will be free to take coercive measures inclading filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Repional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate..........."
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............ Following the above order, we issue divections for sealing of all illegally operating barewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
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of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
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Pollution Control Board and the District Magistrate...........”
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level, In absence of clear data
on these aspects, interim/floor level compensation can be equal ¢» atleast 0.5% of the project
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 eerraeas Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
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Pollution Control Board snd the District Magistrate...........”
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level, In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
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failing which the District Magistrate will be free fo take coercive measures including filing
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the ongeing projec’s. Final compensation may be assessed by the joint Commitiee comprising of
Regional Director, CGWDS, Northern Repion/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate..........."

s o wshg sRa alreRe grr ok seer f29ie 15.11.2022 @) Ry o @}
9 ey % Ul & 5 mo v eRa el swr wifla amdw @t srgurem el

T # four wrn g o)
- TG
e o |
élggzé)
g sfReTd

: Wﬁm@ﬁmﬁml Fri= a9 N
1. T B —~1), TOHO TEH RS , TG
2. Sq¥ forenferenrl (rames), g ! Cﬁ‘
A
aaaaaé%ﬁrﬁ

S g,

II‘L.I R Y o
EMEE RangTt NG toxr Pt BC Mol et by I\LL— bOl ! %I/L
T
ey~ Ao 12 9, R e, WAl Y, oRavo 226010, Sy arde- www-uppeh-in 53

_ ok



2179 oty oo [ 60
STR U Ugyor Pz 9, e e
Q—1,Hmm$hﬁham,ﬁm—2,mmﬁhﬁ:n

_ ~Nd : rogrenternoidamy ch.in, B/ $%. 010 "
: . ._0120~2351
<7 N 6} ] ‘-—-Z%E/ STV} e :0G 322_{13

lﬁﬂﬁﬁomqﬂnaqﬁ v A
e o Note-1ah g;ev ~15ﬁ$ Sosedio Fegerr woRio),

U Aver v, g |

fwm: o T w0 s T Red § AR slow
- : X U0 o 392,/2022 WHH U T aryg
TR IR offs sRew T amy ¥ W ey Reiw oso7.2022 TE 16.11.2022 o

FAMET B G F |

#EIEY,

It Rvas ¢ oo & R W0 1200/ TToNEN-54 /22 R 23.12.2022 B ek
TRV B AN | W D Ty A aqeia s § 5 Mo vshy eRa ey, o e 3
AT Slovo T 392,/2002 N T T S TN GO oiF F0SAT T & T TR ARty
fSTi 05.07.2022 & HgUTEm N vest aRare @1 PrleT wya 9RRY gRT Rvar T o e
ey & w7 e T § 5 oReerr ¥ oer gl &g wovo - oot R i aERy
urer i e o1 AR @ 1.5 wad) erRa fear ar §) 9 W § Som0 - e
RereT | avas SRy IV—T W e &g enget 9d o R fear o e & we
a9 g1 Saa FRE @ andt v argare Wt R T S

MTHT TRATHT BT AN w9 ¥ AT wiwr Pt R I @ gfena w0 Wl
R AT g1 efovo Wo 392 /2022 W TN § OFE SWM gEW 3w sfisar 9 erg §
i 15112022 &1 W MW & §& 9 FTguR 8-
e Following the above order, we issue directions for sealing of all illegally operating boreweils
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equoal to atlenast 0.5% of the project
cost of the PPs, apaxt from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from foday,
failing which the Diutrict Magistrate will be free fo take coercive measures including filing
of thefi cases against the projects exiraefing ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committes comprising of
Regional Director, CGWB, Northem Region/or his Representative, representative of Uttar Pradesh

Pollution Control Board and the District Magistrate...........”

a0 U BRa AR R WIRT AR RAI® 14.41.2022 9 BRI WoT &Y
W oo ¥ Mg ¥ fF Ao wsm sRy affeRmr gRT wifa amew o7 agwer el

vl # farar s gRRaa &Y
I
e gaafe |
, %-
8y arftrrrd
By

ufefaf:  ffefea By o Ty 4] _
1. TR qEteRYT SR (ge—1), Sowo WEyYr Rl 91, T |
2. 3 Rrenfyerd (rares), NPgET | @%D/

W APy srfered
e

TRUE 207 &
B APE Ryl SANTNLriler Fadt EC Nallce Soex

e Sodi0— 12 9, A0 s, A TR, T 228010, {9 W wevw.uppeb-




f = 2180 s g
2 - d y I
s ‘%3 I%@ V-1, HoW aW, Sl sreiw, -2, #eX SR, ‘ﬁﬁ‘,ﬁ—rq; ’
—— $=3d ; rogreaternoida@uppeb.ia, T/ UTH. 0120232107
e ;ggtf /NMT‘_S—H /‘;1@;)\-3 ﬁvn‘aa:oq 02|33
e ¥,
e frer i,

wHiT Ho— Shormo—i5d, Qaer—1,
e AT IR, ATHFZAE |

. wo usfiw e ofewor, = fReel & 2T offoto Ho 392 /2022 W U 9 2Ry
= e ot sRew U erg ¥ WRA ARy RAME 06072022 T 16112022 B

FITER B T H

HEIE3,

SRIE RAvTe 39 ST © U W0 1208/ TANE—54 /22 f49i@ 23122022 @ HeH
Tl eRAT ¥ | wE @ W ey deer § fF A s sRe aftee, W Reed |
mﬁﬁaﬁmoﬂosngzozzmﬁwawaﬂmqﬁmw:{ﬁ@mamﬁqﬁﬁaﬂéﬂ
e 05.07.2022 5 SMUTET ¥ TS GRS @1 Frieror wYw R gRY &y T e ar
Priteor & s T & 5 qRaeEr § oo el ¥ Sowy T O IR @Y ergeRy
me 3R R o1 @ G 7.6 TEd) wenfie fr woT ¥ 59 g § 900 - we
R SaegE ARG WA W B 8g oy gd A PR @ar o gar § ok
T BT SEa (EE & onf) oo eigurer wE fear Ty Bl

e IR BN A9 w0 ¥ g War Fesyu Y S @ giena Ao Tl
Ry afreeor gy ahogo wo 392 /2022 WEE UNT 9 3 gHM YAO ol sftedr 7 ey #
i 15.11.2022 B UIRG AW & ¥y oY FETTER -

TSP Following the above order, we issue directions for sealing of all illegally operating borewells
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level, In absence of clear data
on these aspeets, interim/floor level compensation can be equal to atleast 0.5% of the project
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, | | Interim/ | {g

Prajeet £ osi tn | flnar lovel

Name nnd Adreess of the PPewfect fr.{Asper  [{ anipenun
recardl} Hon In {.r.
i0.5%,)

Aastha Greens (AASTHA INFRACITY LIMOTTD)

ot Ne-03, G11-04 Seetor-04, Greater Noidn, Utlar 32427 | 162
- ACE Aspire (Promoter- M/S Ideal Reallech Pyt Lid.),
GH-02A, Techrone-4, Greater Noida West 277.58 LEEL

k]

ACE City (IDEAL REALTECH PVT LTD), GH-01,
Sector-01. Grealer Noida . 783 3.91

Ace Divino (STARCITY REAL BSTATES
PRIVATE LIMITED) Plot No. GH-14A, Sector-01,
Greater Noida 661 3.3

Aims Green Avenue (Aims Golf Town Developers
Private Limited), Phase-], Piot No-4, GH-04, Greater

Noida (West), Gautam Budh Nagar 396.3 163
Ajniara Homes (APV Realty Ltd.) Plot No. GH-03,
Sector-16B, Greater West, Uttar Pradesh 369.62 1.84
Ajnara Le Garden (Ajnara Realtech Limited), GH-02,
Sector-16B, Greater Noida West, Uttar Pradesh 203.0016 1.01
Apex Golf Avenue (FLORAL REALCON PRIVATE
LIMITED). GH-03/8C-1, Adjoining TechZone, Gr. 210.2317 1.05
ATS Destinaire (Fromoter- M/s Starcity Real Estates
Pvt, Itd.), GH-14, Seotor-1, Gr. Noida 634.18 3.17
ATS Home Craft (Happy Trails), (Shridhara Infratech
(P} Ltd)., GH-02A, sector-10, Gr. Noida {64 2.32
ATS Rhapsody (Promoter- DAR Housing Limited)
GH-12/1, Sector-1, Gr. Noida 415,93 2.07
Buliand Elevates (BULLAND BUILDTECH PVT
LTD.), Plot No GH-3A, Sector-16C, Greater Noida, 284,55 1.42
Capital Athena (CAPITAL INFRATECHOMES
PRIVATE LIMITED), GH-12A-2, Sector-01, Gr, 350 1.75
Coco county (Promoter- M/s SHIRJA REAL
ESTATE SOLUTIONS PVT LTD), GH-03C. sector- 252.95 1.31

Divyansh Flora (Promoter M/s Divyansh Infra hight
(P) Ltd.). Plot No ~03H/GH-01, sector-16C, Gaur City- 12§ 0.64

Ecovillage 111 (SUPERTECH LIMITED), Plot No.

GH-06, Secior 16B, Greater Noida, Uttar Pradesh 479.4873 2.39
Galaxy Blue Saphhire (GLD INFRA PROJECTS

PRIVATE LIMITED)Plot No. C-03, Sector 4, Greater

Noida, Gautam Budh nagar 726.5 3.63

Galaxy Diamond Plaza (ASTEROID SHELTERS

HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, ,C :
reater Noida, ,CAUTAM BUDH NAGAR 277.66 138

N %?Q\L i
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o Roy&lgdgif;[gg;{ EEE;LNZS[SS Sestor-16C, 19042 0.952
19 |[PRIVATE " aida. Uttar Pradest :
GaurCtW@%m‘ 63.304 0316
20 Galaxy Veg:{ %ngmst’::m Techzone-1Y, Gr. L e
g;:;tcny Viall Plot No.C-1B/ GH-01, sestor-4, GF 652 326
21 1 L e
Noida - 800 P
22 |Gaur City-1, GH-01, Sector-4, Gr. NOIda' —T1390 6.6
23 |Gaur City-2, GH-01, sector-16C, Gr. Noida
Gaur Saundaryam, Plot No- GH-05C, Techzone-1V, 581 2.9
24 16t Noida
Gulshan Bellina (GULSHAN HOMZ PRIVATE
25 |LIMITED), Plot No GH-02/A, Sector 16, Vaidpura, 232
Greater Noida, Uttar Pradesh 465.37 :
TM Florence (J.M. HOUSING LTD), Plot No. DV- )
26 GH-09C, Sector-Techzone-4, Gr. Noida west. 449.05 224
27 TNC The Park (JNC Construction Pvt, Ltd.), GH-1C,
Sector-16 C, Greater Noide, District- Gautam Buddha | 266.9475 1.33
28 La Residentia {Promoter- M/s La Residentia
Develaper Pvt. Ltd), GH-06 A sector-Techzone-4, Gr. 542.83 271
29 Mahagun Maantra-1, (Promoter- M/s Dhanya _
Promaoters Pvt,), Ld. GH-01/B, sector-10, Gr. Noida. 177 .41 0.887
30 Mahagun Maantra-2 ( Hebe Infrastructure Pvt Ltd),
GH-01/A, sector-14, Gr, Noida 205.%3 1.02
31 Mahagun mywood (Phase-1, Phase-2, Phase-3) M/s
Mahagun (India) Pvt. Ltd., GH-04, sector-16, Gr. 463 2.31
Mangalya Ophira (MANGALYA BUILDTECH
32 |PRIVATE LIMITED), Plot no GH-16F, Sector-1,
Greater Noida West, Gautam Budh Nagar 67.75 0.338
13 Neo Town (M/s Patel Advance I'V.) Plot No.GH-03,
Sector-Techzone-4, Gr. Noida west, 670.41 3.35
14 Panchshee] Hynish (Panchsheel Buildtech Pvt. Ltd), '
GH-08A, Sector-1, Gr. Noida west, 405,24 2.02
35 Rajhans Residency, (Rajhans Infrateh (p} Itd.), GH-
068, Sector-01, Gr. Noida west. 127.88 0.639
36 Sikka Kammya Green (Promoter- M/s Sikka Infratech
{p) Itd.), GH-02B, sector-10, Gr. Noida 23028 1.15
Vihaan Green {Vihaan Developers Pvt. Ltd.), Plot No~
37 | GH-15C. Sector L, Greaier Noida, Uttar Pradesh 117 0.585
VVIP Home /Meridian (Promoter- Solifaire Infra
38 home Pvt Ltd), GC-03K/ GH-03, Sector-16C, Greater 370 1.85

w
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Ground Water in per day consumption I cubic meter.

Total coast of project areas.
Name of Block area efc.

3 Sued & gftee WMo W eRa afrewy, 78 fiwell § AR Prasoon Pant
& Anr vs. Union of India & Ors (OA No. 392/2022) % wRT 3™ f39id 15412022 &

AU B W R @ wEw ¥ 99w gER e P W A, daTes

Go i oo i il el
CEED|

Horrigs: JUITR |
e
DRy

i

Pow o

wfafaf:
1. Rrenfprdy weey, g TR & gue A% W)
2. R e Frdues FRER (§refi), de [ e Rem miew @

5 Ry @ Wy M W g deas w oaffa Wam gl 4 oftw
WIRAETE B AT ¥ T gEer of Swkw ov IRa R oW g

R @ FRR TR B T B
3. @ afavor JRER ([Gd-1), Sov0 wSET friEer A, wane B IRl Wiy

At |
Y a?;%

TRUE COPY Wy

LR Ko NPT Moo s cmpe o B0EX
63

Teawra-- Aot~ 12 4, Rt @, Al R, e 226010, 39 WEe- www.uppeb.com




/ﬁuauw

Name aid Address of the Peasecl

_Aha GreensFlot No-03, GH-04 Sector-0, Greater Notda, Uttar Pradesh
[,\{'[-: Aspire tl'rosoters Rleal Realtech INtE 661 GI-02A, TechZone-1, Lirenter Nolda Wcslz\ .

‘*\CE Ciry, GH-I9, Reetor01, Grenter Noida .

Pr\CC‘ Divine Mot No. GH-14A, Kevtor 0, . ) . \4\

Grenter Noida (As por CT)
Tty

4

Ams Green Avenye, Phase-1, Plat No-1, GHA04, Grenter Noida (West, Gautom Dudh Nngar

Alnar Homes Dot Na, GH-03, Scetor-1613, Grenter Wesd, Ular Pradesh

AR | ¢ Gandengl 02, Sector- 168, Greater Noida West, Ltar Pradesh

SPE ey elapers ¢l Apex Goll Avenwe, GI1-01, Sector-1, Gr. Noida west

Gl g fon

-'\, S y T " i, '
T3 Destinaine {Fronioter- Starcity Real Estates Py, {1d.), GHi-14, Se.tor-1, Gr. Nolda

.

ATS : :
Home Craft (3 tappy Traits), Shridhara infratech () Lid., GH-07ZA, sector-10, Gr. Noida

ATS T
ATS Rhapsody ('romater- DAR Housing Limited} GII-12/1, Sector-1, Gr. Noida

Bulland Elovate
Wand Elevates, Mot No GH-3A, Sector-16C, Greater Noida, Gautam Budh nagar

T P
b =~

Capital A!hc@_._(“@i:al Aliena, GH-12A-3, Seetor.d b, Gr. Noida

F .

Coc :
0 county (Pramater- SHIRJIA REAL ESTATE SOLUTIONS PVT LTD), GIH-03C, sector-10, Gr, Noida

h

Divyansh Fiora (i .
N::{i,i“s“ Flora (Promoter Divyansts lnfra hight (P) Lid), Plol No, GIHIGH-G1, sestor-16C,, Gaur City-2. O

La]

Ecovillage IH Plat Ng. GR-06, Sector 168, Greater Noida, Uttar Pradesh

—
-l

Galaxy Blu_e Saphhire (GLD INFRA PROJECTS PRIVATE LIMITED)Plot No. C-03, Sector 4,
Greater Noida, Gautam Budh nagar

13

Galaxy Dia-mond Plaza (ASTEROID SHELTERS HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, GAUTAM BUDH NAGAR

19

Galaxy Royale Plot No, GH-03, Sector-| 6C, Gaur City 2, Greater Noida, Uttar Pradesh

21

Gaur City Mall, Plot No.C-1B/ GH-01, sector-4, Gr. Noida

27

———

Galaxy Vega, (Promoter- Panchtatva Promoter (P) Ltd.), GH-08C, Sector-Techzone-1V, Gr. Noida west. !
J
§

Gaur Ciry-1, GH-01, Sector-4, Gr. Neida

23

Gawr City-2, GH-D1, sector-16C, Gr, Naida

-

24

Gaur Saundaryam, Plot No- GH-03C, Techzone-1V, Gr. Noida

25

Gulshan Bellina, Plot No GH-D2/A, Sector 16, Vaidpura, Greater Noida, Uttar Pradesh

26

JM Florence (JM Housing Lid), Plot No. DV-GH-09C, Sector-Techzone-4, Gr. Noida wast.

INC The Park, GH-1C, Sector-16 C, Greater Noida, District- Gautam Buddha Nagar

27

La Residentia {Prometer- La Residentia Developer Pyt Lid), CH-06A, .ector-Techzone-4, Gr. Noida

28
29

Lucky Plam Velly, Khassa No. 784, Vill-Bisrakh ,near Steliar jeevan, Sector-1, Gr. Noidn west,

Mahagun Maantr-1, (Promoter- Dhanya Promoaiers Pvt.), Ltd. GH-01/8, sector-10, Gr. Noide,

30
31

Mahagun Maantra-2, GH-01/A, seclor-10, Gr. Noida

32

Mahagun mywood {Phase-1, Phase-2, Phasc-3) Mahagun (Indin) Pvt. Lid., GH-04, sector-16, Gr, Noida

33

Manpalya Ophira, 'l no GH-IG6F, Sectar-1, Greater Noida West, Gautam Budh Nagar

Neo Town { Patel Infractructure Pyi, Lid.) Plot No.GH-03, Seclor-Techzone-d, Gr. Noida west,

34
35

Novel Valley (AKG Infma Pvi, Lid,,) Khasma No, 288, 290, 209, 132, Village Shahber, Near Sector-
168, Greater Noida _

Panchsheef Hynish., GII-0BA, Sector-1, Gr. Noldn wesl,

36

Raujhans Residency, Rajhuns ndfrateh (p} itd., GI{-0613, Sectar-01, Gr. Noide wesl,

37

Sikla Kammys Green (Fromuters Sikko Iniratech (p) ik, GHRO28, selue- 10, Gr. Nolda

38

Sindhujz GreensVillage- Vaidpurs, Near Sector-1, Crreater Noddi, Une fostesh

i
A

Vihaan Villas {Viliaon Green)iPlot No-Gll-18C, Sector [, Goenter Noidu, Utlor fradesh

41

VVIP Home Meridian {Promoter- Solituire infra howe Pvi Lidy, GCDIRS G403, Seetor-16C, Greater

Naoida, Gautam Dudhi Naear
@/\ /

R
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RQ Groater Nolda <rogroaternolda@uppeb.in>

392/2022 Prascon pant & Anr. Union of India & Ors

*'E;; i <cgol@uppch.in>
18 Agril 2023 at 10:50

T+ RO Greater Noida srogreatemaida@@uppch.in>

e FOrwarded MesSsage wev---
Erom’ JAGDAMEA PRASAD <iptasad-cowl@
Date: Tue, 18 Apr. 2023, 10:14 gwb@govin>
Subject Fwd. O.A. s0. 392/2022 Prasoon pant & Anr, U
) . . Unien of Indi
ED" ?gg Egig @élppch,:na-, <togreaternolda@uppcb.in>, m: <I$€@ip€fb' in>
c. WB NR Lucknaw <rdnr-cgwb@nic.in>, Rahul Kumar <kumar.ra}-1ul—cgwh@g ovin>

Sir,
In referen 5 |
assessmec!ﬁ ?r???\gf Le:)i:ﬁ; ggsl;‘?; :Bﬁ;(;:lnpqd 53!%0%3 dated 12.04.23 and eariier mail dated 08.02.2023 regarding

. uired data ha i i inli ' tof
commiltea has been sent 50 far g ve been provided . neither joinlinspection report o
to nominaled member of CGWS Shri Rah ' -
e, i ul Kumar , AHG, CGWB NR Lucknow. [ 840934 1461, kumar.rahu
Again it is requested to kindly send joint inspection report along with required data collected by the
joint commitiee  as - Period of EC from which date to which date (nos of days), Ground
Water in per day consumption in cubic meter, total coast of project area , Name of block
area etc. to nominated member Shri Rahul Kumar , AHG, CGWB NR Lucknow. {
8409341461, kumar.rahul-cgwb@gov.in ). Further a meeting may please be calied among
the joint committee membevs in online /off line mode for assessme it of final compensation s0

that confusion and doubts may be cleared in above subject meter.

With Regards
Jagdamba Prasad

Sec-D

N
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GRS At ::-1. wert axq, il e, Ret-a, Dex sdyan kg
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i |36 JeT-GYn . 19133

— ——— —

a

a3, Mo RUrgrery FFRY / WAAGE

Aea e/ ergeiRne,
30 "o i WA e,

NTITETR |
frew-mo wea e s g shove wEm 02 /2022 WRET G @ o T

e, aive a3 o Wit amder Ro 1511 2022 b agarer @ W
TR,
Ul TR (Tvaw W0 uea gRa afewor g afogs e 392 /2022 T
9 9 AU @ QPR it e ¥ g A wRE ey T 15.112022 H1 WEH
TR TN U (FEE-1) | G B @ N ya wwen @ Ao sifwR g gk
ot ARy A A W ¥ oyt o @ @A v A Puder afafeemei
ufedrsTte W FETE @ 0.5 WRER [nterim/[Toor level Compensation ST @
g W Ry WRE fmnm wa &1 Interim/Moor level Compensation w81 T8 fad)
oA B & W watan aRdeE @ Reg 5@ & 9 @ cReR g s S
€1 o <A gR iRy Ay fFE 15112022 & qEU 3@ PR A-
“......Following the above crder, we issue direclions for sealing of all illegalls opersting

borewells and recovery of compensation For iflegal extraction of ground water fr the past
considering the cost of such waler with deterrent eiement and the cost of replenishing pround
water fevel. I absence of clear dala oo these aspects. interim/floor tevel compensation can be
equal to atlcast 0.5% of the project cost of the PPs, apart from remediaz action for future. The PPs
may deposit compensation with the respective District Magistrates and the Staie #0183 within ane
month from today, fuiling which the District Magistrate will be Iee 1o ke coercive measares
including fHling of thelt eases against the projects extracting ground water withaat pertiission
and stopping the ongoing projects. Finad compensation may he assessed by the joim Comminee
comprising of Regional Direcior, CGWD, Northern Region/or s Representative, FEPresentatiy ¢
of Uttar Pradesh Pallution Control Daard and the Disirict Maghsirte. ...

HIO PN gI%E IRCE Sdker QY @ sl Wl Pl ufeiorarad -
Ferdieror W7pRn ulil grr e R 1 Rm uRadsEie § adn eq ) PRl
Frapier i arers wenfien e @, o el aRaraal m IR @ arares
QR AR g o smren @ ity @) el Oi TR g (W-z)l

0 Yosie 2
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CHAPTER-VIIT
: OFFENCES AND PENALTIES
*.39. (1) ¥ any commercisl, industrial, infrastructural and bulk wser of groundwater or any drilling
BgERCY,~
{a) Contravenes or fails to comply with any of the provisions of this Act or any rule made there under
except provisions described under chapter-V; or
. (b) obsiructs the Appropriate Authorities or any cother person authorized by the State Ground Water
Management and Regulstory Authority fo exercise any of the powers under this Act, shzall be
punishable with finie which shall not be Jess than two lakh rupees which may extend ap to five lakh
Tupees or nnpnsonment which shall not be less than six month and which may extend to one year
or with both, in case of first offence.
<ol TR SRfEm @ arr 41(1) § R SrER @ o S REEER st

forar T 3
(1) An offence punishable under sub Clause (i} of clause (b) of Compounding of sub-section (1) of
section 39 may be compounded on the application of the accued before or after the institutfion of
the pmsecuﬁon by such officers as may be nofified by the State Government after imposing fifty
percent of minimum fine prescribed for the offences as compounding fes along with the minimum

prescribed fine :
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% Dated Lucknow, August 7,2019 . 'f: \ ‘f‘ g,

IN pursuarice of the provisjons of elause (3) of Antlcle 348 of th Censtitution, the Governor ig a\é" o

pleased 1o order the publication of the foltowlng Engllsh translation of ths Uifaf‘l’l‘ﬂdes}l Bhoo-Gerbh Jut ‘i‘
(Prebenidhan Aur Viniyaman) Adhlniyam, 2019 (Uttar Bradesh Adhirifyam Sankhya 13 of 2019) 8¢ pasged
by the Uttar Pradesh Legishatare éﬁﬂ assented to Yy the Gavernor on AugnstS, 2019, The Laghu Sichaj
Evar Bhoo-Garbh Jal Anubhag-t Ts adminiateatively concerned with the sald g%dhinlyam.
THE'UTTAR PRADESH GROYRD WATER. |
{(MANAGEMENT AND REGULATION) ACT, 2019

e (U A0 302000 Y —
I4sipassed by the Utidp-Pradesh Legislater 3 ‘;
% ACT -

P -
to provide for proteciing, conserying, conteolling and regulating ground wan.zr o ensure 1is
sustainable management in the Stale, both quantitatively dnd quatitatively, especially In stressed rural and
wrban areas, dnd Jormatlers vonnéted therewith or incidenial thereto, 4

WHEREAS ungontrolled aifd rapid extraction of ground water has: restilted in lerming situation of
deciining ground water levels and;;tjepleﬁon of ground waterreservolrs in ma?rjiy parts of the State, both in
rusel and urban areas; 3 . 53

AND WHEREAS groundwiler, belng the single most important saurce of water for domestic,
agrictltural and industrial uses, fﬁf&l'e. backbope of drinking watér, food and ]f%elihoad,secu:ity in rural and
' AND WHEREAS & scriau%_‘iifﬂﬁndwatgr grisiz prevails. due-to exzessive overdraft and groundwater
contamination; & ;"; )

"AND WHEREAS dcvqlppﬁi’gﬁnt of grovid water js the need of the S;gte*}its management, control.and
regulation specialfy in oﬂgﬁbﬁpl%ted 4ind "critical areas 45 also the need oti%th& hour for protection and
preservation of this preclous rEscg Ge * 3

. . ‘ﬁ"’, 5 Ml !"s:;ir *

: . !

WHEREAS it j5 i exPedictit to providé for goriservation, protection and development of
ground water resources for the puipose of proper aﬁ:gr}ignténtiﬁgjrééhargé:ﬁf ground water in Mressed ersas
and to prevent gromnd water pollution by malntaining oFfestdring Wholesomeéness of ground water quality
thereof in the Sfate; Yo s ' : S

AND WHEREAS the e.'qdéﬁﬁilé"ﬁha’iif\'ri'rbnmentaliy‘Sbuﬂ‘ﬂ_{i'eguiatian of groundwatér cant contribute
to tackling some of the most irﬁpé}?ﬁfﬁkt:é}i’hifingés%fpurtiﬁ‘lﬁ, i’néludfng-éfifr?ﬂt& change;

AND WHEREAS (vater 'E; uriifary in nature, requiting thes integrition, of surfacs water and
grovndwater, has integrat links ip land 'érid vc_gi‘;:!ﬁﬁ_ﬁn end has an_ infricste’ relationship with rainweter
(taraugh natural recharge); " .o ' gaf

AND~ WHEREAS grbﬁhgwmr In ls mefural state s & ‘hd‘ﬁimon paol resource and
the Supreme Conrt-of Tndia has,gpplied the-public trdst doctiine {6.goundiWaler, in recognition that private
property righls’in groundiater aye Inepproptiate glven: thevemerging statug; conflicts and dynamics of
grovndwatel; . . | ’;{ T e T ®

AﬁDWHEREéﬂ fhe Eia&"éoypm ent hat Afisr carefyl cxnmiqﬁtll_gnfé? all related aypects, decided
tkat it Is expedient }ﬂia ncccssiujf i the puiblio Intefcst o manego and regulhts the extraction and use of
evound water judloiotisly in iy 6fm ad'aldo to cohserveihnll protedt groundiwater in the stressed sreas of
the State and that shall be accorded the highest priority i both plunnfug'ﬁiid anagement; e Jﬁ

AND WHEREAS & new ‘legal framework-(wth norms, principlestprocedures lﬂﬁTﬁ.Sdmi* §
suilable to address conlemporary) and: Imminent' challenges) I3 required 13 ensure the qualitative and

" quantitative sustainability of grau;i‘dwgter resources and equlty In groundwate) ; use;

_AND WHEREAS the State Ggvernment has,afier eareful examination pf all related sspeets, decided 5o

PTG e public ntsrest e fimtHEhneryseof Rriund-waterwould-he-forsdrinking;-domestic-and-pattlemmw
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é:“:::l:::ﬂ o 34, Tthppropﬁata Authorltles shall work for re'{ivai and. rejuvenatfon of
’ ﬁ‘/ ﬁng:gl pondy, rivets, ponds, wells, ete, in every vlllage. Appropriate Authontfes shall develop and
f"" wells, eles exeoue ﬂfﬁﬁfﬁﬁ} plans to'canserve tuch Kivers, ponds, well s, etc.,
& CHAPTERVIL 4
. PIJMPACT ASSESSMENT\AND TMNSP,ARENCY
;";fgmm 35. (1) 1 shall be the duty of the Appropriate. Authbrifles. 0 undertake fmpacs
[ © sssessment of bofh soclal and environment aspects of such gotivitles to be fmplemented

s e s e . I 1D BrER Of theirjuﬂsd:ctinn in accordance to the pmvision,s of this Act.
‘ (2) The precess of impsot assessment shall RaMde; hoRtER I eumulative - ——
impact asscssmdﬁt, may be in the i‘u]lowmgf’elds and srecif'éal!y‘- o,

{a) meact on right to water for-Jife; : ‘}

{B}'{mpact on drinking water sources; -
{c) ?mpact on-qual ity sndquantity of groundwaf[cr*

(d)'Impact nn‘agﬁcultural productlon, 3.1 ,
- ’ " (€) Impact o1 'the eposystem including rivers a:‘lp water bodies;
_ (ﬂfmﬁﬁ&tanlanciusc. Poomoov.w 9{»’ ta T

Transparenty 36..(1) ﬂj sfmﬂ be fhe dm}' of 1};3 Apg;'opﬂﬁtb ﬁuﬁworlt!u ‘th the’ brea of th:;ir

Systerns . j;xﬁsdlchon 10 m’tﬂm an cﬁ‘ec;ivc and clt!zzn-ﬁ'lcnél “tmﬁkpezsné?r S d :

@ The nglpimum contént. peﬂod'icity. and ofher e ‘tﬁi]s o The itormation 1o be
put qut prpnctiv _'Iy. ﬁ

(3) A“; équcsts for mf‘omanun within a. dlﬁtﬁct’.shﬁﬂ be fulfifled within
reasonable pcrl ‘. b
Dhuties of o 17, (1) Thc ﬂppropdaw P.utharmes withrc’s ct“to'l?heircauf thelrjunsdlc;tlon ;
23“"" . 'shall proncﬁve! 4(!!5&' ""ﬁ [!! { a! ?}1. _‘" H ht e . .
. o Y Y Sl be the diy Of e 3ppis ri‘éle findy 19 Aié“sérﬁ'iﬁéte “tHe vécords in

such a mapne{a{hat 4Ny, Person an unders{aﬁd the mi‘cm 2tion easily, This obligation
3hait ilsd mémgmé*dissen%inaﬂon ofdnforination in & gnsolidated and summarized

for;n ' ' j‘
Informetion to be ©'ag, ml"o}hnation onthe Tmpact: Asse;snfent of‘sxichﬁcﬁwhea taken up- Under this
Yeptin Public Aajn secuan :ﬁ shall bc-piacad on interfiét for-gocése by p}bhc

Domsin r oL . 4

'; . e CHAPTERS ym Tett

s o ARpRRE "
Offences and. 39. (l} Jf any mmm‘ercial industrlai mﬂ'asd:uctmal nnd bul_!c user, of
pentlliss - gaundmzeraqany'dnlhqg,agcﬂm- e =

(a Fonh'avenes qufmis io camp!y.,wlth any.o ofr thc pmvislons of ﬂms Axt or

-----

anvrul ma&a‘!heraundzrexccptpmwswnsdcscn’had :mdzfchaptcru ‘-or

v
(l{:ifobsﬁ'ucts thelAppropriate Ax;thorincs o7 aﬁy{p}hcrperson authorfzr:d by

the JSuva'i: rouid. ) atgr,Munagcmcﬁt a;ﬁ Reglﬂnfgry Auﬂmnt}r fo exen:isc any
ﬁc‘ SHIbIAS wntﬁ ﬁnu which 511&3ng1 bg

oﬁthe fider thi h
e emlis; snw%_ L T e

%
\1

C 0?\{ . “' " ,( s éﬁs.u,ﬁ m.: encq (‘;er onvictlon t.hereq'f:n;dcr sub-clausa (b). sﬁch

TP\UF ’ g ¢ ; }‘I" grdcemgd ioybo g:tlhty Ef epond oﬁ‘ “g“'nnd sha!t ba‘plinrlshed With
1 w ch uhpll be: dupblc the. amount of ﬂné 8 :ﬁ 1 h‘Im &*her, ip n‘ddifiun
a imp sonﬁwﬁt ;\Ward::tﬂé’h; ﬁr he#‘unﬂei;l ﬁ‘ﬁtﬁl Lsub-clnuse.‘ﬂaslde? she
S e e S




mmggqlﬂa@z?mm - {ﬁ-—-—-..q

‘ nu’nd waler
{2) Any commercizl, Industnnh infraztruciural and butk user of gr

2] 0
who contravenes eny of the provisions provided under sub-seetion (2)

section 27, Sectlon 28 and seotiof 29, <Tall ba Tlabic for punishment, - s o
(2) with jmprisogment for & - fepm_which ghall not be less than

yetrs but which may extond fo e years with fine whic

fsccﬂon 26,

" thon five lokh rupees Hut which may axtend 1o ten Ia :{;. :
first nf!‘cnce, - ;,_

(b) with impnsdnmenl for a term which S“““ not-be léssﬂﬂiaﬂ five
years but which may éxtend to seven years With fine which shall ?,5“1 be less
o oo e thad ten_Inkh_nupees but which may ektend to twenty-lak rupges, if the
offence is committed By a person wh fia$ previcusly been: cnnvitj ed-for-the.. . —
offence refermed to Ing Jouse (=) i
(3) Any supplier of water (other than Gavernment drinking wqter suphly
‘ schemés) who supplies or causés o be supplied groundwater which falls {0 meet the
! quality stendard prescribed updcr any law for the time being in forcc shall be
punished with fine which shalll not be less than two fakh rupees snd \!-'hich may
extend to five lekh rupees. N :
{4) Whoever being ml‘owner ofa buildlng liabfe-for installation]d of a system
. for hervesting ralnwater to :qcharg: ‘prolindivatet as per the sanct:oneg . drawing,
desion and guidelines lssuedjby dny of the Development Authority offany other
+ suthority haying power to sanphou drawing, falls 16"do 50, shull b2 pumsg:ed in sugh
"‘manner and with such. pumsluﬁantm mag be presciibed, ﬁ;

40. (I} Whenever nﬁtoﬁ'ence undér this. Act his becn commitied-by a  Offences
COmpany, Svery person who ﬁ'the time of the coninission of-offénce wis.in charge by Compunics
of, or was responsible to the c&mpany for thee conduct-ofithe business of tl!r: company,

. chell be decmadto be guiity p’j‘the offenger .. 4

7 & Natmthstandmg aﬁymmg contained in sub-section (1), wheré‘ an -offenca
ender this "Act has’ been cd‘mmmed with the consent ot cnnmvancg of, or is
attributzble to any negles:t on,thr: pért of, ady director, managcr, secre‘_tgry or othér
officer of the company, such ﬂlmtor, Manger, semtm}' or other offi: ogr shall also be

desinigd fa.be gullty ofﬁ)atﬂf&'noe‘ . ';
“ fI-:}G’LANA‘I'iON Fcﬁthe p;xrposcof ihlssecr.m;i—« E 7
© (1} "Company" miEans anybody corporate angd includes a f‘rm of other
esgociation or lndmduqfs, and « ‘ t’} .o
- {2) "Director™, In rcfaUnuxm a firm, meansa partncr m the fj rm.,,; )

41‘ {j)An offence ptfnishabfu under. sub glause ‘}(:) of c],puse (b) af Compomdmatxf
‘99:f1ny he compcundcd oﬁ'lh'm ippiication of the geolise; Om‘-ﬂm
befmo,raﬁcrmp] iffortoF the prosecition by such Sffleers a¥ sy Behotlfied ,a,
ﬂwsw:t:ﬁavpmmcnt aﬁe; itﬁ sing fity per ceritof minimum fing presgrived for thie
offence 25 compounding fee aﬁg with'the: }n'fnimﬁrri ’pte&crihf:d fine 2 ?g_
. Proyided tha thg remedy foF ccmpoundin,g shall be nvallablc !‘nr the -
first offence only rP w
2) Emy oﬁ'!gcr ré;fcmd 1 In sub-saction (1) shall cxcmise}thu pawer to
‘ mmpaund an offmce subjtsfft io lhc dlrccllon, contral” nnd nupcrviu{o of the Stata 0/‘/ .
Governmept,, - .
- (3) Evcry applk:atjp'h ;for gha compmimf (g of an o!]“cnce ahnll bo, made In . DU
such form pﬂd {n, sach msmr]cr ns may be prcsar'ibed
© (4). Whete. any pffenco Is compopnded before "the insq@uun of suy a
prosecutlan, ng proﬂegutfpn il be im:tltulw:n:}q In relntlon to such offonﬂe. egalnst the
Mmmlmmnm '{hic offerice.s s, mu;pnung!ed . 1 _ 71
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5.11.2022 in

tier of O

T - 30212022, Prasoon Pant &Anrs. Unlon of india

ANNEXURE- 7

tion Jssued b Hor'ble NGT on_datad

In compliance to the order passed on dated 08.07.2022 by Hon'ble Tribunal's, The
Joint Committea sonstituted by District Maglstrata, Gautam Buddhnagar visitad 33 group
housing projects out of 83 and sction takan raport has heen fited on daled 07.10.2022 to
the Hon'ble Trbunat.
Furher, The maln contenls about rest projects of Hon'ble NGT order dated

is as following: -

15.11.2022 in matter of OA No. 3822022, Prasoon Pant & Anr. Vs, Union of Indla & Ors,

" The joint Committee may continme the wirk of fuspection of the remaining profecis and adop! the same

course of acrion as in the present matter wind cover the actlon taken In the nexi report.”

Committe. Summary of these projects ars presented below:-

In compliance of above order, rest 3G projects have been Inspected by the Joint

Sr. Name and Address | Date of | Constructed | Bore  well [ Maln obsarvafions found during
No. of Project inspection | Under Installad/ Visit
Congtructin | Not
. n Installed

5 Ecovitlage-ll, Plot Ne. | 16.11.2022 Completed Mot Installed | Profect has not installed flow meter an [
GH-01. Sector -16B, water source provided by GNIDA and
Greater MNoida, Uttar during inspection no recard i§ being
Pradesh maintained for water consumpfion.

Z Ecovillage W, Piet | 16,11.2022 | Under U2 Nos. (15 | & Project has not insialled flow meler
No. GH-UG, Seclor Construction | HP+15 HP) on water saurece pravided by GNIDA
6B, Greater Noida, Installed and during inspection no racord fs
Uttar Pradesh being maintained for  water

consumption.

br. Project has not maintaineg records
regarding  water  consumption In
consfruction le. waler tanker
pracured fram ST8,

6. Ground water abstraction is being
done by project proponent withow

1 obtaining statutory pemission from

' U.P. Ground Water Depantment and

. na record is being maintalned.

3. | Ajnarale Garden, 16.11.2022 | Undear G2 Nos, (7.5 | a. Praject has not installed flow meder

| GH-02, Sestor-168, Construction | HP+7.5 HP) an waler source provided by GNIDA

i Grester Nofda West, and during inspaction no record 18

| Littar Pradesh being maintalped  for  water

; consumption.

| b. Project has not maintained records
regarding water consumption in
construclion  i.¢.  water f{anker
procured from STP.

o. Ground waler abstraction is baing
donie by project proponent without
oblaining stalutory perrnission from
U.P. Ground Water Department and
no record Is being maintained.

ATS Kabana High | 16.12.2022 | Under Not Installed { Prolest  has mainiained  recards

4. [ (PR infra Ventures Construction fegarding water cansumplion in
Pyt Lid.), construction i.e. water tanker procured
Plot Ne-C01, from STP
SECTOR 04,

Haibatpur,  Groater
Noida, Ullar Pradesh

¥

L

o
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[‘ 5 {ATS Homekra®l | 15.12.2022 | Undar Mot Insialled § Project has  maintaieds
Nobliity, Consteuetion regarding  water  consuplin 1
Plot No. 1/G5H-04, construction .. water tanker pmwre: T
Seclor 4, Greater from STP.
Noida, Ultar Pradash
6. | Galaxy Plaza . 15.12.3092 | Compleled | Mot inalafied | Frojact has not Installed flow meler g

CS-04/GH-01, waler source provided by GNIDA ang

Sector4,  Greater during Inspection o record I3 being

Nolda West, Geulpm malntairned for water consumiption.

| | Budhngger .

7 |Gelaxy  Dinmond | 15,12 2022 | Complated | 02 Nas. (10 | 8. Project hae rot Installed flow meler|
Plaze  (ASTEROID HP+7.5HP) |  on walar source provided by GRIDA

| SHELTERS HOMES and during inspection no record is

| PVT LTDY, belng maintalned  for  waler

[Plot no. €-01 A, consumption.

’ Sector 4, Greater b. Ground water abstraction I3 being

' Nolda U.P GAUTAM done by project proponent without

BUDH NAGAR obtalning statutory pemmission from

' U.P. Ground Water Department and

4 no record Is being maintained,

8 Galaxy Shoppe, 15.122022 | Completed” | Nol Instailed | Project has not Installed flow meter on
Piat No-GC-3/GH-03, water source provided by GMIDA and
Sector Y6C, Gaurcity- during inspection no record is being
2. Greater  Noida, malntained for water consumption.

. Uttar Pradesh

§  Galaxy Biue Saphhire | 15.12.2032 | Complefed | 01 Nos. (10 | & Project has not installed flow mefer
(GLD INFRA HP} on water source provided by GNIDA
PROJECTS and during inspection no record is
PRIVATE LIMITED), being maintained for  waler
Blot Mo, C-03, Sector consumption.

4. Greater Noida, b. Ground water abstraction is being

Gautam Budh nagar done by project proponent without
chiaining stalutery permission from
U.P. Ground Water Department and
ne recurd is being maintained.

0 Assthe Greens, 16.12,2022 | Completed 01 Nos. {5 | a. Projecl has not installed flow meter
Plat No-03, GH-04 HPY on water source provided by GNIDA
Sector-4,  Greater and during inspection no meord is
WNoiga, Uttar Pradesh being maintained for water

consumption,
b. Ground water abstraction is being
done by project proponent witheut
. obtaining statutory permission from
U.P. Ground Water Department and

_ no record is being maintained,

11 Guishan Bellina, 16.12.2022 | Compleied 01 Nos, (7.5 | a. Project has not installed flow meter
Plot heo GH-O2/A, HPY NOC on water source provided by GNIDA
Seclor 16, Vaidpura, issued and durlng Inspection no recand Is

' Grealer Noida, Uttar being  mainteined for  water
Pradesh cansumation,

' b. Ground waler abstraction is being
done by project proponent with
obtaining statutory permisston from
U.P. Ground Water Department and

- recard Is being maintained,

12 | North Avenue-il, 16.12.2022 | Completed Net Installed | Project has net installed flow mieter on
Piot No-GC-3/GH-03, water source provided by GNIDA and
Ssctor 16C, Gaurcity- during Inspection 1o recard 1s being
2. Grealer Nolda, maintained for water consumgthan,

. | Ubar Pradesh

. 18. | Ace Divine, 17.12.2022 | Complated | 01 Nos. (10 | Ground waler abstraclion fs oeing
! Fiof HNo GH-14A, HP) done by project proponent with
i Sector-01, obtaining statutory pemmission from
i Creater Holda (As U.P. Ground Water Depanmernt and
{ per CTO) racord Is balng maintalned.

W
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Galaxy Royale 17.12.2022 | Completed [ 01 Nos (6 [ Project fas nol Instalied flow meler on

Pt No, GH-03, HP) water source provided by GNIDA ang

Sector-16C,  Gaur durlng Inspection no record Is being

City 2, Greater Noida, malntained for water consumption,

¢tiar Pradesh _ e .

6. | Mangalys Ophins, 17.92.2022 | Undsr 01 Noa, (1.6 &, Project has not malntained records
Piot no GH-16F, Constructiory | HP) reganding walsr consumplion in
Sector-1, Grester construction Le. water tanker

| Nolda Woest, Gautsm gracurad from STP,

Budh Nagar b. Ground water abstraction is being

! done by project proponant without
- abtzlning statutory permission from
U.P. Ground Water Departrent and

N cood na racord Is baing maintained.

6 | Aims Green Avenwe | 17.123077 | Complotad * [ 01 Nos. (10 | a. Project haa nof instalied fiow meter |

* Phase-1, HF} on water source providad by GNIDA
‘Pt No-4, GH-04&, and during inspaction no record s

Greater Noiga being  maintained  for  waler

{West), Goutam Budh consumption.

Hepar b. Ground water abslraction is being
donie by project propanent without
obtairing statutory permission from
U.P. Ground Water Department and

. \ ne record is being maintained,

TAY  Amastra Homes | 17.12.2022 [ Completed Not Installed | Project has not installed fiow meter on
{Mandi infratach Pw water source provided by GNIDA and
L. during inspectien no record is being
G Q20 Sactor 10, maintained for water consumplion.
Cragter Noida

15 Spurts Village, 19.12.2022 | Under Not Instalied | Work closed since last § years.

Plal o, SC 02, KP- Consfruction

§ of Sestor 27,

Creatar Noida, Ultar

Prages '

3% Amara Sports City 18.12.2022 | Under 11 Not installed | Work closed since last 5 ysars.

Pint Na. SC -02, KP- Construction

5 of Sector 27,

Greamter Noida, Uttar

Pradesh

2L  Smdhyp Greens, 18,12.26022 | Under D1 Nos. (3 {a. Project has not maintained records
Vilage-  Vaidpura, Construction- | HP) regarding water consumpiion in
Near Seclor1, construction e, water tanker
Greater Noida, Uttar procured from STP,

Fragesh b. Ground water absiraction is being
done by project proponent without

§ obtaining statutory permission from
' U.P. Ground Water Department and

. . ¢ na record is baing maintained.

27 Samaghi Grand | 10,12.2022 [ Compleled ~ [ Not Instalied | Project hes not installad flow meler on
Avenue, ! water source provided by GNIDA and
Piot ho-GHOBD, f during inspection ne record is being

 Bector-  TechZene - & malntained for water consumption.
Y. Greater Noida [

, West, Gautam Budh

. hapar ———

7 |_ n Pearls, [ 16.12.2022 | Completed Net Installed | Projact has not instailad flow meter on
Pist Wo GH -0f, waler source provided by GNIDA and
Ee2elor-18,  Greater durlng Inspectlon no recard is being
Hpda, Gautam Budh maintalned for water consumption,

Y S S

+ 28 | ATE Dolce Phase 2 | 22.12.2022 | Undor Not [nstalied | ProJect has not maintained records
{Domus Graens P, Conatrustion regarding water consumption in

‘ Ud ), constructlon Le. water tanker procured
Fid Ho. GH-12A, from STP,

Settor  Zeta- |,

f3reater Noida, Ullar

Pradesh B N ]
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| Galaxy North | 22122022 | Completed | Not installed Project has nat instaiied fow mafar o |
Avenue, vater source ;_)mvrded by GKIDA ang \
Plot No-GG-3/GH-D1, | during inspection no record 1 Lerg
Sector 4, Greater maintained for water consumptios
Neida, Uttar Pradesh _ . —
Bulland Elevafes, 22122022 | Under D1 Nos (7.5 | a. Project has not maintained recards
Plot No GH-3a, Construction | HP) regarding water consumption
Sector-18C, Greater construction  ie.  waler  lanksy
Nelda, Gautam Budh procured frum STP. . _
nagar b. Ground water abstraction Is being
done by project proponent without
opolaining statutory permission from
U.P. Ground Water Department and |
na recard is being maintained _‘
. { Ajnara Homes, 22122022 | Under 01 Nos (7.5 | @ Project has not installad flow meter
Piot No. GH-03, Construction | HP) on water source provided by GNIDA
Sector-16B8, Greater and during inspeciion no record is
Woest, Uttar Pradesh being mairilained for  waler:
; consumption.

b. Project has not maintained recordy |
regarding water consumption in
construction e, water tanker
procured from STP.

c. Groungd water abstraction is baing
done by project proponent withoul

i obtaining statutery permission from

U.P. Graund Water Depariment and

. A no record Is being maintained.

Vihgan Villas {Vihaan | 22122022 | Under 01 Nos (7.5 | a. Project has not Inslafied flow moter

Green}, Construction | HP) on water source provided by GNIDA

Plot Neo-GH-15C, and during inspection no tecort Is

Sector 1, Greater belng  maintained for  wuler
Nolda, Utlar Pradesh consumption.

b. Project has not malnialned recorcs
regarding water consumplion In
construction  la.  water fanker
procured from STP,

¢. Ground water abstraction is being
done ty project proponsnt withaul
ablalning stalutory permission from
U.P Ground Water Dapaniment an
no recard is being maintained.

2B, | Novel Valley (AKJ 22422022 | Completed 05 HP in| Ground water abstraction i being
Real Infra Pvt. Ltd.,}, each vilia done by project proponent without
Khasra No. 288, 290, obtaining siztuiory permission from
295, 302, Village- LL.P. Ground Water Department and an
Shahbesi, Near ratord is belng maintalned.
Sector-16B, Greater
Neida o
JNC Tha Park, 22122022 | Under 1 Nos {1.5 | a. Project has not Installed flow mater
GH-1C, Sector-18 ©, Construction | HP) on water source provided by GNIDA
Greater Noida, and during Inspection no record 13
Districl- Gautam being maintalned for  wate’
Buddha Nagar consumptian,

b. Project has nat maintained recotds
regarding waler consumption i
construction  ie.  watsr tanker
procured from STP.,

¢. Ground water abstraction is being
done by project proponent without
oblaining statutory permission from
U.P. Ground Water Department and
10 record is being maintained,

& TRUF £OD™

\
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Emenox La Solara, | 22.12.2022 | Under Mot Installed ; a. Prolett has not instalied fow muter
GH 04 Seclor 16, Construction ort walsr saurce provided by GHIDA

Greater Nolds, and during inspection no fecred

Gautam Budh nagar belng  maintaingd  for  water
consumption.

b. Project has not maintained records
ragarding water consumption n
construction Le. waler tanker |
pracured from STP.

L —

' Recommendnation of the Juint Commilttent

\ Hon'ble NGT on dated 15.11.2022 in this matter has passed following order: -
i wendd I Following the above order, we issug directions for sealing of all illegally operating borewells
and recovery of compensation for (legal extraction of ground water in the past considering the cost of suck
water with deterrent element and the cost of replenishing ground water level. In absence of clear data on
these aspects, interim{floor level compensation can be equal to atleast 0.5% of the profect cost of the PPs,
Japart from remedial action for future. The PPs may depesil compensation with the respective District
Magistrates and the State PCB within one month from today, failing whick ihe District Magistrate will be

Jree 1o take coercive measures including filing of thefl cases against the projects extracting ground swater

* without permission and stopping the ongoing projects. Final compensation may be assessed by the joint

Committze comprising of Regional Divector, CGWB, Northern Region/or his Representative, representative
of Uitar Pradesh Pollution Control Board and the Distriet Magisiaie.”

In view of above, The Joint Committee is in the view that action of sealing iflegat
operaling borewells/Submersible Pump and environmental compensation should be
imposed as per Hon'ble NGT order dated 15.11.2022 (0.5% of the project cost of the PPs
apart from remedial action for future}.

Report is being submitted for Kind consideration and necessary action.

Y :)é?)lyz} k‘“ .
{Ranjeet Singh} {Ankita Rai) (Himafishu Gautam),
Assti. Environment Engineer, “Hydrologist, Assistgnt Engineer,
UP Pollution Control Board, UP Ground Water Department, Minor frrigation,
Greater Noida Gautam Buddha Nagar Gautam Buddha Nagar.
v
A ng
(Chetram Singh) Chief Development Officer,
Sr Manager, Gautam Buddha Nagar
Greater Noida Industrial 9 }
Development Authority. 3‘\“ %
TRUE Copy
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The Registrar General

Principal Bench

Hon’ble Natinal Green Tribunal

Faridkot House, Copernicus Marg, New Delhi.
E-mail : judiciai-ngt@gov.in

Sub:- Supplementary compliance report in Original Application No. 392/2022
Prasoon Pant & Anr. Versus Union of India and Ors.

Sir,

That in compliance of the orders dated 15-11-2023 passed by the Hon'ble
National Green Tribunal, New Delhi in O.A. No. 392/2022 Prasoon Pant & Anr.
Versus Union of India and Ors., the supplementary Compliance Report is annexed
herewith and forwarded to you with the request that the same may be placed before
the Hon'ble Tribunal for perusal.

Encl: As Above.
Yours Sincerely
(Vi\g(jg\ay)
Chief Ervironmental Officer,
Circle-1
Copy fto:

1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Shri. Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi
for perusal and necessary action please.

3. Law Officer-1, U.P. Poliution Contro! Board, Luckncw for information.

4. Regional Officer, UPPCB, Greater Noida.

Chief Environmental Officer,
Circle-1

S, - 128, Rl o, T AT T.C.-12V, Vibhuti Khand, Go

o - 226010 Lucknow - 226 010 i Nagar

GO 05222720828, 2720831 Phone .+ 052207

B : 0522720764, 2720676 @f . ' 20828, 2720831

m L X :0522-2720764, 275
info@uppch.com ~OF ! Email  :info@u  £/20676

AT : www.uppcb.com \‘ P\UE LA Website ppch.com
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Supplementary Compliance Report
In

Original Application No. 392/2022

Prasoon Pant &Anr.,
Versus

Union of India &Ors.

Order Date — 15,11.2022

N4

o vAED f\,(‘]a‘l.l
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Supplementary Compliance Report In Original Application
No. 392/2022 Prasoon Pant & Anr. Versus Union of India &
Ors

UPPCB has earlier filed compliance report vide letter dated 15.05.2023 in context
of aforesaid case and OA 392/2022 Prasoon Pant & Anr. Versus Union of India &
Ors. In continuation o earlier actions, further actions have been undertaken as
under:-

1. Actions taken by UPPCB

Out of 63 projects, construction work of 02 projects is closed due to their own

reasons since long time. Out of 61 projects, 36 projects have valid CTE/CTO.
UPPCB has issued show cause notices under provisiors of Water Act and Air
Act to the rest 25 defaulting projects at present. Further, prosecution is also
proposed against these defaulting units, if they fail to obtain CTO and

remained non-compliant.

2. Actions taken by CGWA
CGWA has calculated final compensation as per data provided by UPPCB and

Greater Noida Authority pertaining to 41 defaulter projects in compliance of
OA no. 392/2022 Prasoon Pant & Anr. Vs Union of India & Ors vide email
dated 30.06.2023. UPPCB Noida has sent the proposal of imposition of final
compensation as assessed by CGWA to the joint committee vide its letter dated
30.06.2023 for approval of the proposal so that final compensation can be
imposed and defanlter units be put to notice regarding it in compliance to

Hon’ble NGT order dated 15.11.2022 (Copies attached as Annexure-1).

Sl

IRUE COPY
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Annexure- 1

— &g srtea
UPPLR . N 5 oy
S YR Yo% 9y FEHr §iE, Yex qIgel

S
“*%f}&;ﬂ -1, W99 a9, BERlge Brem, fer—2, dev SigEn HeggaTe
T, B 3-8 : rogreaternoidaf@uppeb.in. B/ FTE- 0120-2321024
e W 3'%“{,] NLT—S‘«[ 2023 frics Bt;j L, PEYES
T #,

1. R fenfesr) (Femae). Tavdg TR |
2. GRS geuE (STe / WTaR), e~ el ritre ey urfteseer. dev anver

3. BIEgIAIRTTE. 3000 Y- FaT M. TerEgE=e |

g wie TR F i alioo wWo 302 /2022 UGA UK 4 1 @9 e it
gitsar # wike smdyr RAlE 15112022 @ SMUe H goia gREsnel &
g Final Compensation FRRTT [ &= & T H

Hﬂm{ag'qm YURIET fovees "0 SfEER g UTRG S (e 1511.2022 1 GeH
TED B e wEw R 02062023 R TG Fqed wRR @ g
GIRERTRH I¥ Final Compensation @ TORT [hd &1+ &g frefere fosar wan @1 Twpm
# ST B & e Fmg - Sd 48 gw weeTa uRarae sl oY Final
Coempensation @ O <& '\‘iﬁﬂ o @ T g W B Hﬁ[j‘-ﬁ'ﬂ? B FIGTET %”t_g
anudy Ut B Wi W 2 RNad w0 dEEed @ ARY & uieH A WY
gRGSHRT B Final Compensation @) Sifew fefa i < w3
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5. No. Nama nid Adeess of the Project 1y, | PrOject Coat Critertu far | As per Envirenmentnl Clenrance Dsie of Map Date of verification | Total No. of Assessemantof |
7l et {As | asseastacnt | (Fresh Watos Reywirerend) (LG) 1 ApprovalSanciion | by joint comnnitice | number | Years Eavicurniasni
per UPFCB | of Project Water consumption date from GNIDA tir close date of days Compensiation as par
record) cost Stare date from CGWA guideling
September 2020
I 2 3 + 5 & 7
I Anstha Greens (AASTHA INFRACITY LIMITED) Flot No-03, GH- 32427 CA 201 25 May 2013 23 March 2023 3589 9.8 81156262.5
04 Scctar-04, Greater Noida, Uttar Pradesh Cenificale
2 ACE Aspire (Promoter- MYS 1deal Realtech Pyt Lid.}, GH-024, 27758 CA 304 30 January 2013 14 December 2022 3605 9.9 123291000
TechZone-4, Greater Noida West Cenificale
3 ACE City {IDEAL REALTECH FVT LTD], GH-01, Seelor-01, 3 CA 663 02 Innuary 2017 30 December 2022 2188 B.0 163197450
Greater Moida Certificaty
4 Ace Divino {STARCITY REAL ESTATES PRIVATE LIMITED) Plet 661 CA 510 29 June 2015 22 March 2023 2823 7.7 161969625
Mo. GH-14A, Sector-i 1, Greater Moida Certificate
5 Aims Green Avenue (Aims Goll Town Bevelopers Frivate Limited), 3263 CA 813 14 March 2011 23 parch 2023 4392 120 401703300
Phase-1, Flat Mo, GH-04, Greater Moida {West), Gagtam Budh Certificale
Magar
o Ajoara Homes (APY Realty Lid.) Flot Mo, GH-03, Sector-168, 369.62 CA a 01 November 2010 16 Fehninry 2023 4450 12,3 a
Cireater Weat, Uttar Pradesh Cerufientt
7 Ajunra Le Garden { Ajnara Realtech Limited), GH-02, Sectar-16B, 203 0016 CA i} 29 Mavember 2017 16 February 2023 1905 5.2 o
Grreater Woida West {Phase-1, Tower D EF,G) Centificale
g Apex Golf Avenue (FLORAL REALCON PRIVATE LIMITED), GH-| 2102317 CA 220 32 May 2015 28 Decenber 2022 2¥TT 7.6 BB730750
03/80C-1, Adjoining TechZone, Gr. Neida west (Tower A,B.CDE& & Cerlificale
Villas)
9 ATS Drestinaive (Pramater- b/s Staccily Reol Estaes Prt. Id.), GH-14,| 63418 CA 361 30 June 2015 14 December 2022 2724 7.5 110628450
Sector-1, Gr. Noida Certificale
10 ATS Heme Crafl (Happy Trails), {Skridhara Inttatech (P} Lid}., GH- 464 Asg per CTO 367 23 March 2018 24 Deetmber 2022 1737 4.8 57373110
024, sector-10, Gr. Noida application
form
1 ATS Rhapsady (Promoter- DAR Housing Limited) GH-12¢1, Sector-1, 415.93 CA 217 06 March 2017 14 December 2022 2108 5.8 51485862.5
Gr. Nofda Certificate
12 Bullang Elevates (BULLAND BUILDTECH PVT LTD.), Plot No GH-] 284,55 CA 135 13 January 2015 20 February 2023 29560 81 43280000
34, Sector-16C, Greater Neida, Guytam Budh napar Certificate
13 Capital Athena (CAPITAL INFRATECHOMES PRIVATE 350 s per CTO 329 27 February 2013 10 Janvary 2023 3804 a9 133393050
LIMITED), GH-124-2, Sector-01, Gr. Noida applization
form
14 Coco counly {Promoter- Mfs SHIRIA REAL ESTATE SOLUTIONS 262.95 Asper CTO 236 13 January 2017 15 Decerbier 2022 2162 5.9 57401100
PYT LTD), GEH-03C, sector- 10, Gr. Woidn appliceiion
fonn
i5 Divyaneh Flors { Pramoter Mfs Divyansh Infta higla (P Ltd.), Plet No - 124 As ger Rera 147 23 My 2013 27 Drenember 2022 3505 9.6 3BE42E25
03FGH-01, sector-16C, Gaur City-3, Gr. Moida applization
) form
i6 Teovillape 111 (SUPERTECH LIMITED), Plat Mo, GH-06, Secior 168, 4794973 CA 932 08 September 2014 16 Febnunry 2023 3083 8.4 340594425
Creater Moida, (Phase-1, 10 Towers only) Certificate
17 | Gulaxy Blue Saphhire (GLD INFRA PRQJIECTS PRIVATE 765 CA s 12 December 2007 ¢ 22 February 2023 1238 5.2 82207125
LIMITEDFlot Me. C-03, Seclor 4, Greater Noide, Gautam Budh napar Certificaie
18 Galay Diamond Plaza (ASTERCID SHELTERS HOMES FVT LTD) 3766 CA 134 07 June 2016 22 February 2023 2451 6.7 24632550
Plot ne. C-01 A, Scelor 4, Greater Noidy, GAUTAM BUDH NAGAR Cermificate
i9 Galaxy Royale {PRITHVEELINK BUNLDWELL PRIVATE 190,42 CA 137 24 July 2013 23 Mareh 2023 3529 9.7 36260475
LIMITED), Flat No. GH-03, Seetor-16C, Gour City 2, Greater Moida, Cenificate
Uttar Pracesh
20 Galosy Vegn, | Prameter- Mis Pancivawna Promeater (P} Lid. ), GH-08C, | 63304 Ca 292 27 June 2013 24 December 2022 367 9.5 113880950
Sector-Techzene-]V, Gr. Noida west. {Tower F, G and Canvenient Certificate
Shopping Centre)

{RIE
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Gaur City Mall, Plot No.Z-1B/ GI1-01, sector-d, Gr. Noidn

£32

CA

Calidamis

It wwas informed by PP thet project bas
ubialned punismen ffon UPGWD fr
abstraction of groend water tiraugh 0]

bore well, copy of same is ajtached

31 December 2002

.0

22

Gaur City-1, GH-01, Sector-4, Gr. Naida

122.8

As per
project leller

H1. As par information provided by PB, 07

operalional Tubeweils! Borewells are
established by GNIDA and no ground
waler abstraction {s being dose by PP
itsclf,

2. During jeint visit it was found that out
of tolal 18 bare wells, 11 bore wells (not
energized) were found without pump and
clectricity supply. It was informed by PP
that all these bore wells were used For
Geotechinical [nvestigation i.e, to obinin
inforimation on the physical propertivs of
snil enpthwvorks and foundatons al initial
ground stnge of project

04 January 2023

0.0

23

Gaur City-2, GH-01, seclor-16C, Gr, Noida

473

As per
project leler

1. As per infarmalion provided by FP, 116
eperational Tubewells/ Borewells are
estobished by GNIDA and no ground
water #bsirzelion is being done by PP
itself

2. During, joint visit it was faund that out
oftotal 25 bore wells, 19 bare wells (nat
energized) were founid withaut pump and
cleelrieily supply. It was informed by PP
that all theze bore wells were used for
Geotechnical Tnvestigation i.e. to obtuin
infarmation on the physical propertics of
soil earlinworks and foundatiens 21 initial
@ound stape of project

04 Jonuary 2023

0.0

4

Gaur Saundaryam, Plol We- GH-05C, Techzone-1Y, Gr. MNoida

581

CA
Centificate

1. It was infermed by PP that praject has
ebiained permission from UPGWD for
absuzction of ground water throngh 01
haore well, copy of same is atlached.

2. During jrrint visit it was Saund thar ow
of total 09 bare wells, 98 bore wells (ot

cnergized) were Round without pump and
clectricity supply. It was informed by PP
that all hese bore wells were used for
Geolechnical Investipation ie. to oblun
infornution on the physical propenties of
soil enrthwvorks aud foundations at initial
pround stape of praject

31 December 2022

0.0

TRYJ

Gulshan Belling (GULSHAN HOMZ PRIVATE LIMITED), Plat No
GH-02/4, Scewar 16, Grealer Neida

465,37

CA
Cenificate

Ttwas infoemed by PP that project bas

oblzined pennission Fam UPGWD for

abstraction of praund water thromgh 01
bore well, copy of same is atiacled

22 February 2023

0.0

IM Florence (J.M. HOUSING LTD), Plot Mo, DV-GH-09C, Scclor-
Techzone-f, Gr. Woida west,

44905

Ca
Certilicale

443

04 September 2013

24 December 2022

3338

9.3

170112375

e
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27 INC The Park {INC Construction Pye. Ltd.), GH-1C, Ss=ctor-16 C, 2662475 ca 07 13 Al 201! 20 February 2023 4331 11.8 149581812.5
Gieater Noidi, Distier- Cautrm Doddia Magar . Cebfnie
28 La Residentia {Promater- Mg La Residentia Developer Put. Ltd), GH- 1i50 Az per Rera 14 March 2011 24 December 2022 4303 11.8 1}
064 gector-Techzone-4, Gr. Noida application
. - o
29 Lucly Plam Velly, Khasm No. 784, Vill-Biemkh near Stellar jeevan, Nat _ 30 December 2022 0.0 0
Sector-1, Gr. Noida wesL Available in
office recard
30 |Mahgpun Maeanes- 1, (Fromater- hifs Dhanya Pramoters Py ), Ld. GH{  177.41 CA 173 24 Outober 2013 i5 December 2022 3338 8.1 43323525
01/B, sector-10, Gr, Noida. Ceriificate
31 Mahagan Maantra-2 { Hebe Infiastructure Pyt Lid), GH-01/4, sector- 205,83 CA 304 24 Imne 2013 21l December 2022 3470 9.5 119454750
10, Gr, Naida Certificate
32 tdahagun mywood (Phase-1, Phase-2, Phase-3) M/s Mabegun {India) 463 CA 1171 09 March 2011 27 December 2022 4311 1.8 90BHIZ580
Pyt Lul., G104, secior-146, Gr. Noida Cerificate
33 |Manpalya Ophira (MANGALY A BUILDTECH PRIVATE G7.75 CA 280 27 January 2014 23 Febroary 2023 3314 9.1 106627950
LIMITED/SOLARIS INFRA PROJECTS PVT LT1> Certificale '
}, Plot no GH-16F, Secior-i, Greater Noida West, Gautarm Budh Nagar
34 Moo Town (Mis Fatel Advanee 1V} Flot No.GL-03, Sector-Techzone=| 67041 CA 624 04 March 2011 14 December 2022 4303 1.8 302070600 |
4, Gr. Noida wesl [Phage-1) Curtificate
35 |Novel Valley (AKG Infia Pvt, Ltd.,} Khasra No. 288, 290, 299, 302, Nat _ 22 February 2023 0.0 a
Village Shalberi, Near Sectar-168, Grealer Noida Avaitable in
office recond
36 |Panchsheel Hynish {(Panchsheel Buildieeh Pyt Lid), GH-0BA, Suctor- 40524 Ch 289 13 October 2011 28 Decomber 2022 4458 122 1449732375
1, Gr. Noida west, Cenificate
37 |Rajbuns Residency, (Rajhans Infrateh (p) il ), GH-06B, Scetoe-01, Gr.|  127.88 Ca 242 31 December 2013 | 30 Decurnber 2022 3286 2.0 89461350
Noidn west. ' Courtificate B
38 Silka Katnrnys Green (Promoler- Mis Eco Greeen Buildtech () Itd.), 230.28 CA 276 24 December 2014 | 15 December 2022 2913 8.0 90448650
GH-02B, geclor-14, Gr. Noida Curtificate
35 Sindhnja GreengVillage- Vaidpura, Wear Sector-10, Greater Noida, Not _ 22 Muarch 2023 0.0 g
Uttar Pradesh Available in
offfce reonrd
4@ Vihaan Green (Vihaan Developers Pyl Ltd), Flot No-GH-15C, Sueelor 117 As per CTO 96 27 July 2011 22 March 2023 4156 11.7 30643200
1, Griater Noida, Ustar Pradesh application
form
41 VYVIP Home Meridian {Promoter- Solitaire Infia home Pvt Ltd), GC- a1 As per Rera 385 30 December 2013 | 28 December 2022 3285 9.0 142281562.5
03K GH-03, Sector-16C, Greater Moidy, Gaulam Budh Magar (Phase application
1 & Phase-2} Form
2297651693
Note

* During inspection of joint committee, waier meters wsre not installed on borewelis for ralcalation of tatal cuanium of groundwatsr sbsiraclion in the nrojecis, due t¢ which it is
not possible to calculate the quanium of actual greundwater absiraction. Due 1o non-availability of dala of nctual water consumption in the projects, hehce fresh water consumption
mentioned in the envirenmental clearance of the projects available on records can be taken as the bagis.

* The information regarding the date of installation of barewell in the project is not avaiiable and not any evidence has provided by the projects regarding the same. Hence the date

of map passed by the Greater Noida Industria! Development Authority can be consideret] as ihe basis.

* 06 projects, out of total 41 projects, no information regarding water consumption and borewell installation cte. i3 available in the records, which are mentioned at serial numbers

6, 7. 28, 29,35, 39.
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CEO 1 <cer i@ or-h.in>

'‘wd: Fwd: Fwd: Regarding Hen'ble NGT Matter. O.A NO- 392/2022

messages

AGDAMBA PRASAD <jprasad-cgwb@gov.in> Fri, Jun 30, 2023 at 2:42 PM
3 ceol <ceo 1@uppcb.in>, rogreaternolda <rogreaternoida@uppch.in>
¢: RD CGWE NR Lucknow <rdnr-cgwhb@nic.in=, Rahul Kumar <kumar.rahul-cgwb@gov.in>

Sir,

In reference {o trailing mail, the assessment of Environmental Compensation (EC) as per existing CGWA guideline (September 2020)
for your needful action.

The same has been calculated as per data provided by UPPCB Greater Noida/ recommendation of committee members perfaining to
41 infrastructure projects in compliance of OA no. 392 / 2022 Prasoon Pant Vs Union o inaia & Ors.

With Regards :

Jagdamba Frasad Scientist -D Central Grouna Water Board,Ministry of Jal Shakti, Govt. of India, Northern Region, Lucknow Pin code-
226021

«—- Forwzrtied Message ——

From: JAGEAMBA PRASAD <jprasad-cgwb@gov.in>

To: RD CGWB NR Lucknow <rdnr-cgwb@nic.in>

Sent: Wed, 28 Jun 2023 16:40:24 +0530 (IST)

Subject: Fwd: Fwd: Regarding Hon'hle NGT Matter. O_A NO- 382/2022

Sir,
If appraved, it may be send to CEQ and RO UPPCB for filing of case

Jagdamba Frasad,Scientist -DCentral Ground Water Board, Ministry of Jal Shakii, Govt. of India, Northern Region, Lucknowin code-
226021

----- Forwarded Message ~—-- -

From: Rahu! Kumar <kumar.rghul-cgwb@gov.in>

To: JAGDAMBA PRASAD <jprasad-cgwh@gov.in>

Cc: RD CGWB NR Lucknow <rdnr-cgwh@nic.in>

Sent: Wed, 28 Jun 2023 15:51:43 +0530 (IST)

Subject: Fwil: Regarding Han'ble NGT Matfer, O.A NO- 392/2022

Sir,
in referance fo the trailing mail Please find the corrected attached sheet for EC Calculation O.A NO-322/2022.

Regards

Rahut Kumer
AHG '

-—-— Forwarded Message -

From; "JAGDAMBA PRASAD" <jprasad-cgwh@gov.in>

To: "Rahul Kumar",<kumar.rahul-cgwb@gov.in>

Sc. "RD CGWB NR Lucknow" <rdnr-cgwb@nis.in>

Sent: Wednesday, June 28, 2023 3:05:00 PM

Subject: Fwil: Regarding Hon'ble NGT Matier. O.A NO- 392/2022

3ir,

PFA of Assessment of EC against 41 no builders as per existing guideline of CGWA -Septamber 2020 for kind needful action.

Further, it is suggested that check it thorrowely, before further comunication to RO GB Nagar as per briefly discussion today with you.
rhis may be sent today for file of the case by UPPCB on 30.6.23

-—- Forwarded Message -----

rom: "JAGDAMBA PRASAD" <jprasad-cawb@ugov.in>

[o: "Rahul Kumar” <kumar.rahul-cgwb@gov.in>

Subject: Re: Regarding Hor'ble NGT Matter, O.A NO- 382/2022

RAHUL KUMAR

\ssistant Hydrogeologist KB/‘/ 5

sentral Ground Waier Board, — P
TRUE COPY
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41 Project Water Consuption for CGWEB _ EC.xlsx
25K

EC 1 <cen1@uppch.in> Fri, Jun 30, 2023 at 4:09 PM
2 dmgbn@nic.in

c: kumar.rahul-cgwb@gov.in, jprasad-cgwb@gov.in, rdnr-cgwb@nic.in, RO Greater Noida <rogreaterncida@uppch.in>

Sir,
Please find anclosed herewith the assessment of Environmental Compensation {(EC} as calculated by CGWA pertaining fo 41
infrastructura projects in compliance of QA no. 392 / 2022 Prasoon Pant Vs Union o India & Ors. You are requested to put the

assessment of Environmental Cempensation {EEC) before the Joint Commitiee for further necessary action,
[Quoted text hicden)

e — .

UPFCH
= Chief Envirenmental Officer (C-1)

Rl 2
WW
AL / Nodal NCAP,
B Lk
oy e U.P. Pollution Gontro! Baard,

TC-12V, Vibhuti Khand, Gomti Nagar, }
Lucknow-226010 —~ U.P,

E-fnail:cec1@uppch.in;
Website:www.uppch.com

& 41 Project Water Consuption for CGWB _ EC.xlsx
25K

S

P RS neme
DR
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[tem No. 03 . Court 1;10. 2

EBEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 392/2022
(I.A. No. 625/2023, LA, No. 626/2023,
I.A. No, 747/2023 & I.A. No. 748/2023)

Prasoon Pant & Anr. ’ Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 08.12.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
.HON'BELE DR, A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary & Ms. Shreepurma Dasgupta, Advs.

Respondent(s): Mr, Daleep Dhyani, Adv. for UPPCE (Through VC]
Mr. Zeeshan Hashimi, Mr. Ankit Parashar, Mr. Kashif Zafar, Advocates for
R-10
Mr. A.K. Chaudhary, Ms, Meena Yadav, Ms Manisha Suri, Mr. Nishikant
Singh, Advs. In LA No. 62672022
Ms. 8. Bhardwaj, Mr. A.K. Shukla, Mr. Rudrashish Bhardwaj, Advocates
for R - 36

ORDER

1. This original application has brought before us complaint that
indiscriminate withdrawal of ground water has been carried out by
various builders at their construction projects at Greater Noida Extension

in District Gautam Buddha Nagar, Uttar Pradesh.

2. This Tribunal constituted a Committee to submit a factual report
which has submitted its report in which it has made inspection at 63
group housing projects and found violations in 33 group housing

projects.

3. State Pellution Contrel Board (hereinafter referred to as ‘SPCB)),

however, has given a list of 41 such projects where according to it ground

e
, TRUE CU- -
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"\-vater has been extracted illegally without permission-of competent

authority.
4, Record also shows that Tribunal earlier allowed SPCB toc proceed
dgainst the defaulters by imposing environmental compensation under

the relevant Statutes and such further action as permissible in law.

5. Today, learned Counsel are appearing on behalf of Respondents No.
10, 13 and 36 and stated that ;'10tices were nct issued to them and they
are adversely affected by the order passed by Tribunal. We find from the
record that by order dated 05.07.2022 joint Committee itself was directed
to.’ serve the affected parties, if any adverse material is found, with the
nq.tice of these proceeding so that they n'iay file response. The Comimittee
informed that it served notice on projerit proponents except M/s.
Gaursons (through Gaursons Hi-Tech Infrastructure Private Limited) i.e.
Respondent No. 9, but today learned Counsel appearing for some project

préponcnts disputed it and said that they have not been served.

5. It appears that no formal notice has been issued by Tribunal to all
the project proponents who may be affected by the ultimate order of

Tribunal.

7. Let notices be issued to all respondents, except those who are
already represented, to enable them te file their respense within two

weeks from the date of receipt of notice.

8. Learned Counsels appearing for Respondents No. 10, 13 and 36
stated that they have filed IAs and they claim that environmental

compensation demanded from them by SPCB is illegal.

] *4\%‘(
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9. From the order passed by this Tribunal earlier, we find that this
Tribunal has reminded SPCB to discharge its statutory obligations of
taking appropriate action in accordance with law and no direction against

any individual has been given,

10. Against orders passed by SPCB with regard to impositiont demand
of environmental éompensation, it is not disputed that appeal lies under
the provisions of relevant statutes and respondents—applicants may avail
such remedy as available to them against such orders. We make it clear
that none of our"‘ earlier order is final in respect c;f imposing any
individual liability upon any individual respondent, since all the crders
are interlocutory and require SPCB to discharge its statutory obligation in

accordance with law.

11. We also make!it clear that it is also open to concermed respondents

to take all possible issues before Tribunal after filing their response.

12, Liston 13.01.2024.

Sudhir Agarwal, JM

Dr, A. Senthil Vel, EM

December 08, 2023

Original Application No. 392/2022

{l.LA. No. 625/2023, LA. No. 626/2023,
LA No. 747/2023 & LA, No. 748/2023)
DV

TRUE COPY
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ANNEXURE - £[F
BEFORE THE E;ION'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION 392 OF 2022

IN THE MATTER OF:

PRASOON PANT & ANR. ' .. APPLICANTS
VERSUS

UNION OF INDIA & ORS. ... RESPONDENTS
INDEX

5.MNQ. PARTICULARS PG.NO,

1. Response to the Compliance Repoit filed by the UPPCB ;
dated 15.05.2022 and Supplementary Compliance
Report dated 30.06.2023 On Behalf Of the Applicants

2 YAKALATNAMA

THROUGH
,*\\J—J%’,’}
» 5 ar-
)
'RITWICK DUTTA RAHUL CHOUDMARY
ADVOCATES

COUNSELS FOR THE APPLICANT
N-73, Lower Ground Floor
Greater Kailash-I,

New Delhi- 110048

Phone:- 8312407831

Email:- dclawls0@egmail.com

PLACE: NEW DELHI
DATE:~ 12.07.2023




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION 392 OF 2022

IN THE MATTER OF:
- PRASOON PANT & ANR. ... APPLICANTS

R - VERSUS

UNION OF INDIA & ORS. ... RESPONDENTS

RESPONSE T:O THE COMPLIANCE REPORT FILED BY THE JOINT
COMMITTEE DATED 15,05.2023 AND SUPPLEMENTARY COMPLIANCE
REPORT DATED 30,06,2023 ON BEHALF OF THE APPLICANTS

MOST RESPECTFULLY SHOWETH:

1, That the above titled application was filed raising the grievance of illegal extraction
of ground water by the bullders operating in Noida, particilarly ;‘orty named In the
array of parties.as respondent Nos. 09 to 48 which have total 62 projects. The
Applicant submitted that the statutory authorities have falled to prevent illegal
extraction of ground water for commercial purpeses resulting in depletion of
ground water level in the area identified as 'overexploited” as per assessment of
the CGWA. That vide order dated 05.07.2022, the Tribunal constituted a joint
Committee of CPCB, State PCB and District Magistrate, NOIDA to verify facts and
furnish an action taken repart in the matter. It was directed that if any adverse
material is found.by the Commitiee, the affected partles may be put to notice of
these proceedings and a capy of report be furnished to the said parties for their
response, if any, before the next date,

2. That accor%gty, the Joint Committee had filed its report dated 07.20.2022 after
frefg\ VEST!CEIUOI? Field verification was undertaken for 33 group housing projects

foui: @\1*)63 projects wherein only 25 projects were found drawing water illegally. It

\had recommended dismantling of bore wells set up without permission, levy of
R l .

v fompensation for illegal withdrawal of ground water In accordance with

~ - i
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Notification dated 24.09.2020 of Ministry of Jal Shakti, Department of. Water
Resources, River Development and Ganga Rejuveniation, Central Ground Water

Authority, Government of India, The Joint Committee had further recommended

" for the Project Proponent to maintain proper log book regarding the source and

quantity of water consumption. Further, it was recommended that the under
construction projects should use only STP treated water,

That thereafter, the matter was heard on 15,11,2022 wherein this Hon'ble Tribunal
directed for the sealing of all illegal operating bore wells and recovery of
interim/floor level compensation of 0.5% of the project cost from the Project
Praponents for the illegal éxtraction of ground water in the past considering the
cost of SUCh. water with deterrent element and the cost of replenishing ground
water level. The Joint Committee was further directed to consider the data and
view point of the Project Proponents’, if any filed. Further, the Report of status of
compliance was also directed :co be filed by the UP State PCB,

That accordingly, the UPPCB filed its compliance report on 15.05.2023 on behalf
of the Joint Committee, as required by the order of this Hon'ble Tribunal dated
15,11.2022 wherein i had observed that out of remaining 30 projects (from the
total 63 projects), 16 were illegally drawing groundwater summing up to total 41
projects illegally extracting groundwater, The Joint Committee issued notices to all
the defaulting units and imposed interim compensation totaling to about Rs, 76
crores on 38 builders out of 41 (Pg No. 291-292 of Report dt. 15.05.2023).
In this, Lucky Palm Valley project, Novel Valley and Sindhuja Greens Village were
not Included for interim compensation nor included for final compensation due to
lack of records.

That thereafter, a supplementary compliance repaort dated 30.06.2023 was filed
wherein the final compensation for the 41 defaulting projects was calculated by
the Joint Cammittee. The final compensation levied were only for 38 out of 41

defaulting projects which totzaled to about Rs, 230 cr.
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Ob]"ectio.ns To_The Compliance Report Dated 15.05.2023 And

Supplementary Compliance Report Dated 30.06.2023;

'_fhat the Applicants would like to raise the foI!owin§ objections to the compliance

report dated 15.05,2023 and supplementary complzance report dated 30.06.2023:

:‘Fhat the supplementary compliance report dated 30,06,2023 had ment[oned

calcu]aﬂon of final compensation by the Joint Commlttee for the 41 defaulting
projects as required by the order dated 15.11.-2_022 passed by‘this Hon'ble
Tribunal. However, the Joint Committee. did not calculate the total comperisation
on the projects {Pg. 313 of Paperbook) given in ‘the table below with reasons
mentioned by them. The Applicants submit their‘objections o the reasoning

provided in the Repotts:

5.N | Name and Address | Interim Resson for not | Objections of the

o of Project compensati | levying compeﬁsation Applicants
on levied oy | (as mentionecj in the
nat {As per | Report) ‘

pa. 291-292
of

paperboak)

1 Ajnara Homes (APV | Yes- Rs, 1,84 | No  records awvailable [Tt is not & valid

Realty Ltd.) Plot No. | cr. regarding water | ground from

GH-03, Sector-16B, consumption and | exemption of the

Greater West, Uttar barewell installation calculation of the

Sector-16B, Greater
Moide West (Phase-

I, Tower D,E,F,G)

barewell instzllation

Pradesh environmental
compensation for the
extraction of
groundwater

2 Ajﬂira le Garden | Yes- Rs. | No records available {It is not a wvalid

(&?‘%é Realtech | 1.0%cr. regarding water | ground from

|m1ted}, GH-02, consumption and | exemption of the

calculation of the
environmental

compensation for the
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129

extraction of

groundwater

Gaur City Mall, Plot
No.C-18/  GH-01,

sector-4, Gr. Noida

Yes- Rs. 3.20

cr,

It was informed by PP
that the project has
obtained permission
from  UPGWD  for
ahstraction of ground
water through 01 bore

well, copy of same is

atfached

1. No copy of tha NOC
granted to the project
has been altached.
Further, the NOC
granted to the project
i= violating Section _12
of the U&ar Pradesh
Ground IWater
{Management and
Regulation) Act, 2019
which prohibits any
new well for
commercial,
industtial,
infrastructu-ral and
bulk use .\_Mithin the

notified areas.

Gaur City-1, GH-01,

Sector-4, Gr. Noida

Yes- Rs. 4 cf.

1. As per information
provided by PP, 07
operational Tubewells/
Borewells are
established by GNIDA
and no ground water
abstraction Is being done
by PP itself.

2. Buring joint visit it was
found that out of total 18
bore wells, 11 bore wells
{not ensrgized) were

found without pump and

The report had failed
to mention’ whether
GNIDA had indeed
Installed bore wells in
the premises of the
said projects of the
Project Proponents or
not.

However, in fact, if
the GNIDA  had
indeed Installed bore
wells af Gaur Builder

)
rprojects then

ele::\,t]jﬁfﬁsupply—clb was;-- whether these wera
G % "
g‘% onfied by ‘PP\ that all | exclusively meant for
\‘- :1 i
""‘L
N
. /

e
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these bore wells were
used for Geotechnical

Investigation ie to

‘obtain  information on

the physical properties of

‘| =0il  earthworks and

foundations at initial

ground stage of project

consumption by Gaur

Builder projects have

‘not been explained in

the repoit along with
water  constmption
data for all such
operational bore

wells,

Gaur City-2, GH-01,
sector-16C, Gr,

Noida

Yes-

cr,

Rs.

6.6

1. As per information
provided by PP, 06
operational  Tubewells/
Borewells are
established by GNIDA
and ne ground water
ahstraction is being done
by PP itself,

2. During joint visit it was
found that out of total 25
bore wells, 19 bore wells
(not enhergized) were
found without pump ahd
electricity supply. It was
Informed by PP that all
these bore wells were
used for Geotechnical
Investigation e fo
ohtaln information on
the physical properties of
soil  sarthworks  and
foundations at inital

ground stege of project

The report had falled
to mention whether
GNIDA had indeed
installed bore wells in
the premises of the
said projecis of the
Project Proponants or
not.

However, in fact, If
the GNIDA had
indeed Installed bore
wells at Gaur Builder
projects, then
whether these were
exclusively meant for
consumption by Gaur
Builder projects have
not been explained in
the report along with
water consumption
data for all such
operational bore

wells,
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Gaur  Saundaryam,

Pict Mo~ GH-D5C,

Tachzone-LV,

Noida

Gr,

Yes- Rs,_ 2.9

.

1. It was informed by PP
that project has obtainad
permission from UPGWD
for abstraction of ground
water through 01 “bore
well, copy of same is
attached.

2, During joint visit it was
found that out of total 09
bore wells, 08 bore welis
{not  energized) were
faund without pump and
electticity supply. It was
Informed by PP that all
these hore wells were
used for Geotechnical
Investigation i.e to
abtain information on
the physical propetties of
soil  earthworks  and
foundations &t initial

ground stage of project

1. No copy of the NOC
from the UPGWD has
been annexed in the

repoit,

Gulshan

(GULSHAN

Bellina

HOMZ

PRIVATE LIMITED),

Plot No GH-02/A,

Sector 16, Grealer

Noida

Yes- Rs. 2.32

cr.

It was informed by PP
that project has obtained
permission from UPGWD
for abstraction of ground
water through G1 bore
well, copy of same is

attached

MNo copy of the NCC
from the UPGWD has
bzen annexed in fhe

report.

La Residentia

(Promoter- M/s La

Residentia Developer

Pt Lid),

06A,sector-

GH

Yes- Rs, 2.71

cr.

No information provided

It is not a valid
ground from
exemption of the

cal:ulggionﬂﬂgi the

b
K -t
11-‘%B'\‘Ei,lzeff'fﬁ‘naritai

compensation Tor the
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Tec‘hzﬁﬁe—é}, Gr. extraction of
- iNoida - groundwater
9 Lucky Palm Valley, | No-  reason | Not Availeble In offfice |t s not a v?ﬁd
Khasra No. 784, Vill- { not rec;:ird ground from
Bistakh, near Steflar { mentioned exemption of the
jeevan, Sector-1, Gr. calculation of ‘ the
Noida west, environmental
compensation for the
extraction of
groundwater
10 | Movel Valley (AKG |Mo- reason | Not Avallable in office {1t s not a valid
Infra  Pvt.  Lid.} | not record ground from
Khasra Mo. 288, 290, | mentioned exemption of the
299, 302, \Vilage calculation of the
Shahberi, Mear environmental
Sector-168, Greater compensation for the
Noida extraction of
aroundwatet
11 | Sihdhuja Greens | No-  reason | Not Avaliable in office [Tt is not a valid
Vilage-  Vaidpurs, | not record ground from
MNear Sector-10, | mentioned exemption of the
Greater Noida, Uttar calculation  of  the
Pradesh envirenmental
compensation for the
extraction aof
groundwater

1. No exemption could have been granted to the Project Proponents

E‘asea on lack of available records:

8.

(ﬂ%af 6 out of 41 defaulting projects mentioned under 5r. No. 1, 2, 8-11 (Ttem

no.s 6, 7, 28, 29, 35 & 39 of the Supplementary Compliance Report di.

f 3{3 06.2023) from the above-mentioned table, namely Anjana Homes, Anjana Le

Garden, La Residentia, Lucky Palm Valley, Novel Valley and Sindhurja Greens,



10.

11,
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respectively, were exempted from the total calculation of the final compensation
due to lack of records available regarding water consumption and bore well
installation, etc. It was stated at the end of the table of the Supplementary
Compliance Report (Pg No. 315 of Paperbiook) that "06 projects, out of total
41 projects, no infarmation regarding water consumption ar;d bore welf instaflation
ef. is avallable in the records, which are mentioned at serfsl numbers 8, 7, 28,
29, 35, 39 "Therefare, no environmental compensation were calculated for these
projects.

That the Appiicants submit that it Is not a valid ground from exempting the said
projects from imposing environmental compensation to the said 6 defauiting
projects violating the law.

I1. Joint Committee has not conducted independent verification that the
bore wells installed at the site of projects by Gaur Builders were by
GNIDA:

That the projects in Sr. No. 4, 5 and 6 of the above-mentioned table, namely Gaur
City-1, Gaur City-2 and Gaur Saundaryam, respectively, whaose project proponent
is Gaur Builders {Respondent No. 9), were exempted from the calculation of
environmental compensation on the ground that the number of bore welis found
in their projects were installed by the Greater Noida Industrial Development
Authority (GNIDA) itself and not by the project proponents.

That the Applicants humbly submit that while exempting Gaur Builder projects
from calculation of environmental compensation which has numerous bore wells
in their premises, the Joint Committee had falied to conduct independent
verification that whether GNIDA had indeed installed bore wells in the premises of
the said projects of the Project Proponents or not. Rather, the Committee has
relied upon the representations sent by the Respondent No. 8 in the meeting held

by the Joint Committee dated 16.01.2023 for the disposal of representations

lignce of ¢ reter(l b@%}% Hon'ble
e m-‘- \'-, l.\ ;‘, K

received from the Project Proponents, in,-egf
S

=

£ N AN
Tribunal dated 15.11.2022 (pg. 241-248(ofhe Pa{peﬁbocﬁcj.
I'.i O n i

[
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12, Thatif In fact, if the GNIDA had indeed installed bore wells at Gaur Builder projects,
the'n whether these were exclusively” meant for consumption by Gaur Builder
projects have not been explained in the report.

ITL, NOC to Gaur City Mall granted contravenes Section 12 of UP Ground
Water Act, 2019; -
13.., That in Sr. 3, 6 and 7 of the previously mentioned table, taken from the
L “ supplementary compliance report dated 30.06.2023, projects Gaur City Mall, Gaur
Saundaryam and Gulshan Belina, respectively, have claimed to he shown that they
have obtained the relevanf NOC from the UP Groundwater Depatrtment. However,
< the Report has failed to annex the said NOC to corroborate that the projects have
cbtained the NOC,

14,  That the NQC granted to Gaur City Mall is in viclation of Section 12 of the Uttar
Pradesh Ground Water (Manasgement and Regulation) Act, 2019 which prohibits
any new well for commercial, industrial, infrastructural and bulk use within the
notified areas. The relevant portion of Section 12 is reiterated below:

12, (1} No person or group of persons or institution or agency or
establishment shall construct/sink any new well for Commercial,
Industrial, Infrastructural and Bulk use including construction of
borings/tube-wells under Government Schemes within the Noliffed
areas, except Government schemes for drinking water stipplies and
tree plantations. If anyone contravenas the provisions of s sub-
section, he or she wifl be liable for punishment under Chapter-VIII,
Such ban shall continue til the area Is denotified by the Siate
Government on advice of Ultar Pradesh State Ground Water
Management and Regulatory Authority on the basfs of new Ground
Water Resource Estimation Report or significant improvement in
declining trend of urban ground watar levels after seeking approval
from the Siate Government, (2) Extraciion, sale and supply of
raw/unprocessed/untreated ground water in Notiffed Areas by &
person or cass of persons or institution or agencies or any other
estabiishment for the purpose of cormmercial/bulle uses will not be
allowed and such an act will be punishable under Chapter-VIH. For
ensuring and achieving sustainability of ground water resources i the
Notified areas, Ground Water Security FPlans shall be prepared for
systematic implementation in such manner as may be prescribed.
43

15, Itgigéy mitted that the said project is located in Bisrakh block of Greater Noida

N ' .
‘.:s"-‘{g\ hich is considered to be an ‘Over-Exploited’ block as categorized by the Central
Ground Water Board {CGWB) in its Assessment of Blocks 2020, Further, it is also

a "Notified” block as per classification of the UP State. Therefore, the said NOC




15,

16,

17.

2224
oS

granted to the Gaur City mall contravenes Section 12 of the UP Ground Water Act,
2018 which the Joint Commi-ttee has falled to note In its reports.
IV, Violation of GNIDA to provide water supply to the projects:
That the Report dated 15.05.2023 of the Joint Committae had annexed two letters
dated 09.01,2023 and 24.03,2023 (Page No.s 235-238 of Paperbook} which
had mentioned that the bore wells of total 14 projects could not be sealed with
the reasons stated that no water supply was being pravided by the GNIDA which
is violative of Section 6(1)(e) of the UP Industrial Area Development Act, 1976.
That the Section 6 of the UP Industrial Area Development Act, 1976 states the
functions of the Authorities under which Section 6{1)(e) mentions providing
amenities as one of the functions of the Authority. Here, the term ‘amenities’ have
been defined under Section 2(a) of the said Act, which includes ‘water supply’ as
ohe of the amenities. The relevant portion of Section 2(a) and Section 6{1){(g) is
reproduced .beiow:
Section 2(a):
“Amenities’ include roads, water supply, street lighting and power
supply, sewerage, drainage, coflection freatment and disposal of
Industrial waste and town refuse and such other community facilities,

services or conveniences as the State Government may, by
notification, specify to be an amenity for the purposes of this Act:

Section 6{1)(e):

6. (1) The object of the Authority shall be to secure the planned
development of the industrial development area.

(e) to provide amenities;”

That It is clear from the above, that the onus of providing water supply from
construction, completion and habitation is upon the GNIDA through its own
resources. From the aforesaid, the GNIDA is duty-bound to provide water supply
to the residents and to housing prajects at the time of sancticning such projects.
Therefore, considering the sensitivity of the issue, the response from the GNIDA

is crucial for the proper adjudication of the matter.
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V. All the illegally operating bore wells must be sealed effective

immediately:
18.. That according o the orde.r dated 15.11:2022, this Honble Trihunél had directed
for ali the ilfegally operating bore welis to be sealed. The relevant portion from
the said order is reproduced below:
"11, Following the above order, we issue directions for sealing of alf
Hlegally operating boréwef!s and recovery of compensation for Hegal
axtraction of ground water in the past considering the cost of such

water With deterrent element and the cost of replenishing grotind

water fevel, ...”

19, That according to the Compliance Report dated 15.05.2023, it is stated that the
Committee has sealed 12 projects out of 41 illegally operating projects. Further,
10 projects have dismantled their bore wells, 03 projects have obtained NOC for
ground water ahstraction and re_st 16 projects have submitied thelr representation
to District Magistrate, Gautam Buddh Nagar, regarding insufficient water
supply/no water supply by Authority (Page No. 229 of Paperbook). The

relevant portion of the Report is reiterated below:
“Z. Out of 63 projects, in 41 profects iflegal bore wells have been
indentified during inspections, in which Committee formed under
Chairmanship of ADM(E), Gautam buaddh Nagar vide lelter dated 30-
11-2022 (3 copy of which Is annexed as Annexure -1) in continuation
to the previously formed committee vide lefter dated 16.07.2022, has
sealed bore wells in 12 projects and 10 projecis fhave
dismantled their bore wells, 03 prajects have oblained NOC for
ground water abstraction and rest 18 projects have submitted their
gﬁzxrepresenfatfon to District Magisirate, Gautam buddh Nagar, regarding
. .é’:? N } e Insufficient water supply/no water supply by Authority (a copy of which

R &*’& /s annexed as Annexure-2).”
12 N

'f ""w:._-:'«‘-“‘_z_.ol"_-li That therefore, the Applicants humbly submit that apart from levying EC on all

i :, violating projects, illegal bore welis not sealed so far should be sealed immediately

¢
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17.
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i:h_'. compliance of order of this Hon'ble Tribunal dated 15.11.2022 and in the
interest of protecting further depletion of groundwater in the area.

VI. Compensatioh impased on the defaulting projects;

That the Applicants humbly submit that there is no valid ground for exempting
the 11 afore-mentioned projects from environmental compensation if the interim
compensation has already been levied on such projects. Further, it has not been
ma;de clear in the Supplementary Report whether the projects have paid the
interim environmental compénsation or ljot.

That apart from the above submissions, the Applicants submit that the current
acti‘c.nr-n taken on orders of the Hon'ble Tribunal be extended to all private
developers in Gr Noida/Noida ;Nho are ilegally extracting groundwater at
cons_;truction & post-completion stage,

That therefore, the Hon'ble Tribunal, in the interest of justice may conhsider the
above submissions and objections on behalf m-‘ the Applicants for further

adjudication of the matter.

THROUGH
.'"\\JI"L?I/:\ —
@"// @\J‘w“’“
RITWICK DUTTA RAHUL CHOUDHARY
ADVOCATES

COUNSELS FOR THE APPLICANT
N-73, Lower Ground Floor
Greater Kailash-I,

New Delhi~- 110048
Phona:- 9312407881
Email:- delawlg0@email.com

Piace:~ New Dethi
Datei;i:~ 12.07.2023
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DEVENDRA KUMAR

All Kinds of Bullding Material & Earth Movers
Add.: Vil Jewar, Greater NoldaWest Gautam Budh Nagar (1.7}
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
STATEMENT OF ISSUING TREATED WATER LIFTED BY BUILOER FROM STP SECTOR-123 FOR MONTHS MARCH TO JULY-2017

t i

LOCATION

d i
= lrecepT|s00K COMPANY / DB. | TREATED PERIQD OF T'T:TTZERD | BALANCE !
o Y £ A T : wAlzR P
S:Mao = | pate | No. COMPANY / PROJECT NAM PROJECT ADDRESS § T QuNT | WATER STATEMENT UFTED | QT &
o @  |PURCHASED TED i
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= |l
5 = : . !
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! ) e
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gﬁgll?(‘:agh %ﬁ Mok 9871548649

DEVENDRA KUMAR  9/°

Al! Kinds of Buliding Material & Earth Movers

_ Add.: Vill- Jewar, Greater Nolda,West Gautam Budh Nagar (1).F)
Bm Nr; ne S Date.-L6J02/10
oo b Fur i
wq “’fv"“a"qc‘l-ﬂh‘:}“ S N e s e TN
ok 53'&;»:( i cﬂtm ¢ oo by (o O
No.| Particulars Qy | Rate | pe Amount o

b= [TRE ATED W
C g P

ol (0] 2013 Jo Q%tn]:mn L2 9ok
WH9 1@ 200 3,03 4t

Feamleor

-

40

-x

,»J

. /'._

i<}

A

RS, I WOTTS e s irevssermsnresseranessensenss

Total 93 3‘3 2;3{3[

----------------------------------------------------------------------------------------

For DEVEN@M KUMAR
E. & Q. E.
. _ | c%uth Signatory
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NEW OKHLA INDUSTRIAL DE‘!ELOF”WENT AUTHORITY

£

STATEMENT OF TREATED WATER LIFTED BY BUILDER FROM STP SECTOR-123 MONTHS OF AUGUST TO NOVEMBER—ZD‘I {

S
. | COMPANY / PROJECT DO. | TREATED PERIOD OF TRE?TED L8
REGEIPTBOOK ; o WATER |BALANCE| o &
= : . I
SNo-| = | pate | wO. COMPANYJ PROJECT NAME ADDRESS AMOUNT | WATER STATEMENT LETED | ary. 13 3
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2 QTY. j 2
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M /
& Tl
e
JE DA APE PE {Jal) Reyenue

IRUE Copy
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HARE KRISHKA
BilliCash Meme

DEVENDRA KUMAR

All Kinds of Building Material & Earth Movers

ok, H97 1548649

R12
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY

114

STATEMENT OF TREATED WATER LIFTED BY BUILDER FROM STP SECTOR-123 MONTHS OF DECEMBER-2017 TG -Pg‘IﬁRCH-Z'I]‘.IS

o =
g RECEIPT {BOOK COMPANY / PROJECT NAME COMPANY { PROJECT AMDC;?J.T\IT LI.\F:JE\{‘[‘LERD PERIOD OF T&i’?‘;ia BALANCE & g i
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DEVENDRA KUMAR K1Y

All Klnds of Bullding Matarlat & Earth Movers
Add.: Vil- Jewzr, Greater Noida West Gautam Budh Nagar {U.P)
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY |
STATEMENT OF SEWAGE TREATED WATER LIFTED BY BUNLDER FROM STP SECTOR-123 FROM JAMUARY TQ JULY-2018

g 1 SEWAGE SEWAGE | SEWAGE =
oD, TREATED TREATED | TREATED &
- * oy
sno.| & [RECEPTIBOOKE  coupany /proOJECT NAME COMPANY I PROJECT | amount | water g&?gﬁ&i waTER | water | 5
W : (%)  |PURGHASED LIFTED |Batance! @ 8
o QTY. QTY. | QTY. =
. _ ;
H 2L i
1 Disst| 18.0018 | 32 [M/S TRIDENT INFRAHOMES PVT LTD ;g;gl SEC-01.GR. 5000000 | J000DKL 20012018 (31 eTINN| WKL | NI | i3
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.:..,_\:.\_ _ AN J .
Asstt. Manager D.A. aﬁgf } 9 Manager Sr. Manager (J=) Revenue
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DEVENDRG KUMAR

Al Kinds of Building Material & Earth Movers
Add.: Vil Jewar, Greater Noida,Wost Gautam Budh Nagar (U.R)
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MEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
STATEMENT OF SEWAGE TREATED WATER LIFTED BY BUILDER FROM STP SECTOR-123 FROM AUGUST TQ OCTOBER-2018
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______ e ANMEXZU%?ZR/ 9. C@Uﬁj S
'"“. ANTRIDENT 9"

'REALTY

To , . Daie: EJH/DB 2022 _

Repional Officer,

UP Pollution Coniroel Board,
Gautam Budh Nagar,
Greater Noida, U.P

Subject - Submission of Periodic Monitoring Reports {Quarterly} {Air, water) for
the Group Housing Project * Trident Embassy” established by M/s Trident Infra
Homes Private Limited located at Plot.-5-B, Sector-1, Greater Neidda, U.P.

RefNo.: -
CTC (Air) - NOC: 116016/UPPCB/GreaterNoida(UPPCBRO}/CTO/air/GREATER

_ NOIDA/2020 Dated: 01/02/2021
i CTO (Wdter) NOC: 116066/UPPCB/GreaterNoida(UPPCBRO)/CTO; water/GREATER

NOIDA/2020 Dated: 26/01/2021

Respected Sir,

We are Hereby submitting the analysis reports on the basis of samples collected from
the. Groiip Housing. Project of M/s Trident Infra Homes Pvt. Lid in the month of
February, 2022. The enclosed reports manifest the proper functioning of operational
plant & machinery at the site as all the parameters are under the prescribed limits of

. CPCB.

Kindly consider the same.

FRYDENT INFRAHOMES PRIVATE LIMITED
Cornarata QOffice @ H-5R Sertar63  Mnida 201301

TRUE COPY
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ARIHANT ﬁﬁfﬁiﬁ CAL iﬁgdmﬁ’?ﬁﬁi PVT.LTD.

AN 1S0 9001:2015, 1O 14001;2015, 1O, 45001:2018 {OHSAS) CERTIFIED LABORATORY

272, Phase-lV; Sec-57,-HSIDC, Kundli, Sonepat-131028 (Haryana)
Ph. . 7082301442 9250014551 Email; aalkundli@gmail.com
Website : www.aalkindli.com

(TEST CERTiFICATE] | Puge 1 of |
-Repm £ No. AAL WQT-20220236002
Issued To: M/s Aplinka Sah:tmns & Tcelmolog:es _ '
P"t*s Lgi 4 Floos. 7 Bulldi " Date of Receiving: 26/0272022
A4 Toun vor, apovan bu lﬂg, e . -
Sector-64, Noida - 201 301 (UF) - DafeofStarting: 260022622
' . " Date of Completion: - 0240372023
Sample Deseription:  One Sample described as STP Inlet - Date of Reporting: 0240342022
Water, was recelved. . Sample Quantity: _ ! Line
Name of Praject: - M/s Trident Infrahomes Pet; Ll ' Samiple Packmg Camhtlmt. Plastic Botile
Plot NoJB, Scotor-1, Greater dea -
Dist, GB Nagar ({JP) . o _,ﬁamplel(?oliwtt,d By: AAL
ELSf!f RESUL"K i
L T

8. No. Test parameters ., Resilfs _ Tasting Method

] pH Yalue L 1S 3023(0-113-1983

2 Tot Dissolved Solids -~ " 15 3025(P-16)-1984

: L 1S 3025(P-17)- 1954 -
IS 025(0-39)-2071

18 3025(P-44)- 1963

3 Total Suspcnded'SDIi:_.jE; S
4 Oil & Grease '
5 Biachomieal Owgc.h Dcmand

(BOD - 3 days at 27°C)

G Chemical Oxygen [?__emancf_._(COD.) 15 3025{]’-58)?2(}_06

ﬁ‘}%‘%ona@é‘ @gvzaiory

Nute 1."The Resull Indicated above’ refer fo the lested. sampts and isted fest parafneiars only. andorsenient o! pmducts is- nel!her Inferred not. impti#d
2. Totaf Yabillty of cur-laoratory is Imited o the Invoica-amosnt.
3. This report shajl nobba Teproduced wholly-or.in part without written consent of fhe laborgtory.
4, This report shall net beused In any adveitising medla or ag evidenge Tn the court of law without prior wrillen consent ut thelabioratary.
6. The ngn-parishabla sample recelved shall bs desimyed afier30 dayg and penahabla sample shallbe desirayed afler 7 days-from the

tate of lssus of raport unless speciflad. -
TRéE COPY

ﬁf %osh Srivy ﬂaw |
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Website : wwiw.aalkindli.gom
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ARIHANT ANALYTICAL LABORATORY BVT, LT,

AN ISO 9001:2015, 1SO 14001:2015, 150-45001: 2012 (OHSAS) CERTIFIED LABORATORY

272, Phase-1Y, Se¢-57, HSIIDC, Kundlf, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email - aalkundii@gmail.com

(TEST CERTIFICATE ) Page T ol I
Report No. AAL WOT20220226003
Issued To M/s Aplinka Solutions & Teclmolaums ) _ '
::v“t1 gL(t}d - T . lcl . ‘Date of Recetying: 206/0212022
round Floor, Tapovan But lng, g - 21000
Sector-G4, Nojda ~ 201 301 (UP) . . l}dte of Starting: 26/02/2021
Date of Completion: 024312022
Sample Description:  One-Sample descr [bcd a 8TP Dutlet Diite of Reporting: 0240342022
Water, vas rea:wed Sample Cuignticy: t Litra

M/s Trident Infraleomes. Pvt, Lid,
Plot No.SE, Sector-1, Greater Noidd

Dist. GE Nagar {(UP)

Name of Projeet:

Saimple Packing Condition:
Sampld Colizered By: AAL

Plastic Bottle

8. No, Test parameters

£ pHValue s «‘ T, 167
2 Total Discolved Solids " - mgh e 7520
3 Total Suspended Szfjids. _- mgA 18.0

4 Oil & Grease TI -'._ mgh o <20

S Biochemical OxygenDemiand
(BOD - 3 days at 270(3}__ 7o _"'..:
6  Chemical Oxygen Demapd (CS)D)

1 e Envirtnment (Broteetion)
"Ryles, 1986 Scheiwie-v]
' ‘-'4.'.'- forr

l(rmi 5 35 poy

Testing Method

euu'sl ‘:t‘)mln: d nl

I8 3025(P-11)-1983
1S 3025(116)-1984
1S 3025(P-17)-1984
H 302'5(1)-.3_9;-.292-1
18 3025(P-44)-1993

1S 5025(P-58)-2006

Ritosh Srwastava

1SR ANAL g
Authorlsed lgnatory

Note LiHE Result lndlcated abd\.ra rerer fo tha tesled sample and fistad test par,ametera oply, ndorsement of produals is naither inferred not: fmpuled

2. Total liabiiity of ourIaboratery is liniited to the'tovoige amount,

3. This report shall ol &é repi Suuced whaolly or In part WItHSUE wiitten consent of 1119 [abaratu

2, Thifs report shall not be used in any advertising media'or a5 avidence i the court of law W

Igoul prior wrliten corisent of the Iaticratary.

5, The non-perishable sampla raceived shal! hé destmvad aftér 30 days anhd | penshab!e sample shall be deslmyed aﬂar? days from the

TRUE TOPY

dale of issue of repor{ unfess specified.
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ARIHANT ANALYTICAL ﬁ%ﬁ%ﬁ?ﬁi? DVT. LTD.

'\ AN 1S0 9001:2615, 1S0 14004:2015, 150 45001: 2018 (OHSAS) CERTIFIED LABORATDRY

272, Phase-IV, Sec-57, HSIIDC, Kundli; Sonepat—13‘1{)28 (Haryana)
Ph. : 7082301442, 9250014551 Email  salkundli@gmail.com
" Website : www.aalkuhdli.com

(TEST CERTIFICATE) | " reee tot]

) S - " Reporf No.  AAL.ENV-20220226001
Issued Tot M/s Apligka Solutions & Technologics Pvi. L, ' '

A-48, Ground Floor, Tapovan Bmldmg, Sector—64 _ Dateof Recf.;i'ving: 36/02/2072
Noida -20] 301 (UP). ' . ) _
o . Date of Starting: 26/02/2022
Sample Deseription: D G Stack Emission N . Dateof Completion:  02/03/2022
Date of Monitoring:  26/02/2022 . ' Date of Reporting: {2/0302022
Name of Project: M/s Trident Infialiomes Pvt Ltd,” G ) Sampling Done By: AAL

Ploi MNo.5B, Sectot-1, Greatey Nozda
Dist. GB \lagal {upP) N

“ant/Section

Stack Ideéntification
Source of Eiission
Capacity

Jype of Stack
IMameter of Stack

300mm

nght of Stack from.Grouad Lave]-‘__ . F ) &5m
Height from Roef Level J e o 2m
.deight at Which Sampling Port‘ : Bim
Product Memnfacturing - 5 i + Residential Som
Type of-Fue! Used .+ 1 HSD
worimal Operating Sehedule . As perrequitene
"nration of Monitoring Sy L 30 min,
yimission Control (if any) E il £
Chservations R
Ambient Temperature( °C) = "‘".;"“
Stack Temperature (°C) s ” )
*Telocity (i/s) ) y m ?:..,f i) P 1R
Quantity of emission (Nim’/hr.} . . S ‘“‘”‘”i“, 19433 _ - _
S, No.  Test Parameter ' S 3 1} Resnljs Limits as per .+ Test Methods
. i , o EPA- 1986
{ Purticuiate Matter {as PM} ghwhr 0 013 . E02 (S I255(P-15-1983,
2 Sulphur Dioxide (as SQ,) .gfkw-hl _ 027 _ N8 s 1?235(1’-;__;2‘}-]93,‘;3
3 Oides of Nitrogen + Hydrocarbon . gfLw—hr L8 C %40 IS 11255(P-7)-2005
(asNO+HHC) ’ . . e - AALISOP/ENV-020
4 Carbon Monoxide-{fas CQ). :g‘fkw—hr' .0 65 . B IS 13270-1992

Bt Spenifi

**I;nd qf Repm pric .

,—"(

e g '
AuthorISad §lgna~cry

T

Nore 1. Th& Result nclicated ahove refer to the tested sample and !lsted test paramalers only, ent!arsemant of products is. neil.her inferrad nohmplI’e.d

2, Totel Habilily of ayr|aboretory s fimifed to the involce amount,

3. This raport shalf nof be repraduced whélly-or in par Withiout written consent bf thé labaratory.

4. This repori shall not be uSad in any advertising mediz or as:evidenos in the caurt 6f law ‘without prlor written congent of the labnralory
E. The non-parishable sample recaivéd shall he deslroyeﬂ afler' 30 daya and penshable sampla shiall be dsstroyed aﬂar 7 days from the

date of issue of report unless specified, .
T R P f‘\ F B
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AN ISO 9001 2015, ISO 14{101 2015 ISO 45001 2018 (OHSAS] CERTIFIED LABORATORY N

4
272, Phase-IV, Sec-57, HSIIDC, Kundll, Songpat-131028 (Haryana)
Ph, 1 7082301442, 9250014551 Email : aa[kundli@gmall com
Websitg : wivw.aalkundli.com
(TEST CERTIFICATE |
s Page 1 of |
= Report No.  AAL ENV-20220226002
S s L i P S e
; Notdy 201 30 (UE’} P By-eetar- Date nl. l_%egei‘vmg: 26/02/2022
: . Date of Starting: 26/02/2022
Sample Deseription: D G Stack Emission o _ Date of Completion:  02/03/2022
Date of Moniforing:  26402/2022 : .. DatcofReportings’  02/03/2022
Name of Project: M/sTrident Infraliomes Pt Litd,, © a Sampling Done By: AAL
Plot No,5B, Secior-1, Greater Noida _ ' :
Dist, OB NagarfUP) . -
Plant/Seetion Lt ‘-7 iy D.G:Section
 tack Identification 4 'ﬁ__ o LT '§1a‘nk r(\ttanllcddn DG

i Lource of Emission R T . DG S :
v Capncity R : L1 1018 K‘VA .
ypeof Stack S r e ”__i > Metal ""s,.' k]
: Diameter of Stack Py Syt 300mm ek
Height ot"Stack from Greund Lévai © o 8Sm T
Height trom Roof Level : : ;o 2m "; e 8
Height at Whish Sampling Port: ;85w .

' Product Manufacturing : . 1 Reglidential Socitft;* o
e Type of Feel Used o i H8D Lo
\ Normal Operating Schedite P 5 As perrequiremet'f ’ ,__-""

30 mite,

Duration of Monitoring oL
Emission Control (if any) noT .
Cshservationg S
Ambient Temperature( °C) '
Stack Temperature (*C)

Valozity (mis) o ST 143

Cuantity of emisston (Nm/hr.) o _ ' ,: 19583 . .

5. No.  Test Parameter S Umt ] Results - Limits.as pet Test Methods

. .. . EPA 1986 . '
! Particulate Mater (as- PM) At 15% O, : m,JNm’ L 616 75 IS 11255(P-1)-1485
2 Sulphur Dicxide (as $O1) 7 175 . NS 18 11255(P-2)- 1983
3 Oxide of Nitrogen {as NOy) At 15% O ppmy LS 710 IS 11255(P-7)-2603
4 Carbon Monoxide (as CO) At 15%0; -1i;'gzljlngf 714 150 IS 13270- 1592
3 oy Methane Hydrccarbon(as Cy At 15% Oa nla/Nm" s 382, 10¢ AALISOP/ENV-D20
#5» Mot Specdfiod .

**End of Renort** )

Authunsed Signatory

Note 1. The Resuit lndlcatad above refer fo the tested saniple and ltsted test parameters oy, endorserrem of 1 products Is nelmer lnrer?ed nol- lmplred. o
D, otal liahllity of ourdabaratery is fimffed to fhe fivalcs amount, CREe
3. This report shall not be rapraduced wholly-or in part withow! wrilten wnsent of lhe Iaboraiory :
4. This repori shall not be used In any advertising media or as; egdence i $he court of law withioul p.forwmten consent of iha !abnralory
&, The non-perishable sample feceived shal! he destroyed after 30 days and pen%l]ah!e sample shall be destoyed a"ter? days from the

date of issuie of repor! uniess spacifed.
TRUE COPY
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= REALTY
BUILDING THE NATION
To Date:
Regional Officer, '
UP Polhition Control Board,
Gautamn Budh Nagar,
Greater Noida, U.P

Subject - Submission of Periodic Moxitoring Reporis (Quarterly} (Air, water) for
the Group Housing Project " Trident Embassy’ established by M/s Trident Infra
Homies Private Limited Jocated at Plot.-5-B, Sector-1, Greater Noida, G.P,

RefNo.:
CTO (Air) NOG 116DIG/UPPCB,{GréaterNoida{UPPCBROJ/CTO/air/GREATEi%

NOIDA/2020 Dated: 01/02/2021
CTO (Water) NOC: 116066/UPPCB/GreaterNoida(UPPCBRO)/CTO/ .water/GREATER

NOIDA/2020 Dated: 26,/01/2021

Respected Sir,

We ars herehy submitiing the analysié reports on the basis. of samples collected from .

the Group Housing Project of M/s Tridert Infra Homes Pvt, Litd in-the month of May,
2022, The enclosed- reports manifest the :proper functioning- of operanonal plant &
machmery at the siteas a]l the parameters are under the prescnbed limits'of CPCR,

Kmdlyconmderthe saie, | '
Thanlongyou,
Regards, o - T - E oL

For Tndent Infra Homes Pmra:ez Limiitéid

(Authorised Signatoty)

TRIDENT INFRATIOMES FRIVATE.LIMIT FD
Corporate DFfice; H-58, GraundFlnar, Sector- G3 :Noida - 201303, Uttar Pradesh []ndia)
Registered .Oftce: Slﬂ Pmkqshdeep 'Bui]dlng, 'T'olstoy Marg, Mew Delhi - 110001 H!‘Iﬂl_ﬂ]
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NABL ACCREDITED, [SD 9801
. ISOMIEC : 17025:2047

——

TEST REPORT

Description of Sample: - BG Stack for 625 KVA
N W Group Housing Project “Trident Embassy™
Sample Collection from:- Plot no- 5B,Sevtor 1, Greater Noida, U.P.201301
Sample Collected & Submitted by:- Client Representative
Issued toi-
M/s Trident Infrahomes Pvt. Ltd,

A4

B-32, Shyam Park Ext.

(Near Lal Chand School) Sahibabad

Ghaziabad (NCR

Mob.; 9911777525, 8800551695?!
Email; labchemi@yahoo.in
Web: www.dpsgs.biz

Report No.i -CAL/A/144(1 13)/2622
Date of Report: - 24f05/2022

Date of Analysis: - 17/05-24/05/2022
Date of Colection: - 16/05/2022

——ay

s#sEND OF REPORT##%

8\ . No. Parameters I Units Test Value Limifs as per Test Method
EPA Act. 1986 B
1. Particulate Matter gllew-iy 0.12 0.2 Max. 18 11255 (Part-13
2. | Sulphur Dioxide mg/Nm?* 14.9 - 18 11255 (Part-21 i
3. | NOx+HC TeikWAhr ¢ 23 4.0 Max. 15 11255 (Part-7y/ GC-FID
e {
4| Carbon monoxide (as COy 1 g/kw-hr 089 35 Max. USEPA Method Ne. 10
T RO VU ST S S -

hY

Authm‘:‘%&fﬂy‘?
Qnalt ainger

s st e
el r——————

—
k—

Note:
1. ‘The result listed refer only to the tested samples and applicable endorsement of product

is nejther inferted not Implied,
2 gotal [[iabill:iy of our Lab is [imited fo the invoiced amount,
3. Samples will be destroyed afier teh days from the dafe of issue of test 1
r : eporl,
4, This report is not to repreduse wholly or in part and can not be used as a[:'l evidence in the

court of taw 2nd should not be used in any adveriing media without our special permission In writlng.
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NABL ACCREDITED, (50 9001:2015 CERTIFIEG.
ISOHEG : 17025:2017 TIHED

24

B-32, Shyam Parl; Ext.
{Near Lal Chand Schogl) Sahfhaggfi
Ghaziabzad (NCR

Mob.: 9911777525, 880064695
Email: labchemi@yahoo.in
Web: www.dpsigs,biz

e s o A e,
I e~

e e — e

TEST REPORT

'Dcslx:ription of Sample: - DG Stack for 1610 KVA
N.O.W.:- Group Housing Project “Trident Embassy™
Sariple Colieetion from:- Plot no- 5B,Sector 1, Greater Noida, U.P.201341
Sample Collected & Submitted by:- Client Representative
fssed tos-
M/s Trident Infrahomes Pyt Lid.

Repart No.. -CAL/A/144(114)/2022
Date of Report: - 24/05/2022

Date of Analysis: - 17/05-24/05/2022
Date of Collection: - 16/05/2022

#EEND OF REPORT %

: f S1.No. Parameters Units | Test Value Limits as per Method of Test |
n EPA Act. 1986 . ‘
{ Particulate Matter mgfNm3 323 75 IS 11255 (Part-1) '
= {15% 02 Correction) |
2 Sulphur Dioxide mg/Nm3 28.54 Not Specified 18 11255 (Part2) |
3 Nitrogen Pioxide f ppmv L 22976 710 IS 11235 (Part-7)
B (15% 02 Correction) | -
4 Carbon monoxide (s CO} | me/Nm3 ¢ 76,18 150 USEPA Method No, 10 !
(13% 02 Corvection) ¢+~ 3
5 Non-Methane Hydrocarbonr — myg Nm3 - ]8.58 100 GC-FID
(NMHC) :
L ldswO2Camestiony b o 1

Ay
Authoviged Sigyatory
Quf&

£y Fafiagey

T

Note:

1. The result listed sefer only to the tested samples and applicable endorsement of product

is neither inferrad nat implisd.

2 Total fiability of our Lab Is fimited to the Invoiced
3. Samples witl be destroyed after ten da it
! vs from the date of issue of test =
4. ‘i:;irrleopfc;? ‘isa?lzt ;ﬁ ;E&ridt:t;a wholiy or in part and can not be yseq asrea?s‘.'ridence inthe o s
ot be used In any adverting media without our special permission in writing é’_— |

IRUE COPY ——
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NAR TED, (80 0001:
ISONES : 170252017

Q B-32, Shyam Park E
(Near Lal Chand Schogl) Sahs’baggg
Ghaziabzd (NCR)
Mob.: 9911777525, 8800#546953'
Email: labchemi@yahoo.ii
Web: www.dpsgs.biz

o PP

TEST REPORT

Drseription of sample: - ST {Outlet Water) 475 KLD
N.O.W.i- Group Housing Project “Trident Embassy™

Sumple Collection from:- Plot no- 513,Sector |, Grealer Noida.
U.2.201301

Smple Collected & Su bmitted by:- Client Representative

Issned tos-
M/s Trident Infrahomes Pyt Lid.

Report Mo ~CALIA/144(116)/2022
Date of Report: - 24/05/2022

Date of Analysis; - 1 7/03-24/05/2022
Date of Collegtion: - 16/05/2022

#a END OF REPORT#%%

Kr. Test Paramelers Unit | Test Requirement s ';iE'E“ Test Method
™o, value | CPCB Guideline (Inland
Surface water)

BT . 6.9 5590 15 13025 Pt 11-198%

=1 Famioal Ovygeh Demand (COD) Cwel |81 | EEETTR 15t 3025Pt 58-2006
T3, | Biochemical Oxygen Demand (B(SB}' my/l TR T VI T "F"lg'ﬁiémrl%ﬁm
ol Suspended Sofid (1551 | medl | 20} 100 TTS: 302501 17-1984 |
"5 [ Oil & Grease e T wfii\?i m:ﬁ.—l-)__‘ _i_ __‘ ) I'?)r:—: B 1S :3025 P4 39-1491 |

Authorized Slepdtory
Qualety Magdger

—— ot ean
- e ———

Mote:
e vesult fsted refer only fo the tested samples and applicable endorsement of product

1

o

I:; neither inferred not Implied,
otal [iabifily of our Lab is limited to the invelced amount.
famples wilt be destroyed after ten days from the date of issue of test report,

This report Is not fo reproduce wholly or in part and can not be us
. ed as an eviden
court of law and should not be used In any adverting medla without cur speciai pgsnll?stsi}gn In writing
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CHEM
FAY LY S

NABL ACCREDITED, 180 B 200E
lSOﬂEi‘» ; Yz5: st

Description of sample: - STP (Tnkef Water) 478 KLD

N O.W.i- Growp Housing Project “Trident Fnhassy™

Sample Coliection fro:- Piot now S13.Seclor 1, Greator Noida,
L8201 301

Sampie Collected & Submitied hy:- Client Representative

Lisued to-
M/s Trident Infrahomes Pat, Ligl,

TSV LRBORRTORY

QR 7

B-3%, Shyam P
(Near Laf Chand chagi) Saf?i;:kag}é(:i
Ghaziabad (NCR

Mab,: 3911777525, 330064655
Email iﬂ%@%&ﬁami@vahﬂﬁ.in ,
Wets: wirw doses biz

intam

ot = =

T

Hepors Na.: CALAMSS LTV I0EE
Pate of Report: - 2405721027

te of Soalysisy - T7T05.24455: 3000
Date of Collection: - 16/05: 207

T FoBarmmetes TR T et ek T et el

No, ;

Lo ] T T TS J0as ey 0. 1983
. Chemical OGxygen Demand (COD) 'hig/l TUTTEE T T s 302APY 582006

3. | Biochentical Oxygen Demand (BOD) my/| 74T i 3035 953

4. | Total Suspended Solid (T5S) mg| 126777 IS 3023Pe 17108
s lonE G TN A

#R*END OF REPORT*#*

snre b s iy b .
[ttt st ey e Ao rarman e e

Nowa:

1. The resuit listod rofor only to the tested samples and applicable endorsnent of produst

i neither infarred not irnplied,
Totai liablilty of out Lab 18 Nmited e the invoiced amouni,

2,
3' a agppge .
; Samples will be desiroyed atler ten days trom the date of issug of tust repont,

This report ks not to reproduce wholly or In port ung can 1 {
r . _ Of bet uged ay an avideng
colrt of law and should not be used In any adverting medla without our specigf;};?n!l!i;:;:;n in wrlting
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' Thanking you,

I
TRIDENT

REALTY

BUILDING THE NATION

To Date:

Regional Officer,

UP Poltution Control Board,
Gantam Budh Nagar,
Greater Noida, U.P

Subject - Submission of Periedic Monitoring Reports {Quarierly) (Air, waterj for
the Group Housing Project “ Trident Embassy” established by M/s Trident Infra
Homes Private Limited located at Plot,-5-B, Sector-1, Greater Noida, U.P.

RefNo.: -
0. . [Air) NOC:  116016/UPPCB/GreaterNoida{UPPCBRO)/CTO/air/GREATER

NQIDA/2020 Dated: 01/02/2021
CTO (Water) NOC: 116066/UPPCB/GreaterNoida(UPPCBRO)/CTO/ water/GREATER

NOIDA/2020 Dated: 26/01/2021

Respected Sir, _
We are hereby submitting the anaiysis repoits on the basis of samples coliected from

the Group Housing Project of M/s Trident Infra Homes Pvt, Lid in the month of ]uly,

2022, The enclosed reports manifest the proper funrtmning of operational plant &
machl_nery atthe site as all the parameters are under the prescribed limits of CPCB,

Kindly consider the same, .

Régards,
For Trident Infra Homes Private Limited,

(Authorised ngnatory] ' , ..

TRIDENT INFRAMOMES P{ii\ ATE IR
f‘o purate {ifive: H - 58, Ground Floov, Sector-63, Noida - 201301, Uttar Pradesh (indis)
, Regrislered Office: 310, Prakash deep Building, 7 Tolstay Warg, New Delhi = 110001 In diz)

- +91 120 410 0093 ! wwwlndentrealtyco in | infu@mdentrea!:y oo in I GSTIN DBMDCT 6111}'-‘22.] I iy U?4IIODL20|OPTCZGSUEI :
* I e
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AN ESO 9001 2015 ISD 14801 2015 !SQASOOI 2019 {OHSﬂ\S) CERTIFIED LABDRATOR‘{

272, Phase-[V, Sec—ﬁ?‘uHSiIDC Kundl;‘ rSc:1rle§::at-1:-";1028 (Haryana) :
Ph. : 7082301442, 9259014551~Eman dalkundli@gmail.com

Website; wiw:aalkahdll.gom

- (TEsT GERTIFICATE] _ T
‘ReportNo.  .AAL ENV-20220707001
Issued Ta: Mis Aplinka Sotuiions & Téchnu!ogins Pvt. Ltd v . ; L
o A-48. Ground Floo, Tapovan Buitding: Sﬁult’r—54 iy N ' _
Noid — 201 301'{UF) Daieof Rcccjugi_r!g. Q0710742022
_ - i ) - Date of Stnrting: 07/07/2022
Sample Deseription: D G Stack EmIssiqu;. : ;;h}.-' T Date of Completions 1210713022
Date of Monitoring: 020712022 e o __ o . Date.of Reportingt - 12012022
Name of Project: A/s Prilent Infrahomes Pyt Yia, Sampling DeneBy: . AAL -
. Plot No.513, Sgetor-1, Grcntcr'dea gF : e
Drist, GB Nagar (UP) LT i
. IEST_RM qi - e
Plant/Seelion E o rd ¥ D G Sen:tlml
- Stack Identification- o S Imﬁﬁw‘.*‘*“‘“%{@g_{ Astachied o DG i
Sousce of Emission g qﬁ'j 1’: ‘ 3 ? .,D.’G-Sé?"qre-\,

e ,,,mﬂwmszs RVA' ™

Capatity _ T y Sy _ J
“Type of Stack . o g;'fii ' Mcia %*ﬁf h%z«
Qinmeler of Siagk £ N T ¢t 306omy Q‘g ; P—
Height of Stuck from Ground Leved fr . ,j' ;- 85m L
Height from Rool Level i f £ dm
-y 83m

Height ol Which E-Zmuﬁfing Paig

Product Mapuacturing Rusidentlal Society

Typg of Fuel Uscd
Normaf Operating Schedule
Duration of Moniforing

H§D
: -Ad per requiramen:j £t

Crnission Caatrol (il any)

Observolions .
' Ambient Temperdture{ °C) R
_ Stack Temperitire (°C) o, “
Velagity (nvs) £ 7 ﬁ o .
Quantity o endssion (Niw'/br) . ‘,ﬂ,': g 24 . . _ '
§5,No.  Test Parameter " Onit wli,‘é?ults ) er:t_s:a;g!pr‘EPA TestMathods
. ) 3 1986 _
1 Paticulate Matley (as PM) -:'::'gfkw-hr - LD 5 802, 18 1255(2-1)-1985
3 SBulphaur Dioxide (o5 S0 _ g}kw—hr _ -_,; 0‘22,_" ‘N8 : . 18 11255(7-2)-1983 )
3 Oxides of Nitrogen -+ Hydrm:nrhun . _gfl;w-hn 13 57 540 s 11255(P-7)-2005.~
(ns NOHHC) e e T AALISOPIENV-20
4 Carbon Monoxide {as CO] L g/kw hr ! D'JB ; 233 18.13270- 1992
My eNel S . ) \f ,’.' . ' + ’ .
, *“Entl of‘ Repprfﬁ*
a7 . ;_t.
[ il :
e ) R
k B . 1 \
v 1 . . i .
R Aujlorlsed S]gnatory

E‘!ote 1.The Resillt | [ndlcated above. refer 1o the tested samp]e and Ilsted [est
2, Total Hiability of ourLaboratoly i$ limited to the fnvoica amount. * -
3. This report shall no{ be reproduced wholly 6t in partwithibul written mnsenk of the IaFuraio ' v
g ;Hié: rr!gporL s!i;i;:g g{gté}; n}tjﬁied in any ;u‘ﬁeﬁsng rg{ed‘; gr %s :e%:gadhﬁa Tn: fjdw mufrf ofl aw w‘thoul prior wrilten sonsant of o iabamtory
Fper o recelved shali ba. destroled afte 1
e o perishable ot un‘?es.. sy 5 T30 days ‘and peiis| ab [} sample shall ba destioyed after 7 days from tha

par?meters anly, endnrsemant ‘of producls is nelther Infelirad no; |mp4i'=d .

g

. m{ﬁs@on“'
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ﬁ% éffﬁfﬁ %ﬁ‘u&%ﬁfﬁéi ?ﬁ%ﬁﬁ?ﬁ%ﬁ ?v’? .

AN IS0 9001‘2015 1S0. 14001 2015 EP 45001'2018 (OHSAS) CERTI FIED LABORATOR\’ _

272, Phase-V; Sec-57,-HS|IDC, Kundli; Sunepat—TB:OZS {Haryand)
Ph. : 70823@1442 9259 14551 Emaxi aaikundii@gmall com .
- Website : Wi aalkiHdl cem -

[TEST GERTIFICATE] T o off
chmth’u. AAL ENY:20220707002
Issned To: /s Aplinka Suiutions &, Teehn?gug'ics B, Ltd o - R
[i-48. Grownd Ofllo(gjz};faymfa}i Bu ldms, S,Gctﬁf-ﬁ‘h o __‘]_)nte'-n!‘ —— . orlbaez
- . ; el . - DateolStartng: T 07072022
Sampte Deseriptions D G Stack Emission . N Dste'of Complation: 120072022
e : * Eu - - .-
_D_qtn of Monitoring: 7022 B i , ¥ " Datg of Reportingt - _}3{971202_2
‘Name of Project:, M/s Trident fnfiahonies Puf, Lf(f ST ' Samplmg Dane-By: AAL '
o Plot No.5B, Sectar-t, (‘rcatcerda T bl , ' . .
Tist. GB Nag':r(Ul’) .l—..__;..----* b e — L
T i . .".'.,.... ?‘lf‘.\ ?J: . - .r ‘ . N i
Plant/Seclion o i CARE S
Staek identification: ' - ‘ A n:wﬂ’“""”* a$t;f6k J\L[ac{wd"’lb D G
wolirees of Emission k ﬁ‘&ﬁ’:ﬁ:"‘. i, ? {’?’ ,DEEZT*%{ e
Capneity ' A ,;;"’d‘ L "m'_“” IDI{!T(\’A T“g“_‘

: Metal™ ’2%

Type ol Swick _
Dinmeter of Stack - - 200t
teight of Stack (rom Ground Level o . 85m

J - ' g Tk
Veight Mrom Reof Lever - ) e g, A5 2m
Height a1 Which Snmpsiing Pors - ' : =t gsm }
Sedduet Manufitetyring i Ragidential Suclety%

HSD
As pcr vequircmentt 4,

P,

e By,
]
PR

:
it
M

ot e ermans et
- h

"ype of Fuel Used
iarmnl Operating Schedule
Dueation of Monjtoring
Imigsion Contro! {if any)
. Fibsesyntions
Ambignd Temperaturel °C)
Stack Temperaidre {°C)

“felogity {infs}
Cuontity of emission (Ni'r.) o 3 gl : K -
8 No.  Test Parameter - v w .?‘_‘_‘1‘3 “"‘*ﬂh‘rﬁ:ﬁ . Resulls . v Limitsagper -Fest Motluds
: - _'. .o o ! CEAY 4 3 ;i— .. - ERA 1986 . ) S
1 Partionlate Mttor (as PM)AL 5% Qs ¥ " © i 210 R ¢ SR - S A S N )
2 Sulpbur Dioxide (as §07) % "f“' 1\1}g)1'{n1 Mo 226 0 NS I8 11255(P2}- 1085
3 Ositde of Nitrogen (as NOJ AL 13% 0z ™, o ppmy e ;.5,39-15 T 18 11255(P<7)-2005
4 Cmbon Monoxkle (s CO} AL BS%0; mngm’ y 795 150 IS 1327041992
3 Non \4:.111.111-.,anlrnr:allmnfns C} Al 15%02 Ao mgINm‘ L R | ST j_AALJSO[’z'EN\»*—Dz{J_ -
Wi S e :, E-ﬁl_w e T~ o ) B .
) **End ufRepbrf** i i
S
B Lty :"-" - .3
e wl

.Aulho‘rised Slgndtorv "

Nota 4.'THi8 Result Indicated abo‘ua refer to thafestad am, !a and Eb&‘lest a etems onl .endors : ¥ f I cl Hh i .
2. Tolal labllify of oprlaboratory is finjifed to fhe Inve ocpea oli ﬁ | p r,am y eanepllo pm . s nelther nrerrad riotimip bad, o e
3. This report shall not be reproduced whnlly‘or in part wilhout-wyitten wnsent of ihe lahoratory : '
g 1T_'ms repart slhg}l }r}l!o! be usIed i any. :dl\;elrihgmg m?m . gr a{ts e\élg%nca inthe couh ?Jfr low without prickwiitien consem or the labara[ory' -
he non-perishable sample received shall b des ye afiar30 days.2n ens able sample shall b 1
date of isstie of repor unjess spacified. | T Y P plostal £ des foyed aftar 7 daysfrom e

TRUE COPY
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AN 150 9003;2015, ; 150 14091‘*2015, ISQ 450(11 2013 (OHSAS) CERTIFIED [ABOR QTORY

272, Phase-1V, Sec-57,-HSHDC, Kund!i;‘Sonepat-13102B {Haryaha) -
Ph 7082301442 9250014551 Email ; aalkundh@gmail com
- Website.: wivwaafktmdhcom '

L2290 28

Page I 0[‘ 138

. ST GERT]FECATE]

f\'iz.. X
0 i!epurtf\'o
M/s Aplinka Solutlons & Tec!moxnn,es Pt Ltd. ~

_ AAL WOT-20200707022
Eszued To: - Eh

A-48, Ground Floor, Tapovan Bu:lcfmg Sel lor-64 . .
Noida-201 301 @By 4. £ g Date of Reckiving:  Julrroz
o T ] ¥ Dyate of Starting: 0072022 ‘
_ TG Dafeof Complefiony . 1200772022 ¢
Sample Deseription:  One Samp[e daecrihed as; S’I‘P lnlet Wnter, wgs- _-l_t,‘ljlzté of Reporting: !2(97{2’022 _
. received, £ Sampie Quanti{yr- . iLiwe
Name of Projects M/s Trident Infraliomes Pvt. Lid:. - . Sumple Pacling Conditiot:  Plustic Boitle
: Plot No.58, Sector-1, GrcaterN'o:dn B S : B
Dist, GB Nasar (UP) T b Boe o Sample Collested BY: AAL
SE ' ST "' o
§.No.  Tost prameters: - L’I‘.qst_i_;g'g.l\‘{ethoﬂ_
I pH Valie 1S 3025(P-11)-1983
2 Total Dissolved Selids: _,gf'{‘d I8 3025(P-16)-1984
. ):’7 t_ L . -
3 Toin Suspended Solids £ 18:3025(P-17)-1984
4 Olf & Grege ¥ 1S:3025(P-39)-2021
] Bigchemica! Giyeen Dgemand 5{ 133025(P-44)-1993 ~

{(OD - 3 duys al 2°CY §
G Chemital Oxygen Denaaml (CQD)

B
**End of Repnud*™.

15 3025(P-58)-2005

i ; !
v - A
y
o ¥ -
1 FLN .
* -‘-."“ |
‘.; ‘E"-‘i"’ " ¥
) [“ PR 31..?
._'\,!'- Ak - .
. ;:' .. e )
e ) . W
2 {" b
aTERY .
res \ ; .
. i
- shliosh Stivas tava

P

GV T SR AN
T - Authorised Szgna“cry

Nate 1, The Result Indisated abovy, refer tothe tes!ed sample nd ilsted. tgsl parameters anly, endnrsemani of roducts s neﬂher mfarred not malled
P 5 Yotal iy of oy aboratory Is m*nuI o » |

3. This raport shail not

4 ‘This repert shall not be'used in any atvertisin

ad to tha.invoics.ampunt,”

ba repraduced wholly.of in part without- wiittoR Gunsant of :}:e !aborat

. B, The nan-parisheble sample raceived, shall b
dats of issug of feporl unless specified.: -

g madla or as.evidence i the cotirt of lavk wﬂhuut prier wiitten ccmsent of the lahoralory
dastmyad after a0 days ant | penshabla Sampie shail be dsstroyed affer 7 days from the

| g CoRY
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AN 150 9001 2015 ISO 14001 2015 ISO ?-15001 2018 (OHSAS) CERTIFIED I.ABORATDRY

272, Phase-IV; Sec-57, HSIDC, Kundl éoqepat-mwza (Haryang) .
Ph. : 7082301442, 9250074554-Emajl aalkundlr@gmail com
7 Website : wﬁ\uaall{hndll gom

{TESTCERTIFICAT’EJ — PR

o “ReportNe. AAL WQT-20220707023
Issued Fo: N/s-Aplinka Soluhuns & 'l‘ec!mb!pg:cs Pyt L, ' 2 - :
. A-48, Grownd Floor, Tapovan Bmidm& Secior-ézi . "
Noids — 201 301 (UP) o Daie of Recciwng. Q7072022
CE ke i  Dal of Staxting: - vTi0gR022:
: P Dato of Completions. -~ 12072022 -
Sample Deseviption:  One Sainple dcsdrlbcd as sTFOutlet ;V'lter, was £ Dnte'ai' Rupnrtiug' o i2{t_)_?f_f2_02-?,
recelved,. - P Smnp[c Quantity. 1 Litre

B 5 o
B 1-

Name of Projects M/s Trident 16 ahomes. Py, Lid, .

. Sdmple Paeking Condition:  Mlaslic-Boulle
Plot No,3B, Seclor-1, Gleateer&La e ; T :

Dist, GB Nagaf we) - EE ’.:.. Snmpllé bdl]eqtéﬁ"ﬂy: © AAL
£ TEEI:HEES!'I £
. oo CS-E - oot .
- ) N Yo - e Limits s per - \ 3
S No.  Test prtwimetors - ‘?’yme *‘:ﬂffs_ult! ﬁwirn:;mcut‘il“:otccttm:] . Testing N{c{_lw:}
LR T B Roles, 1986 Schsdule-V|
- c_.e!“’_ -k e A I J,; o E'r.-urr‘ll Stundard furﬂis:lmrgej
P “'“"’-‘.i_, WA "In[npll Susface Wnter
: e el Moot . E .
1 pH Value ' A B 1283 e L 8500 18 3025¢P- {11083
N ST S !
A %.,h'--"ii--geé : T . .
2. Toul Dissolved Sofids ?.f i BIG W W T 18 3025(R=16)- 1984
3 ol Squendud ';nndéf - meht Y, 220 L1007 Max. T 183025(P-17)-1984
3 i ;;‘: . % B ' ’ ) e .
4 OiBGrsse  § 10 M, - 15.3025(P-39)-2021
S y _
e' f - t .
18 3025(P-d 1993 -

5 - Bioghémical Oxygen IJcmam;h%
(OO0 - 3 daps at 27°C

6 (.‘hcmienl Oxyaen Demnq’}l{ﬂoﬁl 15 3025{P-38)-2006

” f 1 ‘ v

¢ * .&"EJ- T
RN Com ) B
1 Lel .

. . . k ;.i 1:
0 ¥ r - 5 |

AR R Ashutash Smastava

e TR ‘ L Authonsed,S(gna cry

: Note 3, The Raesull Indicated abovia refer -for{he tested sample and I ste;j test paramaf,ers nn1y. endprsementnf prndlicls I3 neithar inferiad notjmp'leci
) 2 Total Hability of our Jaboratary is limited to thé invoica amount. - b
3, This reporl shal riot be repraduced wholly.or i par vatiBut wiiken canseit of the lahuratcry
4. This report shall not be used in any advertising metia or as.evidence in the court of law withcu! prior written consent of the laboratory.
5, The non-parishable saraple receivid shall bs, desiroyed aﬂér 30 days And per;shable sample ahall be destrayed after ? days from the
dale of issue of roport unless specified. | .. :, .
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% AN S0 9001 2015, | SO 14001‘2315}]5@ 45301 2013 (OHSAS) CERTIFIED LRBORATQRY L
: (\ /81272, Phase-IV; Sec57HSIIDG  Kundl Sonepat«13’1028 (Haryaha) T
S “Ph.: 7082301442 92500’1“455{]»Em§y aalkund[:@gmau com o
- Websrfe WWW.a Iﬁﬂ”dl s S S
) _ Al ] s L Iié-igelof-lgi .' |
- = A R AL "Repnr,th. . RaL wqmozzuszs}om .
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- T . A8, Scdtorgd, ;0 . R : :
NOi do— 201 20F {UP) . l\, TR 20 Date of Renelving. 29!09!'2022 .
. ifmte of Sfuriing: 29;09?2022,_:_-., o
o g DajgofComplefion: ¢+ 03102002 DR
. Smwnple Deseription:- 'O S ﬁate of Reporting: 0341072022 . - _ '
a - Bamplé Quantityy ... ILitwe T e
Name of Projects + - S ?’VSamplePackmg Conditwn‘ Piastic Boftle - -
- . ;\‘hSamplaCBllectedBy.., - AAL ' e
8. No. Te,stf;iér;me_tg;rs” " Testidl Metho )
CL [ pHVaehe o """‘?33“250""’;"933
g - 2’ I'o!a] Dzssalved Snf[ds ' . AP 3025(?—16)—1984 -
' . 3. Ta;al Suspcnded Bolids 7 ) 13 3025(1’-]7) 1981 t
: .4 ol &'G;eaés - a -153025@-39}-2921 e
~'s - Hiockemical Otygen Pemiond. 1§3025(P 441555 e

T " (ROD -3 dnys 9t 37°C)

T -6 .__'Clwmwal oszygm: Deunand ({mm IS 3025(1’-58)-20{}6

“ \

’ . _‘5"' . 'S :

A {gg ,a_r\A]_ b‘i) ey

! o L & CRRE } Auﬂ;b“rised Slgna ory i
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i .l 3.This répori shell.nol bareproduced whollyor inpart) wilter of: abc;q,atb Iy g g ) o

- S 4, This seporl shall netbe,usgd in any adverfisi ng e dancé ;ccz‘: it-of Ja i,mf,houl prlurwntten neent of the Iaburatary,-\
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ST CERTIF!OATE"] T e

) o : Repo,rtNa. AAL WQ120220929002 o
Tssued Tos Mg Apltuka Sa]utu_ms &ﬁ"pchnc‘b’ e . ' R
© A48, Setror-0d, Date orRewivmg: L R

Noida— 201 301" (Upj ;

Diato of Stariing: 29;0912022
Dat& of bompletmn. i ﬂ3f[ﬂf2022

_Sample Deseriptions- ‘o i Date DfRGp“”mg' . 03"iﬁ*';§02,_2 o
BRI Sample Quanhty va- |l Ll!l'ﬂ

Nonie of Projects - ""’-‘ gamgel’aekmg Cnndltwn. le stm Bnﬁlﬁ

L

e a,Sample CaIIected By_, C O AAL
e X Pooys

= e PSS
. ?:r-.'» e T k]
e . e . ) -
Foon ot . . .
¥ fonbe ' B

X Tdpiiteng par o Testmg Methed

My . T : Ill" is I
5, No. est parameteis Bl gt m&mmnmmmm}

.}

5% Biopherical Ox:v'gmﬁemaml*‘ s I .3.025(1’-44}-19?5 -
. (BOD-3dasa2rel - N L
6 Chemlcal Ogygen Demaqd (Cgﬁ) ﬁ's?;ﬂax. ;‘.,-,ga-"' 8 3025(?-53 12006 .
-y " 4 h - “‘. "
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Lo S i‘}‘ - K i o ‘ o
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e f;__‘-_ ! . e . '}_-1
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_ w5 {SR, ANALYST) oY v
RN e Aigttiorised Slgnatory

Lt

g A 5 B, Rules, 1985 Scbedule- V1,
3 bcﬁa 21 Slgadard furD;scharge T
. “m ‘~‘ ﬁlgm! Sud’pceWs!er ) 3 s : ,’ .
U phvee " 0 i 3025(?-11) Tods o
2 Total Dmnhcﬂ Sol:ds %: f'. ‘ IS 3625(1’-15\4934 .
T L. Lt & b £k
.t -'._ :x;- o j:‘ ;:r 7

3 Tou Shspendbd smiqgs o 18 3925(1’..17}4934
- 011&. Umasc. g E v I§L3025{P~§g’.-__»_21}21,

. o ' PP 1.;’:‘.___

i 't ote' Ttie Result jnd!caiad aboVe’ referlu ihe lusted-saim ]a ﬁfiﬂ i

LN Tote! liabillEy o oti-jabotatory Is limited o ihatinvoicaamotnt; 2 b

3. This raport shiall iof be reprodused wholly'arin patt,\hlhﬁgt“rn {eh Gorsant; i Iaboratcﬁa

&, This raport shall not be;ugad In any advertising magia uras%'.gge Carin: ggg colrt-of kv vitiout pripi' Aritten ,consant o the. Jabaraiory
5] X:|

7 B, The non-perishable sample recaived shall bg, dast:oz,‘rad ;éri% g‘le sample shall be dq_gu;oyed aﬁsz_ days: Irom g e
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Ph : 7082301442, 9250074551 Emal : aa[kunﬁll@gmail com <

Website 'aajkuﬁdli gom__ S
TIFIGA] Pagelofl
- i;xif-Rep.urtNo. “AAL ENV-2022{I929001
Isgued To: M/s Aplmlm Sn!utmns,_ : ' e .
' A48, Sectoid, . o Dateamecewmg- o 000022 i

Nm{ia 201301 (0F)

Sample Deseriptionr DG Siack messmh

Date of Monitoring; 28!09!2022 et

Naune'of Project: Ms Trident fnfcahomes Pyt. Lm. .
i --Rlet No.5B, Secior-1, CireaterNaida_.

- Dist; GB Nggal: (V3]

Dags oF Starting: 29)6912022 ¥

5, Dite of Camplefions . wlongEr T

EDnte of Reportin g - .03.*" 10!2{)22
Smnp]lng Dnne By. AAL

o, ,,»v . paps Y

Sant/Seetion
3tack Identification
‘Source of! ;E—rﬁl;ss__i?n_ '

 Copacity S
Cfypeof§ack .t

Jismeter of S[an.b i :

. I—IuL,H of 'ilackﬁ'i)m Groum] L.ﬁvcl
:Icaght from Keof Lewel™ iyt
’-Imght.:t Wh;nh Sampiing Port” i
Froduct l‘\fnnuincturmg . ot
Type of Byel Used
‘\Iormnl Operaﬂug Schcduk‘,

._-:_ Dumtmn of Mﬂnffn;mg
 misston Com[o] (i tmy}

. " Obseryafions - L %,
Ambian{ Temperature{ "C) ‘
* " Black 'I'unp:.ralun: 5 ) S

Jelotity (mfs) . 3

Quaunty of omission {'Nm }hr)_ -
SeNo. | Tost Parametor” o

._,n_m:ulﬂp‘m:zaxc '\"‘T‘ﬂ-lhr.a-

T

1 Parvilate Matler (as BM)
- Su[phurDm\lda fes 50,)

. Dxides of Nltrogen-l Hydm-:tu‘bcn
* (NORFHO) : -

4 . Carbon Mnnuxlde (as CO)

1 - e
, MM Epotifiad Lo T
\ \_ ".._.
W -
e
-
i
L i;
¢ el
e F
¢ s
s .
T A
e
4 ‘ EMe )
. ey .

“ Ll Aqthbnsed Signatory &

Lllluts as per EPAm

. TetMethgdd T o
e 1985 N e -

o’
¥

Rl IS fa255(ps 085 i
. us v OIS 11283(P2)1985:
4 et .
e B4 ISJIQSS(P—?)-2005+ :
LY ek . AAL/SOFENY ozor e
4 L . . f.‘l__‘. L '
L X N N 13270- 1992 :
h3 ' ¥ '_.} i : ;‘_ﬁ.;“
.’é?\a“ Lt " -1" LS. y
- AN z - .
I A . \_."1. - N
it e . r
v "sj;'- v 2t ' '.“-‘
5‘7"&5‘ i e . F‘
wiv L, AMISERRERRET T
L SR ANARTST

R te.12 1, The Requll _lndicated ahoifa:efar loth& taslqd

“Total fablify-of opriatioratory 1s fimilag lo alrivaf
. y NIW& m}arwl:l|.u::en.:I.l whol ylgnnpamé!

3, This caport shall nofb
4 ‘This report shall not be; used I any ac dvsriisin

. §. The noreperistiable sample recBival shali;be Ides

date'of issue cf réport unless spe‘c]ﬂed, e

[T e

rs'o% endorsgmeyi of ptoduqtsjs nallher Inferrag not Irﬂp”sd
X

D s T:':..
F‘.ﬁmfhou[ prlarwrilten consedt of ths Iabora{ory. i
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b CET L ade ' LW
-. . T et ;;miRepnrt_Nu. AAL BNV-20220929002
Issued To: | Mfs Aplmkg Selutmns& _ . e S e .
Ce A-d§, Sector-g4, . =1 - P A L
Noida — 201 301 (UP) t :-L_',‘ Dafe afReqmmg. : 29!0,9:‘2022 A
. o T 7 Datg of Starting: %(09}202%
Sawple Description:  D.G Stack Ewission Date.of Cnmpletmn 03/10/2022
: - Dateof Monitoring: 281"0932022 Dateof Reporting: -3/ iD};’.O_ZZ :
’ Name of Project: Mis Trident lnfﬁalmmesl’vh L‘rd, : Samplmg Done By AAL .
: . Plot No.5B, Sector-1, Greatcr%c;sdmp o T N
. Diist,, GBNagur(UP) G ke o :
o
3 : : 3 ) EE N ’ 1
. Plani/Scotion _ ]3 g S"ection . X L | i
Stack ldentification “*’ﬁ‘ank,miahed ope T T
Source of Emission ] ' X
Capacily | ' v
o Typeof Stack - -
: DmmetcmirStnck
Beight ofstnckfrom Gmuud Level {3 .
© Height from Roof Lavei ;,? : Eil
nght at Which Sampimg Part” i v o
Praduct Mauufactumjg §
Type of Fuel Uscd i m
Norinel Opcraung Schedule 4 _ _ _ :
- Duration of Moniforing -~~~ “’1 e Coot L AR S g T e
Emissfon Control @t any) : ».;‘.1' " : . § T A . - e
- Observatigns ey
Ambient T emperatre( "CJ .
© Black ’I’empumurc {"C) i . L
Velumty {mfs) - . : g A e
Quantity of emission (Nm'/hr.). . _ po T
B MNo.  Test anmeiaé ) Limjts a5 per o * Test Me’ﬁi"éds X e
' Cy Pﬁsta_
R . P'Lrttcu]ale Maiter (ns PM):AI 15% D,ﬁ 75 ’ YIE l]ﬁgS(P-.I) ‘985
. 2 Su!phur_Dmxid(; s 5O e o ‘NS g 18 1125502y *935 ,
' © 3 Oxide olemgen (asNQ,) At15% 05 _ L,'?_fﬁ : e r]s 11255(9:}.9095 P
4.7 Crhoh Monoxlde (ﬁé‘co) !tth"%Og S ‘. RE N ITR T 15270. 19?2
3 NonMethmw Hydraqarban{as C) AL5% Q; N LW "--”MUS,QP}ENV—QZO §
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v 8. Thisvaport shilll not be repraduced whofly'er i parf, tho ."Ihe tebibratary. b 55
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; afg of Issue of rapoit unjess specified ' i . o
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~ "TRIDENT

REALTY

BUILDING THE NATIAN *

o, ’ ' _ Date: 06022023

The Regional Ofﬁcer,

UP Pollution Coritrol Board,
Gautam Budh Nagar,
Greater Noida, U.P.

Sub]ect Submlssmn of Quarterly Monitoring Reports (Air & Water] for the Grovip
Housing Pro;ecgr “Trident Embassy” established by M/s Trident Infra Hom-es
Private Limited. 19;('-3?__3@;1 at Plot, -5 B, Sector-1, Greater Noida, U.P.

Ref No.:

(Alf) NOC: 116016/UPPCB/GreaterN01da[UPPCBRO)/CTO/alr/GREATE.R
NOIDA/ 2020 Dated: 01/02/2021
CTO (Water'] NOC: ‘l1606G/UPPEB/GreaterNo1da[UPPCBRO)/CTO/ water/GREAT]:-.R
NOIDA/2020 Dated: 26/0172021

Respe_cte'd Sir,

We are herfeby subm;ttmg the analysis reports on. the basis of s;amples collected from
' roject of M/s Trident Infra viés Pyt Ltd in the month of
vy 'orts mamfest r funétioning-of opsratiomal
sre"iiider the preseribed limits . of

B Ki‘hdly conmdéftheSame

Thanking you,
Regards,

For Trident Infra Homés Private Linijted
For Tﬁdem Infial _' __:!_'IE’S_», rl\raie Limfted

[Authﬂ?ise; "'ii%:"tiipy) Direotor

- ERIDENT INFRAHONES FRIVATE LIMIT, E.D
Corporate Office: 2nid Floor, DUF Centre, Sansad Marg, New Delhi - 10001 (India}
Registered OFficer 310, Pmkashﬁeep Building, 7 Tolstoy Marg, New Dethi - 110001 {Indiaj

+91 11 4!84 6000 imvwmdenrrealq;ca in { Mfu@mdentrealmmln | GST'IN o;mnmmnmzo I CIN: U?4i]DDL201£)PTCQo£|DDE
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AN 150 900i:2015 ISO 14001 2604, lSO 45001 201,8 CERTIF!ED LABORATC)RY
- 272, Phase-IV, Sec-57, HSIIDC, Kundll;: Sonepat 131028 (Haryana)
Bh. - ?‘082301442 9250014551 EmaII aalkundh@gmail com
Wbsite * www.aalkurdli.com ‘ ,
- {TEST CERT[FiCATE] Page 1 of 1 -
 ReportNe. AAL WQT:20221207013
Issued To: /s Aplinka Solutions & Tachhoiogles Bety Lid, ' L L
: A-48, Sector-64, - Da_teoIReceiving:' : 20z
Nalda 2061 301{UR) i o Hine
o Date of Startings 01122022
. .- Dateof Complefion: 1211242022
‘Sample Deseription: OneSmanvdescnhad as. S'I'PIuIetWafer, vas “Date ofRzpur:ing. 12}12:‘2’02_1 .
_— received: . o Sample Quantity: . ILire -7
Name of Project: -~ M/s Tridént) In!rahomes Pvti L, - -_-Sample Paeking Conﬂxtmn Pliistio Bottle .
Plot Wo, 5B, Sector-1, Grcatcrﬁeida . .
Dist. GB Nagar (6P) - ' S '-‘_ESamme CiMlecked By AAL
S.No. Tast pérgme’ter-s- ' Testing M'eihqd
1 pH Valve IS 3025(P-11)-1983
2 TowlDissslvedSolids . 1S 3025(P-16)-1984_
3 Total Suspended-Sofids v 15’30-2-5{12.&17_);1984 -
4 onmGeEs 4 18 3025(p-39) 2028
; .- _ -4 . . . Tk
5  Biochemical Oxygen] Dcm‘&n& : - 183025(P-44)-1553
{BoL - BdaysaJ:ZT"C) ! ] L
6 Chemical Oxygen] Demnnd (COD) 15.3025(P56)-2006

-'”hSHARMg-?y
.- Ber Man eraET).
Authonse¢ ignatory <

_,te. R The Resilt lndmated above refer 10.4he tested sample and listed test parameters oy, endorseinent of produc!s is neuther inferréd noklnip‘Ié“d

. 2. Fotal ljabilily of aur [dhoratery Is fiiviltad to fe iAvdles amount,
4. This report shall not be reprdduted wholly.or I parLwithabt written- mnsent of1 1.he Iahnral

4, This.report shall nat be uged in any advertising media of as-avidance!ln the cotiri of law, w?[rlfmut prlarwitten cdnsenl of the fabaraldry

5, The non-parishable sample receivad shall ba deslroyad after'ahe moth-end perlshable samplashail e destmyad afterong 2&9!{ from iz

daté-of issua, of report unjess spetified.
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RUE COPY
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Website : www.aalkuridii.com

0999

ﬁﬁaﬁé’iﬁﬁﬁ ANALYTICAL Mg% @QV PYT. i‘?@

AN ISO 9001:2015, 1SO 14001 2004 150 45001 2018 CERTIFIED LABORATORY

272, Phase-lV, Sec-57, HSIDC, Kundl, Sonepat—131028 (Haryana) -
Ph. : 7082301442, 9250014551 Email : aalkundiig@gmail. com '

[ TE_ST CERTIFIQATE] Pagelofi
Report No. AAL WQT-20221207014
Issued Tos Mis AplmkaSolutions&Tanhnnlugies Pvt. Ltd. o S
A-48, Secfor<64, - N L e
Noida - 201 301 (UJP) Date of Recelving: Qa2
DPate of Starting: oL -
Date of Completlon: iinen
Sample Description:  One Sample described ag STP Outlet Water, wes ‘Date of Reporting: 12/20022 .
. reccived, : Sample Quantity: 1Live
Natite of Projeck! M/s Trident Intrahomes Pui, Lid: . -Sample Packing Condiiion:  Plastic Boftle
Plot No,5B, Scctor-1, Grcmerda S o
Disl. GB Nagar(UP) . _ T _Sampllg-(_?nlle_cted By:. L AAL
. K ;ffﬁ;.:.t;\fz“—“‘w-i-.l [ -
. -y ik - > L) i} i T jo
8.No. Test paramefers J}}#_f,‘_,#ﬁ’lh)‘ :’gqt Y ;Rasul %‘% Hnﬁrﬁge{:t’(_:?ﬁcﬁinn] Testing Méthod -
: e : ‘_ﬂ ‘ 5 # ‘e Rules, 1986 Schedule VL .
" {"‘" e T e G:ne i} Slisdied Tor Dichargh
. o 2o .,_,J.% nLr.d SurfneaWnlcr : .
| pH Valic é e 7.51 : ‘5* 1§ 3025(P-11)-1083
. ' 2 h“"w.? _ﬁ_xﬁ'*-;,‘ i ;_ o
2 Total Dissolved souasg‘ : highoy Ty 82 o 18 3025(2-16)-1584
' Ty b ' ' :
3 Total Snspended saug's ,' we! 230 Y150 15 3025(P-17) 1684
L ¥ SO
+ Ot Grome % ; mg/] <0 - 3 (g 1S 3025(P-39)-2021
5 Biecherical Oxygen E?cmand s Cmiph ;3,2 TE;.}X, 18 3025(P-445-1593
(BOD-- 3daysat27°0h L - f -
6  Chemicel Oxygen Dcmand (CéD) Mex. 18 3025(-58)-2606

HE- ¥t Spesifivd

e s g

BN

L tal

DR, HAF{MA
-Gen, Manager (C&T)

v Autﬁo’rised  Signdtory ™

T.'

2. Toté lfabilityy of ourlaboralory Is-imited to:the iivelcs amoynt,

3. This report 8hall hof be reproduitad whollylof'in part withgtt- wntten consentnf the Iaboratp Y
4,"This repcl shall not be'used in any adverlising rédia or as,eiidence. l;]_‘the court of W without prior wiitten a:;onsant cf the Iaboratory

5. The non:perishable sample racelved: shail be dsslroyad after one mont
date of issue of repart unfess spaciﬁed ey

5.

9 N Aot THe Résull antcaled abovi ral'ar I lhadested samp]e and listed lasi parame{ara nriIY. ﬂndnrsamen[ of prqdqcis is nelther Infeffed l'lﬂﬂ[!'lpiled .

and parlshable aample shafl be destmyed after one week from lha
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TRIDENT

REALTY

BUILDING THE NATION
Te, Date:

The Regional Officer,

UP Polinticn Control Board,
Gautam Budh Nagar,

Greater Noida, U.P.

Subject - Submission of Quarterly Monitoring Reports (Air & Water]) for the Group
Housing Project “Trident Embassy” established by M/s Trident Infra Homes

" Private Limited located at Plot. - 5 B, Sector-1, Greater Noida, U.P,

Ref No.:
£€T0 (Air) NOC:  116016/UPPCB/GreaterNoida (UPPCBRO)/ CTO fair/GREATER

NOIDA/2020 Dated: 01/02/2021
CTO (Water) NOC: 116066/UPPCB/GreaterNoida(UPPCBRO)/CTO/ water/GREATER

NOIDA/2020 Dated: 26/01/2021 :

Respectad Sir,

We are hereby submitting the analysis reports on the basis of samples collected from
the Group Housing Project of M/s Trident Infra Homes Pvt, Lid in the month of March,
2023. The enclosed reports manifest the proper functioning of operational plait &
machinery at thesite as all the parameters are under the prescribed limits of CPCB,

Kindly consider the same.

Thahking you,

Regards,

" TRIDENT IMFRAMDMES PRIVATE LIMITED
Corparate Office; 2nd Floor, DLF Centre, Sarisad Marg, New Delii - 110001 (india)
Registered (ffice: 310, Prakashdeep Building, 7 Tolstoy Marg, New Delhi - 110001 {indja} -

(s

+D1 11 4184 8000 | www.ridentresly.coin | Info@tﬁden_trg:;fw.'_ub.in -} GSTIN: O7AADCTEIIFIZ0 1 CIN: U74110DLIOIOPTC202005

ey
TRUE COPY
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272 Phase-!\f Sec~5?f HSIIDC Kundll. Sonepat—ﬁ 028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundllig pgmaihcom
"~ Website ! wwyv.aalikundii.com - .

(TEST CERTIFI_CATE] Phge 1 of1
. : ' .~ RéportNo,  AAL WQT-20230306002
Isswed To: Mfs Aptinka. Solutions & Technnlug;es Pyt Lid, e )
' - A-48, Sector-64, _ . cmnn
: Noids - 201 3 301 we) Date ofRecewing . ﬂﬁfﬂ?{%&?s
_ Date of Starting: 06/03/2023 - -
. . Dyts of Completton: 11/03/2023
Sample Deseription:  One Sample described as STR Injet Water, wag 'Dafe of Reporting: 1‘1‘:}_[]_3'}202_3 :
reeeived, Sample Quantity: . 1Litie

amatmn

Name of Projestt  Mfs'Trident Inftahomes Pye, Ltd,
- Plat No.5B; Seetor-1, Greater Noido -

Sample Pacidig Condltmr:. Plastic Bottle

Dist. GB Nager (UP) . Sample Coltected By: AAL
§.No.  Test pavameters o ”Jﬂﬁﬁ‘fé‘“ e Testing Method

t ' pHVake

2 Total Dissolved Solids

4 Oil & Grease

5 Biochemical OxygenDerang
{BOD -3 dgys st 27°Cy ¥ E

] _ Chemieal Oxygen Démand (FODJ

1S 3025(P-11)-1983.
15 3025(P-16)-1984
18 sdzs'(g: 171084
s aaz-s,(g-sag,-zu_ﬂ
18 3025(P-44)-1953
1S 3025(P+58)-2006 -

.ﬁﬁ |I{}'i'f‘m Qﬂ'&‘ﬁﬁfﬁ‘.”@
(SI\. f‘\N.‘“!‘fST}
Authorised Slgnatory

-« Tojal llabillfy of our Jaboralory 1s.limited to the Invaice amoupt,

W, Th}s report shajlhol be reproduced wholly-or-in part ! without w ﬁﬂan consant ofthg Iabpratory

4 This report shall pot be.used in any advertising metia ar ag.g
5. Tha ndnsperishable sainpla receival shal tm destroyad affér one munl

dateof lssua of raizort unless spemflad

h and pﬂrlshabje sampis-shafl

N ofer ;.. Thé.Resyll lndloaled ahava refer lo the Jested sampla and listed tesf paramaters only endorsemani of products is neilher inferred nof- lmplled

denes:n tha courl of jaw wilhout pridr wrjrten cogent of the labaralury

Dbe-destroved’ aﬂar one week from the N
o —
Uk GO
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 ARTHANT ANALYTIOAL LABORATORY DVT. 1D,

AN IS0 9001:2015, 1SO 14001: 2004; 150 45001:2018 CERTIFIED. LABORATORY

272, Phase-IV, Sec-57, HSIIDC, Kundli: Sonepat-131028 (Haryana)
Ph, : 7082301442, 9253014551 Email : aalkundh@gmall com
Websité : www.aalkuridll.com -

(TEST Q_ERTIE_IGATE] _ Page 1 of 1"
: ReporiNo..  AAL WQ’IE—ZUéSb."SBEOGﬁi
issued To: Mis Aplinks Solutions & Technulngles Pt Ltd,
A-48, Sector-64; . e )
Noida~ 29131 0P DifgolReceiving: - Oeloafa0zs
. Dite'of Startipg: 81032093
_ Date of Complefion:. - 11032023
Sample Deseviptiony One Samplc ﬂescnbed as STP Out!et Waier, was " Date of Repeiding: TH03£2023
| reeeived, Sample Quanity: ILite
Name of Project: M/s Trident Infrahomes Pyt, Lid, Sample Patkibg Condition: Plastie Bottlg
: Plpt Mo,58, Sector-1, Greater Noida - SR '
Dist, GB Nagiir (UP)- - _ . Sagple Collected Byt AAlL .
v IND. : : - e L = 2. Liits : T g |
5 No Test parameters . ..-,---’wﬁ *h«i{%f.téj‘ “sfr gh&u“& ".-‘:« En?lmn::cnll(:'ﬁ{eﬂlnn) ;fesii_ng Metnod
f?;.é ,5 i, # 5 ey, Rulesidgs Schedule ¥ ’
&L s s, Nt 2 Ganeral Standard forDischarge
S "‘:‘-\gk:_’{h o Injad Suthace Wafer”
. T L A .
1 pH Vafue S K63 ey :"‘ﬁé..s-~9 ) 1S 3025(P-11)-393
£ g Y, RN B
2 “Total Dissolved Solids 5 5 % el y o YN IS 3025(P-16)-1984 -
g b -"‘"_" i R %’y‘:ﬂ:ﬁ : S )
3 Total Suspended son&s o f mgl < 20D ? ;;3)‘3 ipx © 83028(P-17):190a
;';' ‘ﬂ‘,g S "’E' o T
o ¥ ) . . .
¢ Ol&Grse ¢ 19 1830253952021 -
Z s F oy g ' .
! t‘-w I . o
5 Blochémical Oxypen, De an £ 3O Mas. 1573025(P.44)-1903
. (BOD-3 doysat 21%) e ff‘ j “{EM _ - 183025(P-44)-1¢
6  Chomical Oxygen Demand (g@m) £ oM, 18 3025(P458)2006

AN

NS=Ho Specillecl

T “'*End of Reilo}'t**

?l) f“ii A
ﬂ%*‘- i o 'vﬁn"‘wmh_mﬂ"“'##

."‘A- "&
- '\?:.k%»u-“' l?';

Ly, z
41-;;-1::.;_...’“'

iﬂf'

- G
B

%: ':rl 'JP" d- e

laﬂsh eraf*rava

S5 SR ANALYST)
7 Authorlsed, Szgnafo"!-’ -

- Noie 4. Thé Resull Indlcaled above refar fo the testsd samplé and ils(ad last paramatars nnly, endorseivienl of products is ﬁenher Iiféifed nof: Jmplizd,

‘5, Totel lebility of our [abotatery Is limitad to the involse anéunt,

3, This rapon shall niol be tepraduced wholly Of In gart yilfibulwiittan ,consent af the [aboratory.
4, Tnis report shall not be.used in any adverfising metia ar-ag:evidsnce in the court of iaw withoubpslorwritten, cunsem of the Iaboralnry
8. The nan-perishable sample receivad. shall he dastroyad aftarone man]h and peﬁshable sample shall.ba dastrqyed aﬂer one. waek from .hs e

data of Issua of raport unless spiadified, -

o IS

'IHU'F.'. COF
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2262 qu
ARIHANT ANALYTICAL LABDRATORY PVT, (1D, .

" AN ISO 9001:2015, 150 14001:2004,.1S0 45061 2018 CERTIFIED LABORATORY

272, Phase-IV, Sec-57, HSIIDC, Kundl, Sonepat—‘lS‘[OZB {Haryana) .
“Ph. ?08?301442 9250014551 Email : aalkundll@gmatl com
Website : www.aalkundli.com

qu-\—.--\:.nqr.

"(TESTGERTFIGATE) Paedofl
I . .'RgpqrgNo. .AALEWL‘Z(]QBGB%UDI

Fssred Tor M/ Aplinks Solutlons & ‘I‘echno}ognes Pvt Lid, o .
- }tﬁ; Se;g’{%%’d’f oy - . IR Dsi‘fg of Receliing: 06/03/2023

. : g Dyté of Starting: 05:"03:'2923 :

Sdmple Doseriptions I G Staik Emission ' Dite of Completion: 11{03.{20_23

Date of Menitoring:  06/03/2023 . DateofReportings 11032023

Name of Project: MJs Trident Infrahomes Put. Ltd,. ) Sampling Done By: AAL:

Ploi No.5B, Sector-1,-Greater dea
Dist. GB Nagar {or

! 'antfSection ) . = o DGSeetibn

Sinck Identification ' s e

Source of Emission

Capacity IV

- ype p'ES-lat.‘k Metal %‘h:‘ F ;{}_

Liamefer-of Stack " ;o 300mm. s F\i:‘; "'L-i

Height of | Stacl\ from Ground Level S "w} : 85m ‘ v:}i‘} % -

Loight from Roof Lovel Mo 2m % Ty

Pleight ot Which Sampling Port T gsm oot

Troduct Manyfroturing 5 -t Rasidential Socmé;‘ i J! ‘-é

Type of Fue] Used § HSD ' g

Tiomat Opetating Schedule, ~ 3 ‘_ii'

Dutation of Ménitoring E g? _
rmission Confrol (if any) - B
Dbservations “r,

Autbient Temperature( °C)
Stack Températire (°C)°
" elocity (nif)

Qunn[i(y oFemission mm’!hr._)_ G _E:” o -3 978?

i gy nr"‘-

“Resuls  Limits.ns per EPA Test Methads:

5.'No. TestParameter
o ' . L 1886 . :
! Particolale Matter (a5 PM) - ghwhr 0.1 S EOZ IS 11255(P-1)-1985
2 SulphurDiexide (as 30,). ; glivlr 02 . N§ 18 11255(P2)-1985
3 Ox:desQfNitrogcn+HydmcarbDn o gkt 157 <4 T IS71285(P-T)-2005 +
* (as NOgHHCY _ A : © 7 AAL/SOPENV-029
4 Carbon Manosxide (as CO) oo ghwhr og . 435 ' 8132701992
. UsNotBpelled ) S ) 0 ' ’ .
. *¥End of Reporth* -

guR ANALYST)
" Autborised S:gna*cvy

. o : . _
: ' Ng‘e 3.The Result ;ndlcated abpve refar 1o {he tested sampla. and fisted last paramalers onty, andorsemeht of pmducls s neIihar infatied nul Impﬁad
2, Total llabllity of our. shoratory is lifilted Lo the invoice amobat,

3, This repart shall nof ba raproduced wholly'or Tn pairt without wrilten consent of tig laburatcry‘ T

4. Thls repioft shall not beuged.in dny advertising media or gs:evidenca in the:courtof lawiwithout prior: wnﬁan cnnsent of the, iabural,cry
-5, The pop-perishable sariply réegived shall, bé deslroyad after ohe murﬁh a’nd paﬁshable sample shail ba destroysd af;er one weel ffom the

tate of issus of report un!sss speeified. n . : s Z&z,,-' T
| N | ' FRUE LLs
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Website : wwiv,aalkundli.com

| | ooQ4Y
ﬁi% ﬁﬁﬁ\}‘?’ f’?ﬁiﬁﬁ"; ICAL ME@%T@EZV DVT. LTD.

AN IS0 9001:2015, ISO 14001 2004; IS0 45001:2018 CERTIFIED LABURATORY

272, Phase-1V, Sec-57, HSHDC, Kundli, Sonepat-131028 (Haryana)
Ph, : ?0826{01442 9250014551 Emiail : aalkundh@gmaﬂ com

[ SR Y

LTV

(TEST CERTIFICATE) et
_ o T ‘Repart No.  AAL ENV-20230306002
Issued To: M{s Aplinka Solutions & Technologles Py, Lid, L : o
ide 201 301 cLP) Datoof Reselving: . 0610372023
| Date of Startingr 06703/2023
Snmple Description: D € Stack Eméssion Date of Completion: 1170342023
Date of Meniforing:  06/03/2023 Date of.Ii_epurtIn_g: 11032023
Name of Projects M/s Trident Infrahomes Byt Ltd. Sampiing-ljtme-'lliy:, -AAL-
Plot No,5B, Sector-1,Greatét Naida Cos
Dist, GB Nagar (UP) : ) .
Flont/Section - ﬁmwﬂ%;: D G.Section
Stack Identification T Shckﬁﬂmhod DG
Squree of Emission 2 g i e T EDEG!Sel Pary,
Copacity
Type of Stack
Ejamster of Stack i Ny . s )
Reight of Stack ftom Ground Level £ o= as e 85m 3
Height from RoofLevel - F &g g ¢ 2m ‘igg
Height at Which Sampling Port %- _ E$m- _ %‘
Product Manvfactuting - i - 1 -Residential Soviety ] s B '
1,spe of Puel Used ' % H8D :2“ ij
Normal Operating Schedule 3 i L AspEr mgu;remegfe g
Duration of Mopitoring ! . -30.min, ; b
Tumission Control (i eriy) 3%, N f e
C hservatlnns R f*g ‘
Ambient Femperature{ °C) e R TN P
Stack Température {°C) ol fee T, IR i
fck Tex - R T L YL
elagity {m/s) ., % ;:13. ﬁ Fi @ % Bf I 3;;/) o
Quantity of emission (Nn/hr,) _ %m;*mm_ﬂ 4‘,‘2219 4
S:Nb,  Test Paraniefer Uit~ - Regulty . 'I.J_imi.t_s-aﬁ_psr “Test Metlds
: B - S EPA 1886 :
i Particulato Matier {as PM) At 15% Oy - mrigfNm? 54, : % 18 Ti255(P-1)-1935
2 Sulphur Dioxide (as $80,) . g/ 207 NS + I8,11255(P-2)-19%5
3 Oxideof Nitrogen {as NOy) At 15% O, - ppniy a6 ST T IS 1I2SS(B)008
4 " " Corbon Monoside (as CO) At 15%0, w654, 150 1903270 1992 -
5 Non Methane Hydrocarbun{as C)ALIS%0; - mgNi® 312 . 100, - AAL/SOP/ENVA620
et fpectfind : o '
" *%End of Report¥ -

(u:-‘e ANALYST)

" Autfigrised Stgnatow

v Nota 4. Thi Resull Indicated abwe refer to thé teated sampla and ||sled res! parameters only. endorsemantof pmduuls Is nellher infeﬂ’ed Mot !mpl}éd
2, Total liabllify of dur fabtratary fs lmitad totha mvdics amount.

3. This-repart shvall nat be reproduced wholly:o7 in part vithtul wiitierr mnsent oftha labarate
4, This report shall not be used In any advertising matis or as:evidence T the court of law Wi
" &, Thé non-perishabla sample raceived 5haii ba deslroysd aftat.one munlh anﬂ perishable sampla thall ha: destrayed ailer one wiek o

date of issue of.report unlass speciied, -

Exd

llguut prlor wmten consent af the Iabﬂraic

I'fl lha

[%:_,-————
o CoPY




S ST BUFLQNGTHENAT!ON - L
To, R S R Bate.
TheRegtulml Oiﬁcer, e i
UP-Pollution Coiitrol Board,
Gantam Budh Nagar '
Gireater I‘\Emda, U.P..

B Subjec:t Subzmssmn anuarterIy Mnmturmgﬂep yux

. Rﬁ‘fﬂﬂu -

cro NO(‘

(An)

" Kmdly considea the same. N

Thankmg you, | :

Regards, -

nfva Homes B Hvat

_Ft_')r ngad\,én/g_ Jnfra H .

Ik Ruzihlm,d Gnu.c 310 Pnk
.']-. e iee ek
o w'.vw.tr;dcnsfqalmcu,-in i-.' _

Ill‘&WIHEI]_fOI‘ﬁIG‘G )3




1 TEST CERTIFICATE|

Test Report of " Repori Code | Date of Issue
Stack Emission ST-0508623-07 10/06/2023
Issucd To : Trident Embassy
Project Proponent  : M/s Trident Infrahomes Pvt, Ltd.
Location "+ Plot No. 5B, Sector-1, Geeater Noida, UP

SAMPLING & ANALYSIS DATA

05/06/2023

Sample drawn on
Sample deseription Stack Emission
Sampling Time 30 minutes
Sampling Plan &Procedurs SOP/SEA
Analysis Duration 06/06/2023 09/06/2023
Stack Temperatore (°C) 348 -
Source of Emission H Stack Attached to DG No. - 01
Make : Cummins
Capacity : WD KVA
Type of Fuel used (A HSD
Fuet Consumption H 10-14 Iph
Operating Load : Normal
Type of Stack 1 Metal eireular
Diameter of Sinck (mch) : 11.8
Helght of Stack from Ground level {fect) ; 279
Average Velocity of Flue Emission (mn/s) ! 15.44
. TEST RESULT
8.N. | Paramefer Test Method | Resnits ) Units Eission limit
1. | Particulale Matter (PM) 18:11255(Part-1) 54.6 mg/Nm" 75,0 :
(at 15% 02 Corr.) ] ] . ,
2, | Sulphur dioxide (SO 18:11255(Part-2) BDL ;pgmnﬁ NS
) . - 1 (DL-5.0)
3. | Oxide of Nitrogen (NOX) - 18:1 1255(Part-7) - 3203 | ppmv « 710
{at 15%02 Cotr,} g o
4| Corbon monoxide (as COY -~ | - I8:13270 - 0.5 | mgNo 150
(at 15%6 02 Cort.)
5. | Non Methape Mydrocarbon (C) By GC 182 | mg/Nm’ 100 )
{(at £5% 02 Corr.) :
Notes:
1. The resulis piven shova are reluted fo the tested sample, as received & mentioned pammelers, The eustomer nskcd for ﬂw above lasts gply,
2. Responsibility of the Laboratory Is limited to the invoiced amount only. f/
3. This kest repont will vat e genemted agnin, either wholly or it pary, without prior wnrtcn permission of the Nodrary, .

&, The test snmnlcs will e disposed off afler two weeks from the date of  issuc of tes repod, vnfess u if sped

L

C}W%BY AUTHORLZIIA
. U

rrsacirtegr
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?rum'r

Test Report of Report Code - Date of Issue
Stack Emission ST-050623-08 10/06/2023
Issued To : Trident Embassy

Project Proponent  : M/s Trident Infrahomes Pvi, Ltd

Loestion

*

: Plat No. 5B, Seetor-1, Greater Noida, UP

SAMPLING & ANALVSIS DATA

Somple drawn on : 05/06/2023
Sample description H Stack Emissian
Sampling Time ' ! 30 minutes
Sempling Plan &Procedurs : SOP/SEA9 )
Analysis Duration : 06/06/2023 to $9/06/2023
Siack Temperatura (°C) : 290
Source of Emission H Stuck Aftached to DG No. - 02
Make ; . Cummins
Capacity : 625 KVA
Type of Fuel used : HSD ’
Fuel Consumption : 10-15 Iph
Operating Load : Normal
Type of Slack : Meial circular
Diameter of Stack {inch) : 118
Height of Stack from Ground level {feet) H 279
Average Veloeily of Flue Emission (m/s) : 14,59
-TEST RESULT .
SN, | Pavameter Test Method Results | Uaits EPA 1986/CPCB ~ ,
: - Noris . '
1. | Partioulate Matter (PM) - 18:11255(Part-1)- 0.134 | glhw-lir 02 .
2. | Sulphur dioxide (30;) 18:11255(Part-2) 188 | ghkw-ir Limit not specified :
3, | Nitrogen dioxide (NCx + HC) 18:11235¢Part-7)/ 2,56 glaw-hr <40
' USEPA Method No,10
4, | Carbon monoxide {as CO) USEPA MethedNo.10 | 039 | gikw-he K]

Notes:

1. The resulls piven above are related to the tested semple, s received & mentioned pirmmeters. The customer dsked for the above tests only,

2. Responsibility of the Labortory s Himited to the invoived antount only.

3, This test report will not be penerted again, either whelly or in pan, witk 1

4. The test samples ill be dispesed off adter twp weeks from e date of ssue 6F test repost, unless unt! §p
]

C BY

104t priey writien pannissiqn'hﬂhéjdﬁ :

* o,




FICATE|

Issued To: M/s Trident Infrahomes Pvi. Lid,

Report Code
ULR No.

Address: Plot No, 5B, Sector-1, Greater Noida, UP Test Report of

Service Request No

TWW-050623-02

1 TC681423000613773 F

! Wasie Water

t NTL/SR¥/06/23-019

Service Request Date  : 03/06/2023
Report Issue Date s 10/06/2023
) SAMPLING & ANALYSIS DATA
Sample Received On 05/06/2023
Sample Collected By : NTL
Sample Description :+ BTP Inlet
Sample Quantity/Packing detail :  11/Plastic Cane
Weather Conditions ¢ Norinal
Analysis Duration 3 05/06/2023 to 10/06/2023
TEST RESULTS
8. No. Parameter Test Method Results ‘Units
.. |pH 15:3025(Part-11):1983 6.98 -
Z Total Suspended Solid 18:3025(Part-17): 1984 110 mg/l
3 Chemical Oxygen Demand APHA 5220 B:2005 552,0 mgf]
{as Oy)
4. Biological Oxygen Demand [8:3025(Part-44):1493 210.0 mg/l
(as ;) (3 dayr at 27°C) - - i
5 Total Dissolved Solid 18:30251S:(Past-16) 7i8 mg/l
18:3025 18:(Part-39) 38 mg/t

6. Ofl & Grease

Netes: o .
1. The results given chove are relnted to the fested sample, 25 received & mientloned paranmeters, The cusomer asked for the above tests only,
2, Reeponsibility of the Leboratary Is limited (o the involced amount only, o T

3, This test report will not be genstated agaim, either wholly or in part, without prigs written permission of the laboralory.

4. 'The test samples will be disposed oft after two weeks from thedale of issue of tesg report, unless unti specified by ;!Lq_u_:_ustomer.




'.L_:.'-"'.'.
T

TEST CERTIFICATE |

Issned To: M/s Trident Infraliomes Pyt, Ltd. Report Code TWW-050623-01
VLR No, : TC681423000013772 1

Address: Plot No. 5B, Sector-], Greater Noida, UP, Test Report of 1. Wasie Water

Service Request N0 : NTL/SRF/06/23-018
Service Request Date  ; 83/06/2023 |
Report Issue Date 1 10/06/2023

SAMPLING & ANALYSIS DATA
Sample Received On 1 05/06/2023
Sample Collected By : NTL
Sample Description . STP Ouilet
Semple Quantity/Packing detail ;I /Plastic Cane
Weather Conditions” _ - : ‘Normal
Analysis Duration : 05706/2023 to 10/06/2023
TESTRESULTS I
S, No. | Paranteter Test Method Resulis ‘Uuits Limits as-per
| : CPCB norms |
1. [pH i 18:3025(Part-11):1983 7.28 - 5.5-5.0
Z. [ Tota} Suspended Solid 18:3025(Part-17):1984 1 - 164 mg/l T 100
3, | Chemical Oxygen Demand APHA 5220 B:2005 538 mgl { - 250
4.. | Biological Oxygen Demand 1S:3025(Part-44):1993 | 172 mgl - 30
(as 0y) (3 days at 27°C) '
& Total Dissolved Solid CISA025)S(Par-k6) p S60. | mpd | NS
6. Oil & Grease IS;SO_ZSIS:(Part-Sg)' <20 mgfl - 10 J

Notes:

1. The results given above are rélntad (o the testod sample, as received & meationed parameters. The customer asked for the shove tests only.
2, Responsibifity of the Labosatory is fimited to the invoiced amoont enly.

3. This test reporl will stot he gercraied again, either wholly or in pa, without prior written permission of the laboratary.

4, The fest ssmples wifl be disposed off alter tworweeks fiom the date of issue of test report, unless untif specified by the.cugtomer.

!
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(https:/finvestgnida.infHome.aspx)
Tuesday 19-Mar-2024 10:3
Allottee Name : M/S, TRIDENT INFRAHOMES PVT.
Allotment No : BRS03/100(
Bepartment : Buil

o4 lof1-> A @ :Fmd]Next Bt g

CQnline Payment Receipt

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

Cl-—‘n E FLOT NC. 01,SECTOR KNOWLEDGE,PARK IV, GREATER NOIDA CITY,
. GREATER NOIDA DISTRICT GAUTAM BUDH WAGAR, (L.P)
Fax:0120-2326334/7 2326145 Ph.:0120-2326335/6/7/2326150/1/27374/5
Website: wunw greatemoidaantherity.in e-Mail: authoftywdenida.n

Allottee Detail

Allotment Humbex; BRE03/1000002

GST Number: DORADCTA111F2Z

Name of Allnttee: W /8. TRIDENT INFRAHOMES PYT. LTD.
Scheme Code: BRSD3/ 10

Flot/Flat No.: GH-058

Sector: SECTOR-01

Plot Size: 30480

Telephone No. for Communication: 9350431692

Email- ID Iridentinfrahomes@gmail.com

Payment Detail

Payment Received At: IDFC BANK
Payment Mode: Net Banking
Payment Transaction No: TRN7052382594

Payment Date: 12-10-2023 12:51PM

Name of Code(Pay Type} Date & Time Deposit Amount (in Rs.}
Water Bill - Warer Bill 12-10-2023 12:510M 1812018.78
CGST (0%): £.00
SGET{9%): 0.00
Grand Total: 1812918.78

SCHEDULE OF CHARGES :
Receiving Authority of Bank

1. Payment subject to realization.
2. Bank charges as applicable.
Bank Seal

(This is Computer generated statement and does not require a
signature]

1910312024 10:38 AM
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Tuesday 19-Mar-2024 10:¢

Ailottee Name : /5. TRIDENT INFRAHOMES P\T.
Allatment No : BRS03/100
bepartment : Bu)!

—T

Online Payrent Receipt

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

q-) » PLOT NO. 01.SECTOR KNOWLEDGE, PARK [V, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, [U.F)
Fax:0120-2326334/2526145 Ph.:0120-2326335/6/7 /2326150, 1/2/3/4/5

thority.in e-Mail: authority@gnida.in

Www.grenternoid
Allottee Detail
Allotment Nomber: BRS03/1000002
GST Number: D9AADCTEL 1IFE2]
Name of Ailottee: M/5. TRIDENT INFRAHOMES FVT. LTD.
Scheme Code: BRE03/10
Flot/Flat No.: GH-05B
Bector: SECTOR-01
Plot Size: 30480
Telephone No. for Communmnication: 9350481692
Email- ID tridlentinfrahomesigmail.com
Payment Detail
Payment Received At: IDFC BANK
Payment Mode: Net Banking
Payment Transaetion Neo: TRN1615287937

Payment Date:

17-02-2023 11:39AM

Name of Code{Pay Type}
Water Bill - Warter Bill

SCHEDULE OF CHARGES :

1. Payment subject to realization.
2. Bank charges as applicable.

Date & Time Deposit Amount {in Rs.)
17-02-2023 11:38AM 1742458.92
CGST (9%): 0.00
SGEST{O%): ¢.00
Grand Total: $742458.92
Receiving Authority of Bank
Bank Seal

{This is Computer generated statement and does not require a
signature)

19/03/2024 10:42 AM

(e
TRUE COPY
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Tuesday 19-Mar-2024 30:4

Allottee Name @ /5. TRIDENT INFRAHOMES PVT,

s =Igf1 Sova R | [FInd]Next el v 3

Allotment No : BRSC3/100C
Department : Buil

Online Payment Receipt

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

C‘HI 2 PLOT NO. 01,8ECTOR KNOWLEDGE,PARK IV, GREATER NOIDA CITY,

GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, [U.P.}

Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5

Website: www.greaterncidaauthority.in e-bail: authonty@gnida.in

Allottee Detail

Allotment Number: BR503/ 1000002

GST Number: Q9AADCTH1T1FIZS

Kame of Allottes: M/S. TRIRDENT INFRAHOMES FPVT, LTD.
Scheme Code; BRE02/10D

Plot/Flat No.: GH-DSE

Sector: SECTOR-01

Plot Size: 30480

Telephone No. for Communication: 09350481652

Email- ID tridentinfiahomes@gmail com

Payment Detail

Payment Received A IDFC BANK
Payment Mode: Net Banking
Payment Transaction No: TRNT8D4287974
Fayment Date: 17-02-2023 11:15AM
Name of Code{Pay Type) Date & Time Deposit Amouxnt (in Rs.)
Water Bill - Water Bill { SAC CODE :0) 17-02-2023 11:15AM : 1500000.00
CGST {9%): 0.00
SGST(I%): 0.00
Grand Total: 150000000

SCHEDULE OF CHARGES :

Receiving Authority of Bank

1. Payment subject to realization.
2. Bank charges as applicable.

Bank Seai

{This is Computer generated statement and does not require a

signature)

180312024 10:42 AM
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